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 [Secretary]
 members  to  be  appointed  by  che  Lok
 Sabha  to  the  Joint  Committee.”.’

 12.20  hrs.
 COMPANIES  (SECOND  AMEND-

 MENT)  BILL*
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari);  On  behalf  of  Shri
 B.  R.  Bhagat,  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Companies  Act,  1956,

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Companies  Act,  1956.”

 The  motion  was  adopted.
 Shri  T.  के  Krishnamachari:  I  intro-

 duce  the  Bill.

 12.21  hrs,
 METAL  CORPORATION  OF  INDIA

 (ACQUISITION  OF  UNDERTAK-
 ING)  BILL

 The  Minister  of  Steel  and.  Mines
 (Shri  Sanjiva  Reddy):  Mr.  Speaker,
 Sir,  I  beg  to  move:t+

 “That  the  Bill  to  provide  for  the
 acquisition  of  the  undertaking  of
 the  Metal  Corporation  of  India
 Limited  for  the  purpose  of  enabl-
 ing  the  Central  Government  in  the
 public  interest  to  exploit,  to  the
 fullest  extent  possible,  zinc  and
 lead  deposits  in  and  around  the
 Zawar  area  in  the  State  of
 Rajasthan  and  to  utilise  those
 minerals  in  such  manner  as  to
 subserve  the  common  good,  be
 taken  into  consideration.”
 Sir,  this  is  a  question  which  has

 has  been  pending  for  a  long  time.  The
 Metal  Corporation  has  not  been  able
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 to  utilise  the  opportunity  given  to
 them  to  exploit  the  scarce  material

 zine  and  lead  for  the  public  utility  of
 ihis  country.  In  this  country  we  do
 not  have  very  many  deposits.  It  is
 only  in  the  Rajasthan  area  where  we
 have  some  deposits  of  zinc  and  lead.
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 This  Company  was  formed  round-
 about  1944,  about  21  years  ago,  and
 since  then  it  has  had  a  very  chequer-
 ed  career.  For  want  of  finance,  they
 were  not  able  to  expand  themselves
 and  now  for  the  last  two  years,  it  has
 reached  a  stage  when  they  could  not
 even  take  over  the  machinery  that  has
 come  in  the  port  areas.  They  had  also
 reached  a  stage  when  they  could  not even  pay  the  wages  to  the  labour.  My
 friend  pointed  out,  when  I  introduced
 the  Bill,  why  it  was  necessary  to  in-
 troduce  an  Ordinance  when  the  Par-
 liament  was  meeting  within  a  few
 days.  The  labour  there  was  not  paid
 wages  for  two  months.  Even  the
 bonus  which  they  were  paying  every
 year  ‘fall  due  and  that  was  also  not
 paid.  They  were  not  in  a  position  to
 pay  wages  for  two  months  exclusive
 of  the  bonus.  I  would  ask  my  friend
 to  consider—he  is  the  labour  Jeader
 himself—how  it  would  be  possible  to
 continue  the  work  if  two  months
 ordinary  wages,  apart  from  the  bonus,
 were  not  paid  to  them.  Therefore,
 the  situation  was  so  critical  that  we
 felt  there  may  be  some  damage  also.

 For  months  together  we  have  been
 negotiating.  Even  the  Cabinet  con-
 sidered  this  aspect  of  taking  them  over
 or  negotiating  with  them  for  putting
 the  mines  in  working  order.  The
 Cabinet  Secretary  was  put  on  this  job.
 The  Cabinet  Secretary  negotiated  with
 them  and  they  reached  some  tentative
 agreements.  But  then  the  Company
 could  not  agree  finally  to  terms  offer-
 ed  by  the  Cabinet  Secretary.

 If  the  mines  are  not  worked  at  8
 critical  time  when  we  want  zinc  20
 badly  and  we  have  been  importing
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 huge  quantities  at  such  a  big  cost  of
 foreign  exchange,  naturally  we  have
 to  put  them  in  working  order.  The
 Government  gave  them  all  opportuni-
 ties  to  expand  themselves,  to  try  to
 secure  additional  Finances  necessary
 for  the  expansion.  Not  only  that.
 They  failed  to  repay  the  instalments

 -which  they  had  to  make  to  the  Fin-
 ance  Corporation  and  the  Rajasthan
 Government.  Huge  sums  of  money
 were  advanced  to  them  and  they  could
 not  even  pay  the  instalments  that  fell
 due  last  year.

 Under  these  circumstances,  having
 exhausted  all  possible  methods  to
 making  them  work  more  effectively,
 the  Government  was  forced  to  come
 forward  with  this  legislation.  Per-
 sonally  speaking,  I  may  say  that  I
 was  not  very  anxious  to  take  this
 over.  I  tried  to  help  them.  But  the
 condition  was  so  bad  that  the  Gov-
 ernment  could  not  afford  to  give  them
 crores  of  rupees  when  they  could  not
 raise  even  a  few  lakhs  of  rupees  by
 way  of  equity  share  capital.  We  gave
 them  the  offer  that  if  they  could  raise
 some  money,  then  the  Government
 was  prepared  to  help  them.  When
 some  foreign  companies  approached
 the  Government  to  permit  them  to
 start  production  of  zinc  in  this  coun-
 try,  we  suggested  to  them  to  negotiate
 with  the  Metal  Corporation  for  equip-
 ment  and  for  other  assistance  so  that
 in  collaboration  with  these  foreign
 companies  the  Metal  Corporation
 could  produce  zinc  that  they  were  cap-
 able  of  doing.

 Then  it  was  in  a  very  bad  condition;
 there  was  no  possibility  of  going
 ahead.  It  is  not  for  one  or  two  years,
 but  for  21  years  this  has  been  going
 on.  Having  seen  this  pitiable  condi-
 tion  for  21  years,  if  Government  does
 not  step  in  even  now  when  the  coun-
 try  needs  zine  very  badly  and  we  are
 importing  every  ounce  of  it  excepting
 for  a  small  ity  of |
 which  is  sent  to  Japan  and  smelted
 there,  it  would  not  be  in  the  national
 interest  and  naturally  we  cannot  al-
 low  them  to  drift  like  this.  We  were,
 therefore,  compelled  to  take  it  over;
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 it  was  ad;  though  we  had  some
 pleasure  in  taki..g  over  that  company.
 The  terns  which  we  have  given  to
 them  are  the  same  terms  which  we
 have  given  to  the  LLC.  About  com-
 pensation,  we  want  to  give  them  a  fair
 compensation  for  all  the  machinery
 and  equipment;  that  clause  is  there
 in  the  Ordinance  and  the  same  has
 been  inserted  in  the  Bill  also,  but  on
 that  also,  the  Company  differed;  they
 wanted  some  foreign  expert  to  come
 and  value.  We  wanted  to  have  a  judi-
 cial  officer  who  will  value  the  machi-
 nery  and  will  also  estimate  the  value
 of  the  buildings  and  the  mines  and
 the  amounts  spent  by  them;  these
 could  easily  be  verified  because  the
 amounts  are  there  and  then  a  judge
 could  easily  come  to  a  correct  figure,
 a  fair  figure  to  the  Company  and  to
 the  Government  as  well.  This  evi-
 dently  they  do  not  like;  they  want
 some  foreign  expert  to  come  and  do
 it.  We  naturally  would  not  agree  te
 that  because  the  same  condition  was
 laid  down  when  we  tock  over  the
 L.L.C.  or  the  Airlines  Corporation.  We
 assured  them  that  justice  would  be
 done  and  it  will  not  be  denied,  but
 they  went  to  the  High  Court  against
 the  control  order—against  price  and
 distribution  control  imposed  on  non-
 ferrous  metal;  this  is  pending  in  the
 Court.  Meanwhile  the  Ordinance  was
 issued;  they  have  gone  to  the  Court
 against  the  Ordinance  also.  The  High
 Court  has  not  given  a  stay  order  and
 has  posted  it  for  hearing  some-
 time  next  month.  ‘This  Ordinance  will
 have  to  be  converted  into  an  Act  be-
 fore  the  Parliament  adjourns.  There-
 fore,  it  is  absolutely  necessary  that  we
 take  this  into  consideration  and  pass
 this  Bili.  Since  the  step  has  been
 taken  under  unavoldable  cireum-
 stances  after  a  lapse  of  21  years  of
 bungling  by  the  Company,  I  am  sure
 the  House  will  appreciate  the  urgency
 of  producing  these  metals  in  this
 country  and  give  its  full  support  to
 take  over  this  Company  by  passing
 this  Bill.

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  to  provide  for

 the  acquisition  of  the  undertaking
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 (Mr.  Speaker]
 of  the  Metal  Corporation  of  India
 Limited  for  the  purpose  of  en-
 abling!  the  Central  Government
 in  the  public  interest  to  exploit,
 to  the  fullest  extent  possible,  dnc
 and  Jead  deposits  in  and  around
 the  Zawar  area  in  the  State  of
 Rajasthin  and  to  utilise  those
 minerals  in  such  manner  as  to
 subserve  the  common  good,  be
 taken  into  consideration.”
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  On  a  point  of  order.

 Mr,  Speaker:  Shri  s.  M.  Banerjee
 has  already  intimated  that  he  would
 like  to  speak  first.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 rise  on  a  point  of  order.  At  the  आन
 troduction  stage  also,  you  remember,
 without  imputing  motives  either  to
 the  hon,  Minister  or  to  the  Govern-
 ment,  I  raised  a  point  of  order  on
 two  grounds:  one  was  whether  this
 Bill  could  be  discussed  in  this  House
 at  a  time  when  the  Ordinance,  which
 has  naturally  been  converted  into  a
 Bill  now  before  the  House,  has  been
 challenged  in  the  Court  of  law—in
 the  Punjab  High  Court  Circuit  Bench
 at  Delhi;  it  was  admitted  on  27th  Oc-
 tober,  1965.  The  Minister  was  saying
 that  even  the  contro]  order  which  was
 issued  probably  on  the  14th  September,
 1965,  had  been  challenged  by  the
 Company  and  a  rule  had  been  issued.
 Here  also  I  am  told  that  the  petition
 challenging  the  Ordinance  has  been
 admitted  on  27th  October,  1965  and
 is  coming  up  for  hearing  in  the  first
 week  of  December,  1965.  The  other
 day  when  we  were  having  the  discus-
 sion  on  Supplementary  Grants,  you
 came  to  our  rescue  or  rather  you  sug-
 gésted  that  on  such  legal  matters  the
 House  should  have  the  opinion  of  the
 Law  Minister  or  the  Deputy  Law  Min-
 ister.  Unfortunately  neither  the  Law
 Minister  nor  the  Deputy  Law  जिन
 ter  is  here  today.

 Tn  support  of  my  point  of  order,  I
 wanted  to  quote  some  specific  rule  re-
 garding  Bills,  but  as  I  could  not  get
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 at  them,  I  am  quoting  a  similar  rule
 relating  to  resolutions,  1  am  referring
 to  rule  175  which  appears  at  page  73
 af  the  Rules  of  Procedure.  This  rule
 Pertains  to  resolutions,  but  I  feel  that
 this  correctly  applies  also  in  the  case
 of  Bills.  This  rule  reads  thus:

 “No  resolution  which  seeks  to
 raise  discussion  on  a  matter  pend-
 ing  before  any  statutory  tribunal
 or  statutory  authority  performing
 any  judicial  or  quasi-judicial
 functions  or  any  commission  or
 court  of  enquiry  appointed  to  en-
 quire  into,  or  investigate,  any
 matter  shall  ordinarily  be  permit- ted  to  be  moved.”.

 I  rely  on  this  rule  175.  Supposing  1
 want  to  move  a  resolution  on  a  sub-
 ject  where  some  court  of  enquiry  or
 some  tribunal  is  going  on,  you,  Sir,
 in  your  wisdom  would  never  permit
 me  to  raise  that  question  either  in  the
 form  of  a  resolution  or  in  the  form  of
 ४  question.

 Therefore,  my  submission  to  you  is
 this,  that  nothing  is  going  to  be  lost
 if  we  do  not  proceed  with  this  Bill
 now  because  the  subject-matter  is
 pending  before  the  court.  As  very
 well]  explained  by  the  hon.  Minister,
 we  have  already  sanctioned  Rs.  20
 lakhs,  whether  rightly  or  wrongly,
 correctly  or  incorrectly,  lega'ly  or
 illegally,  and  that  amount  is  enough
 for  running  the  administration  of  the
 Meta]  Corporation  of  India.  There-
 fore,  I  would  ask  whether  the  House
 should  discuss  this  at  this  hour  and
 agitate  on  the  same  Ordinance  which
 is  now  sought  to  be  replaced  by  an
 Act  through  this  891,  when  this  ques-
 tion  is  pending  before  the  court  of
 law,  where  the  matter  is  suh  judice?

 Shri  Hart  Vishnu  Kamath:  The
 hon.  Minister has  said  in  the  course
 of  his  speech  that  the  operation  of  the
 ordinance  has  not  been  stayed  by  the
 High  Court;  I  do  not  know,  but  be
 that  as  it  mav,  assuming  for  the  sake
 of  argument  that  it  is  S00...

 Shri  Sanjiva  Reddy:  It  is  so;  दे
 have  got  the  correct  information.
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 Shri  Hari  Vishno  Kamath:  If  that
 is  so,  may  I  invite  your  attention  to
 the  fact  that  a  fruitful  discussion  of
 this  Bill  cannot  take  place  unless  we
 discuss  at  the  appropriate  stage  every
 provision  of  the  Bill?  May  I  take,  for
 instance,  clauses  4  and  6  of  the  Bill:  I
 sha!l  not  read  them  out  since  every
 Member  has  got  a  copy  of  the  Bill.

 The  writ  petition  pending  in  the
 High  Court  urges  many  grounds.  I
 have  got  with  me  a  copy  of  the  writ
 petition,  There  are  a  number  of
 grounds  there,  but  I  shall  read  out
 only  one  of  the  most  relevant  ones.
 One  of  the  grounds  there  is:

 “That  the  provisions  in  section
 4  and  section  6  of  the  impugned
 Ordinance  are  illegal  and  =  wltra
 vires  of  the  powers  of  the  legis-
 latures,  inasmuch  as  it  purports  to
 provide  for  continuance  of  a  pend-
 ing  proceeding  or  cause  of  action
 against  the  Central  Government
 by  the  Central  Government  itself
 and  further  provides  that  the
 pending  proceeding  in  this  hon.
 Court  of  the  petitioner  Company
 against  the  Central  Government
 would  cease  10  be  enforceable  by
 the  petitioner  Company  thereby
 affecting  the  jurisdiction  of  this
 hon,  Court.”

 There  are  other  grounds  which  have
 a  bearing  on  the  various  provisions
 of  the  Bill.

 Mr.  Speaker:  Are  these  provisions
 exactly  on  the  lines  of  those  contain-
 ed  in  the  Ordinance?

 Shri  Hari  Vishno  Kamath:  Yes.

 Now,  may  I  invite  your  attention  to
 tule  3520)  which  reads  thus:

 “A  member  while  speaking  shall
 not—

 (i)  refer  to  any  matter  of  fact
 on  which  a  judicial  decision  is
 pending.”.

 The  operation  has  not  been  stayed,
 ‘but  a  decision  is  pending;  that  means
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 that  it  is  sub  judice.  The  resultant
 effect  is  that  none  of  us  here,  and  no
 Member  on  either  side  of  the  House,
 can  refer  to  any  matter  of  fact  that
 is  covered  by  any  of  the  provisions  of
 this  Bill,  because  the  decision  is  pend-
 ing  on  various  provisions  and  various
 facts  connected  with  the  management
 of  the  new  company  that  Government
 have  formed.

 Government  had  already  committed
 a  blunder  the  other  day.  I  am  sorry
 that  you  were  a  little  too  late  to  rec-
 tity  it;  had  you  been  in  the  Chair  it
 would  have  been  rectified  in  time.
 We  then  voted  a  grant  for  the  Metal
 Corporation  of  India  when  the  Bill
 had  not  yet  been  passed  by  the
 House.  I  do  not  want  Government  to

 a  double  blunder  or  a  d
 blunder,  because  we  wish  to  avoid,
 as  far  as  possible,  within  the  four
 corners  of  the  parliamentary  democra-
 tic  set-up  and  the  constitutional  sect-
 up  that  we  have,  even  the  semblance
 of  a  conflict  between  the  judiciary
 and  the  legislature,  between  the  judi-
 ciary  and  the  executive,  the  three
 wings  of  the  set-up.

 Therefore.  may  I  submit  in  al]  hu-
 mility,  so  that  we  may  build  up  the
 highest  traditions  in  our  infant  parlia-
 mentary  democracy,  at  this  point  of
 time,  it  will  be  wholly  unwise,  im-
 proper  and  perhaps  illegal—that  as-
 pect  I  leave  to  you  because  you,  Sir,
 with  your  luminous  knowledge  of  the

 law,  will  be  able  to  give  a  ruling  on
 that  point;  but  I  will  certainly  say  it
 is  improper,  undesirable,  uncalled-for
 and  unwarranted  (o  consider  the  Bill?
 As  to  whether  it  is  illegal  or  not,  as  I
 said,  I  leave  it  to  you  to  give  your
 ruling.

 When  the  matter  is  pending  in  the
 court,  when  the  entire  matter  is  be-
 fore  the  court—I  do  not  know  whe.
 ther  you  have  before  you  a  copy  of
 the  writ  petition,  because  that  would
 help  you  to  form  an  idea  of  the  vari-
 ous  grounds  adduced  bearing  on  each
 and  every  provision  of  the  Bill—when
 the  matter  is  before  the  court,  we  can-
 not  speak  on  any  of  the  provisions  of
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 (Shri  Hari  Vishnu  Kamath]
 the  Bill  so  long  as  a  decision  hag  not
 been  given  on  these  grounds  men-
 tioned  in  the  petition  before  the  High
 Court.  Therefore,  it  will  be  an  infruc-
 tuous,  otiose  and  useless—and  also
 illegal—discussion  that  we  woulg  be
 having  if  we  proceed  further  with  the
 Bill  at  this  stage.

 Shri  Daji  (Indore):  Without  repeat-
 ing  the  arguments,  but  generally
 supporting  what  has  been  said  by
 Shri  Kamath  and  Shri  Banerjee,  I
 wish  to  add  two  points.

 First  of  all,  we  have  just  not  yet
 got  out  of  the  lamentable  controversy
 that  cropped  up  after  the  UP  affair,
 the  controversy  between  the  judiciary
 and  the  legislature.  We  are  once
 again  faced  with  a  similar  awkward
 situation.  The  ordinance  has  been
 challenged.  A  rule  nisi  has  been
 issued  though  a  stay  order  has  not
 been  issued—it  was  not  sought  also.
 The  Supreme  Court  has  repeatedly
 held--and  this  ruling  has  been  follow-
 ed  by  the  various  High  Courts  in
 India  that  once  a  rule  nisi  is  issued
 and  has  gone  out  to  Government,  the
 court  expects  Government  to  cease  to
 act  contrary  to  the  rule.  It  has  been
 held  in  a  number  of  cases  that  when
 stay  orders  have  not  been  issued,  the
 very  fact  of  the  admission  of  the
 petition  and  issue  of  rule  nisi  should
 operate  to  continue  the  status  quo.
 That  is  the  dictum  of  the  Supreme
 Court  followed  by  the  various  High
 Courts.

 So  let  us  not  go  by  the  technicality
 of  a  stay  order  not  having  been  issued.
 The  point  is  clear  enough  that  when
 a  rule  nisi  has  been  issued,  it  should
 operate  to  maintain  the  status  quo.
 If  we  take  up  this  Bill  at  this  stage,
 we  as  ‘the  legislature  will  be  doing
 something  which  will,  really  spea-
 king,  be  ण  sort  of  rehearsal  of  the
 something  which  will,  really  spea-
 fore  the  High  Court  in  the  first  week
 of  December.  That  being  so,  how
 can  we  do  justice  to  the  Bilt

 You  in  your  wisdom  may  not  give
 a  ruling—I  am  not  seeking  it—on  the
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 constitutionality  or  otherwise  of  the
 Bill.  But  we  will  have  to  argue  on
 each  and  every  clause,  Cupposing
 the  House  after  hearing  our  argu-
 ments  passes  the  Bill,  it  will  be  vir-
 tually  pronouncing  on  the  constitu-
 tionality  of  the  Bill,  the  provisions
 of  which  as  embodied  in  the  Ordi-
 hance  are  under  challenge  and  the
 case  is  scheduled  for  hearing  in  the
 first  week  of  December  before  the
 High  Court.

 Therefore,  we  are  again  faced  with
 a  very  awkward  situation,  where  this
 House  is  called  upon  to  commit  con-
 tempt  of  the  High  Court  by  discuss-
 ing  it  before  the  High  Court  hears  all
 the  arguments  and  pronounces  13
 verdict.  Almost  all  the  points  which
 we  have  to  refer  to  in  our  discussion
 here  at  this  stage  are  also  the  subject
 matter  of  the  writ  petition  pending
 before  the  High  Court  which  has  is-
 sued  a  rule  nisi  and  is  taking  up  the
 case  in  the  first  week  of  December  for
 final  adjudication.

 Therefore,  should  the  Lok  Sabha  at
 this  stage  be  called  upon  to  pronounce
 on  the  constitutionality  or  otherwise
 of  the  Bill  which  is  already  pending
 in  the  High  Court,  and  thug  once
 again  create  a  situation  that  was  crea-
 ted  by  the  UP  Assembly?  Should  we
 bring  about  a  situation  of  conflict  bet-
 ween  the  legislature  and  the  judiciary
 or  should  we  interpret  our  rules  and
 the  rules  of  the  Supreme  Court  in
 order  to  bring  about  a  harmonious
 relationship  between  these  two  wings
 of  the  state?

 Hence  my  humble  submission  is
 that  it  will  be  very  awkward  for  us  to
 proceed  with  the  Wiscussion  of  the
 Bill  just  now.  We  may  examine  it
 after  the  first  week  of  December
 after  the  court  had  pronounced  its
 verdict.  Then  we  can  consider  the
 merits  of  the  Bill.

 There  are  actually  two  points  be-
 fore  us.  One  would  be  concerning
 the  merits  of  the  Bill  and  the  other
 ig  the  constitutional  position.  Every
 Member  would  have  perfect  liberty
 to  speak  on  both  points.  But  since
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 the  constitutional  validity  of  the  Bill
 has  been  challenged  in  the  court  and

 8  rule  nisi  has  been  issued,  I  do  not
 know  whether  it  would  be  advisable
 for  us  to  discuss  it  just  now,  It  is  a
 matter  not  only  of  procedure  but  the
 vital  one  of  laying  down  conventions
 and  traditions  as  between  the  legisla-
 ture  and  the  judiciary,  two  wings  of
 our  Constitution,

 Mr,  Speaker:  At  this  stage,  only
 the  points  about  the  Icgality  or  the
 advisability  might  be  stated,

 Shri  Kapur  Singh  (Ludhiana):  AsI
 understand,  the  matter  of  fides  of  the
 Ordinance,  of  which  the  Bill  is  only
 a  replica,  is  going  to  be  argued  before
 the  High  Court,  The  matter,  as  far
 as  the  fides  of  the  Bill  are  concerned,
 therefore,  is  sub  judice.  When  we  rise
 here  to  support  this  Bill  or  oppose
 this  Bill—I  propose  to  rise  to  oppose
 this  Bill—we  may  be  tempted  to  go
 into  the  mala  fides  of  the  Ordinance
 and  the  measure  now  before  us.  If
 we  do  so,  we  will  be  covering  the
 ground  which  the  High  Court  also
 proposes  to  cover  in  the  writ  petition.
 What  complications  it  may  raise  is  a
 matter  for  you  to  decide.

 Shri  A.  ९  Guha  (Barasut):  I  gene-
 rally  agree  with  the  points  made  by
 my  hon.  friends  though  I  do  not  think
 they  have  any  objection  to  the  pur-
 pose  of  this  Bill.

 Mr,  Speaker:  That  is  not  yet  under
 dispute.

 Shri  A,  cc  Guha;  J  would  like  to
 draw  the  attention  of  the  House  to
 some  of  the  wordings  in  sub-section
 2  of  section  cf  By  the  passing  of  this
 Act  all  the  properties  vesting  in  the
 Central  Government  under  sub-section
 1  of  Clause  4  shall  by  force  of  such
 vesting  be  freéd  and  discharged  from
 any  trusts,  obligations,  mortgages,
 charges,  liens  and  other  bran-
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 any  decision  in  this  House  to  annul
 the  decisions  of  certain  courts  jmpos-
 ing  certain  injunctions,  attachment  or
 decree  about  the  property  of  the  com-
 pany,

 Shri  Sanjiva  Reddy:  My  hon.
 friend  the  Deputy  Law  Minister  will
 speak  about  the  legal  aspects,  I  have
 only  10  say  that  I  have  got  it  examined
 by  the  law  department.  It  is  not  as
 if  as  a  layman  I  am  expounding  law
 here.  The  Ordinance  has  the  same
 constitutional  effect  as  legislation
 passed  by  this  House.  If  within  six
 weeks  it  does  not  become  an  Act,  it
 will  lapse.  It  is  not  as  if  the  Govern-
 ment  wants  to  rush  through  thia.  The
 courts  have  a  right  to  give  a  decision
 regarding  the  Ordinance  and  that  is
 the  same  position  with  regard  to  Acts
 also.  If  we  do  not  convert  this  Ordi-
 nance  into  Act,  it  would  lapse  and
 hinder  steps  taken  by  the  Govern-
 ment  to  improve  mining  scarce
 materials  needed  by  the  country.

 Shri  Hari  Vishna  Kamath:  But  they
 will  be  under-‘mining’  the  Conatitu-
 tion.

 Shri  Sanjiva  Reddy:  There  is  noth-
 ing  unconstitutional  in  this  Bill.  Even
 after  it  is  passed  the  courts  can.  still
 get  it  aside  if  there  is  something
 wrong.  There  is  nothing  now  which
 prohibits  this  House  from  passing  this
 into  an  Act.  ‘

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  Sir,
 there  is  not  much  of  any  legal  aspect
 left.  The  Ordinance  wag  passed  when
 both  the  Houses  of  Parliament  were
 not  in  session  and  ag  laid  down  in
 article  123  of  the  Constitution  ॥  has
 to  be  replaced  by  an  Act  of  Parlia-
 ment.  Therefore,  the  Bill  was  intro-
 duced.  Simply  because  a  person  has
 gone  to  the  court  challenging  the
 validity  or  the  constitutionality  of  an
 Ordi  it  dees  not  debar  the  Gov-

 ces  affecting  it.  T  have  no  objection
 to  this  much.  But  it  refers  to  any
 attachment,  injunction  or  any  decree
 or  order of  court.  I  do  not  think it
 will  be  proper  at  this  stage  when  the
 whole  case  is  before  the  court  to  take

 ernment  from  bringing  forward  a  Bill
 to  replace  the  Ordinance.  If  the
 Supreme  Court  sirikes  it  down,  cor-
 tainly  the  Bill  will  also  reccive  the
 same  fate:  but  the  Government  need
 not  stay  ita  hands  in  the  absence  of
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 (Shri  Jaganatha  Rao]
 a  stay  order  from  the  Supreme  Court
 restraining  Government  from  bringing forth  the  necessary  legislative  enact-
 ment.

 Mr,  Daji  referred  to  the  impro-
 priety  and  unconstitutionality.  It  isnot
 improper.  It  is  really  proper  and  con-
 stitutional  for  the  Government  to
 come  forward  with  a  Bill  to  replace
 the  Ordinance.  No  stay  order  has
 been  issued.  Simply  because  rule
 nissi  has  been  issued,  it  does  not
 mean  that  the  Government  cannot
 proceed  further  with  this  Bill.  I  do
 not  see  any  valid  objection  #  this
 stage  about  the  validity  of  this  Bill,
 Much  less  about  the  merits  of  this
 Bill.

 Shri  5  M.  Banerjee:  May  I  say  one
 word?

 Mr.  Speaker:  We  should  close  at
 some  stage.

 Shri  Hari  Vishnu  Kamath:  He
 wants  probably  to  help  you,  Sir.

 Shri  5.  M.  Banerjee:  1  shall  take
 only  one  minute.  I  was  not  in  this
 House  in  those  days,  प  think  in  1952,
 when  Shri  N.  ए.  Chatterjee  raised  a
 simular  point  about  the  Bengal  Immu-
 nity  Case.-  Government  tou  a  similar
 attitude,  the  Minister  concerned  and
 the  Law  ‘Ministar.  Ultimately  =  the
 Attorney-General  was  called  ‘in  this
 Howse  and  he  was  asked  to  pive  his
 opinion.  1  only  wanted  to  remind
 you  of  that.

 Mr.  Speaker:  Two  or  three  points
 have  been  raised.  One  is  that  the
 Ordinance  had  been  challenged  in  the
 Hich  Court  and  because  —  identicn!
 provisions  are  incorporated  ‘in  the
 Bill  now  before  the  Houge,  we  should
 await  the  fote  of  that  Ordinonew;  if
 thot  is  declared  ultra  vires.  we  should
 not  proceed  with  It  or  ॥  would  be
 just  waste  of  time....

 Shri  Dajl:  Holding  ourselves  to
 ridicule.

 Mr.  Speaker:  Well,  I  will  put  in
 those  words  which  he  has  said.  Mr.
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 Daji’s  point  was  that  a  rule  nissi  had
 been  issued  and  so  the  Government
 shall  not  proceed  with  it.  It  is  not
 issued to  us;  it  has  been  issued  to
 the  Government.  It  is  for  the  Govern-
 ment,  I  do  not  say  there is  any  con-
 tempt  of  court  but  it  is  implied  that
 the  Government has  looked  into  it  and
 if  the  Government  wants  to  proceed
 with  this,  we  cannot  just  debar  1
 from  doing  so.

 Shri  Hari  Vishnu  Kamath;  What
 about  the  propriety  of  that?

 Mr.  Speaker:  Propriety  also.  The
 Minister  and  also  the  Deputy  Minister
 brought  this  point  that  there  was  an
 Ordinance  and  unless  it  is  passed
 within  a  specific  period  of  six  weeks,
 it  would  have  no  effect  at  all.

 Shri  Sanjlva  Reddy:  The  court
 will  have  nothing  to  judge  upon,

 Mr.  Speaker:  So,  Government  has
 brought  forward  this  legislation  आ
 order  ta  replace  that  Ordinance,  That
 is  perfectly  legitimate.  The  only
 question  is  that  the  same  arguments
 that  are  to  be  raised  there  so  far  as
 the  constitutionality  or,  as  Mr.  Kapur
 Singh  said,  the  mala  fides  of  the  steps
 tnken  by  the  Government  are  con-
 cerned.  they  have  to  be  discussed  and
 hon.  Members  say  that  they  will  have
 to  put  forward  the  same  arguments
 that  are  to  be  advanced  there,
 They  can  challenge  those  facts  that
 are  stated  by  the  Government  7
 adopting  this  line  or  advising  the
 President  to  pass  that  ordinance,  But
 1  do  not  think  that  can  be  a  bar  to
 preclude  us  from  proceeding  with  this
 legislation.  It  is  not  that  we  cannot
 take  up  thoge  atguments  which  are
 advanced  there.  The  first  thing  is.
 the  constitutionality  or  otherwise
 would  be  decided  by  the  courts  them-
 selves:  whether  it  is  the  ordinance  or
 the  law  itself.  If  the  same  provisions
 of  the  omlinance  ate  declareg  =  ultra
 vires,  then  thase  provisions  will  go
 automatically  or  the  party  can  take
 them  to  the  courts—this  law  as  passe?
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 —and  then  the  proceedings  may  be
 lared  ultra  vires,  There  is  no  need

 to  debar  a  court  and  We  would  not have  done  anything  which  comes  into
 conflict  with  the  judiciary  in  tha!  res-
 pect,  because  we  are  not  deciding
 that  just  now,  At  least,  it  is  not  for
 the  Speaker  to  make  a  declaration
 whether  it  is  in  accordance  with  the
 Constitution,  whether  it  is  ultra  vires
 or  intra  vires.  The  Speakers  have
 never  taken  it  upon  themselves  to
 take  such  a  decision.  The  House  takes
 a  decision,  but  never  on  the  point
 whether  it  is  ultra  vires  or  not.  All
 the  facts  are  combined  together  and
 everything  is  taken  into  consideration
 by  the  Members  of  the  House.  There-
 fore,  even  when  it  is  declared  ultra
 vires  by  the  Supreme  Court  or  by
 any  high  court,  then  too,  it  is  not  said
 that  it  has  overruled  any  particular
 decision  taken  by  it.  Parliamen'  may
 Or  May  not  just  consider  that  aspect.

 So,  at  this  moment,  I  go  not  feel
 that  there  would  be  any  conflict  crea-

 ted  between  us  and  the  judiciary  if
 We  only  pass  this  law  to  replace  that
 ordinance,  Nothing  has  been  poin- ted  out  to  me.  Shri  Banerjéo  has
 quoted  rule  175  in  so  far  as  he  him- self  has  admitted  that  it  is  regarding Tesulutions  only.  (Interruption). Shri  Kamath  hag  quoted  rule  352(i)
 which  says,  “A  member  while  दन
 king  shall  not  refer  to  any  matter  of
 fact  on  which  a  judicial  decision  is
 pending.”  But  what  is  that  fact?

 Shri  Daji:  The  mala  fides  of  the
 Government;  mala  fides  were  alleged

 in  the  writ  position  ang  we  will
 allege  it  here.

 Mr.  Speaker:  There  too,  it  is  alleg- ed,  and  nobody  could  be  stopp-d from  making  those  allegations  on  that account.  These  also  have  been  al-
 leged  there.  They  would  not  be  pre- tiuded  from  advancing  those  argu- ments  and  imputing  those  motives,
 They  may  do  it.

 Shri  Dat:  Under  rule  352(i),  they are  hound  by  it.
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 Mr.  Speaker:  Thet  is  not  so;  they
 can  refer  to  the  intentiong  of  the
 Government,  whatever  they  think.

 Shri  Daji:  The  rule  should  be  sus-
 pended  for  this  purpose.

 Mr.  Speaker:  I  do  not  think  there
 ig  any  need  to  suspend  or  withhold
 that  rule.  Without  that,  we  can  pro-
 ceed  with  the  Bill,  though  certainly
 the  judiciary  shall  have  their  own  job
 to  perform  and  they  will  jus  decide the  case  on  merits  and  on  whatever
 they  think  proper.  At  this  stage,  I
 do  not  think  there  is  any  bar.

 Shri  8,  M.  Banerjee:  Could  we  not
 get  the  opinion  of  the  Attorney-
 General?  It  will  delay  matters  only
 for  a  day.  I  only  want  for  future
 guidance.  Let  the  Meta]  Corporation
 be  taken  over,  as  all  other  corpora-
 tons.

 Mr.  Speaker:  That  would  be  a  matter
 oniy  for  argument's  sake.

 Shri  Harl  Vishnu  Kamath:  Sir,  1
 rise  to  seek  a  little  clarification,  aris-
 ing  out  of  the  ruling  under  which
 eertain  guide-lines  have  been  =  laid
 down  oy  you  आ  regarg  to  the  dis-
 cussion  of  this  Bill.  Permit  me  to
 state  that  the  Government  js  waolly
 and  solely  responsible  for  laving
 landed  the  House  in  this  contratemps
 in  this  difficul,  situation,  and  may  J
 request  you  10  enlighten  us  on  one
 Point,  becaus;,  you  wi'l  be  retiring  for
 a  short  while  and  you  woulg  not  be
 in  the  Chair?  The  Deputy-Speaker

 is  here,  it  is  goed;  he  well  be  listen-
 ing  to  your  ruling.  May  1  ask,  in
 discussing  this  Bill,  whether  Mem-
 bers  will,  if  necessary,  be  permitted
 to  violate  or  infringe  rule  3521)  to

 which  I  have  referred,  by  referring  to
 some  facts  like  expenditure  being  in-
 curred  etc.?

 Mr.  Speaker:  T  jave  suggested  that
 they  will  be  [ree  to  make  their  ob-
 servations,  whatever  they  like,  and
 rule  352(i)  will  not  come  in  their

 way  of  just  imputing  motives  or  say-
 ing  anything  to  {tat  effect.
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 Shri  Hari  Vishnu  Kamath:  It  will
 not  apply  at  all?

 Mr.  Speaker:  1  do  not  say  that  it
 would  not  apply  at  all.  I  am  saying
 that  it  canno,  come  in  the  way  of  their
 advancing  arguments,  whatever  they
 like.

 Shri  Hari  Vishnu  Kamath:  It  will
 be  a  goog  precedent  for  the  future.

 Mr.  Speaker:  I  do  not  think  every
 point  has  to  be  decided  like  that.
 Every  point  will  have  to  be  decided
 on  its  own  merits.  How  can  I  say
 anything  for  the  future?  In  future,
 probab!y  Shri  Kamath  may  be  able  to
 persuade  the  presiding  officer  in  la
 better  way!

 Shri  Daji:  That  the  ordinance  has
 to  be  replaced  by  law  is  not  an  in-
 evitable  difficulty,  Till  the  tn
 December,  it  will  hold  good.  After
 that,  Parliament  may  adjourn,  or
 it  would  have  adjourned  by  that  time.
 What  is  important  is,  Parliament  has
 to  maintain  the  highest  traditions,
 and  follow  the  conventions,  After  all, for  such  a  simple  thing,  they  can  wait,
 and  we  should  not  be  ॥  ह  hurry.
 (Interruption)

 Mr.  Speaker:  Order,  order.  Shri
 Kapur  Singh.

 Shri  Kapur  Singh:  Mr.  Speaker,
 Sir,  after  having  heard  the  hon.
 Minister  who  has  moved  this  Bill,  It
 affords  me  greater  pleasure,—than  I

 had  initially  anticipated—out  of  oppos-
 ing  this  Bill.  I  will  not  only  con-
 trovert  the  facts  on  which  the  hon.
 Minister  relies  but  also  try  to  refute

 ‘the  reasons  which  be  advanced  for
 moving  this  Bill.

 But  before  giving  the  specific  rea-
 sons  for  opposing  this  Bill,  I  may  be
 permitted  to  preface  my  speech  with
 a  statement  on  trasformation  in  my
 political  credo  which  is  very  rele-
 vant  in  this  case.  When  a  young  man,

 I  was  a  gocialist  and  8  thorough going  bellever  in  1
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 the  community  must  be  administered
 as  to  further  the  jnterests  of  every-
 one,  Secondly,  I  heartily  agreed  with
 the  inter-war  jntellectuals  of  the
 twenties  and  thirties  of  this  century
 that  public  ownership  on  8  ilarge
 scale  Was  the  only  way  to  expand
 Public  production  rapidly,  eliminate
 unemployment  ang  make  possible  the
 achievemen;,  of  social  security,  Last-
 ly,  I  belonged  to  that  religious  fra-
 ternity  to  which  the  hon.  Minister
 seems  to  belong  for  whom  impotence
 of  capitalism  and  cupidity  of  free  en-
 terprise  js  a  Dre-supposition  of  all
 sensible  political  discussion,  as  well
 as  political  action.

 Corporation  etc.
 Bill

 12.57  hrs,

 [Mr.  Deputy-Speakern  in  the  Chair]

 Now,  although  I  still  adhere  to  the
 first  article  of  this  trinitarian  credo,
 I  have  outgrown  the  other  two.  I
 now  realise  the  truth  of  the  dictum
 that  ‘he  who  is  not  a  socialist  at  20
 has  o  hard  heart,  but  who  is  one  at
 40  has  a  soft  head.’  नि

 This  transformation  came  about  jn
 my  credo  through  a  realistic  under-
 standing  of  human  nature,  with  which
 all  political  theory  must  make  peace,
 if  it  is  to  make  sense  as  a  practical
 Politica]  programme.  I  can  best  i!-
 lustrate  this  point  by  submitting,
 with  reference  to  this  Bill,  that  though
 apparently  a  socialist  measure,  to  all
 intents  and  purposes,  it  ig  an  expro-
 priatory,  vindictive  measure,  mala
 fides  conceived,  to  damage  grievously

 a  private  enlerprise,  under  the  con-
 tro]  of  citizens  of  a  minority  commu-
 nity,  who  in  this  case  happen  to  be
 Sikhs.

 The  true  intention
 of

 this
 Bill  is

 fay  from  any  furth  on
 good  which  5  trotted  out  in n  the  prin-
 ted  Objects  and  Reasons  of  this
 आ.  Maximiasati  of  production  of
 certain  non-ferrous  metals  and  meet- ing  the  requir  of  1

 Salen  ey  pretexts  comparable

 ardently  believeg  that  the  affairs  of
 ‘eS  by  a  cer-

 by  neues  “gentleman  who
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 has  his  hoofs  covered  with  pointed
 black  shoes  and  his  tail  tucked  up  in the  latest  fashion  dinner-trousers.
 His  Christian  name  is,  Lucifer,  Let
 me  explain  myself.

 This  Meta)  Corporation  of  India
 was  born,  as  I  understand  it,  in  the
 year  1944,  during  the  second  world
 war,  under  conditions  which  were
 similar  to  the  conditions  which  pre-
 vail  now  in  India,  That  is  to  say,
 it  was  born  to  meet  a  national
 emergency,  when  zinc  and  lead—
 metals  of  strategic  importance—could
 not  be  imported  from  outside  and
 attempts,  therefore,  had  to  be  made
 to  acquire  as  much  self-sufficiency  in
 the  matter  of  these  metals  from  home
 production  as  possible.
 13  hrs.

 There  was  an  ancient  story  preva-
 jent  that  bronze  was  inventeq  in
 India  and  it  was  this  story  which
 gave  the  clue  to  the  rediscovery  of
 the  mines  which  are  now  called

 Zawar  mines  in  Rajasthan.
 It  was  in  1956  that  as  desired  by

 the  Congress  Government  of  India,
 the  industrial  enterprises  of  the  Ite
 Defence  Minister  Sardar  Baldev  Singh
 acquired  49  per  cent  interests  in  the
 Metal  Corporation  of  India  with  a
 view  firstly  ८०  provide  capital  to  ex-
 pand  production  and  secondly  to  run
 it  more  efficiently  in  other  respec‘s.
 Thus,  the  production  was  more  than
 doubled  up  from  200  tons  of  cre
 milled  per  aay  to  500  tong  of  ore
 milled  per  day.

 Further  and  further  expansion  was
 sought  to  be  stepped  up  by  this  Metal
 Corporation  and  that  is  how  it  should
 have  been—through  foreign  collabo-
 ration  and  jncrease  of  internal  capi-
 tal,  vill  in  1961,  the  Metal  Corpora-
 tion  of  India  reised  fresh  equity  finan-
 ces  of  about  Rs.  crores  to,  whieh
 the  Indian  Finance  Corporation  add-
 eq  a  deferred  loan  of  Rs.  1  crore  in
 foreign  exchange,  guaranteeing  fur-
 ther  similar  loans  upto  Rs.  4:5  crores.

 This  is  the  beginning  of  the  sordid
 story  of  perversion  of  the  ethical  con-

 1866  (Ai)  LS—6
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 tent  of  socialism  through  State  con-
 trol,  to  which  I  referred  in  the  ‘begin- ning  of  my  apeech.  My  information
 goes  to  suggest  that  it  was  at  this
 stage  when  the  company  rose  to
 higher  proportions  that  another  big business  concern,  which  is  no  stran.
 ger  to  the  ruling  party,  developed  in-
 terest  in  the  Metal  Corporation  of
 India,  but  the  Sikh  entrepreneurs
 evinced  no  readiness  ६०  oblige  them.
 Then,  these  Big  Business  friends  of
 the  Congress  Party,  sought  guidance from  insights  gaineg  by  poets  into
 the  nature  of  reality.  Ag  is  known, these  particular  big  businessmen  gre men  of  culture,  men  of  learning  and
 men  of  high  religious  sensitivity. There  15  a  poet  who  hag  sald:

 “The  House  of  wealth  has  many
 rooms,
 And  most  of  them  are  full—

 ‘But  some  get  in  by  the  door
 marked  ‘push’.
 And  some  by  the  door  marked

 ‘pull’.
 “Pushing”  having  failed  here,
 “pulling”  seems  to  have  obliged.

 The  rest  of  the  story  is  easily  and
 briefly  told.  All  steps  were  taken  by the  Government  to  further  the  desire
 of  these....

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  When  an  interest-
 ing  speech  is  being  made  by  Shri
 Kapur  Singh,  there  must  be  quorum
 in  the  House.

 Shri  Kapur  Singh:  I  support  the
 point  of  order.  When  1  am  speak-
 ing,  the  treasury  benches  must  be
 full.

 Mr,  Deputy-Speaker:  The
 being  rung....Now  there  is
 He  may  continue.

 Shri  Kapur  Singh:  As  1  was  saying,
 the  rest  of  the  sordid  story  can  be
 easily  and  briefly  told.  Two  qrastic
 steps  were  taken  by  the  Government
 to  frustrate  the  Metal  Corporation  of
 India:  (a)  Necessary  loans  which
 were  promised  to  be  given  were  held
 up  and  (b)  sale  of  Metal  Corporation
 of  India's  products  at  open  market

 the

 bell  is
 quorum.
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 (Shri  Kapur  Singh]
 rates  was  prevented  through  illegal and  mala  fide  price  controls  and  allo-
 cations.  The  Metal  Corporation  was
 thus  choked  up  and  starved  and  para-
 lysed,  with  the  result  that  its  share
 value  fell.  At  this  stage,  the  govern-
 ment  thought,  perhaps  advisedly,
 that  this  was  the  proper  time  to  pur- chase  it  at  the  market  share  value  in
 1964,

 The  Indian  Steel  and  Wire  Pro-
 ducts  Limited,  who  by  now  held  a
 block  of  45  per  cent  shares  represent-
 ed  on  the  inequity  of  the  whole  pro-
 Cedure  and  offered  to  part  with  their
 shares  and  interests  in  this  company
 through  8  certain  proposal.  They
 made  a  proposal  which,  I  understand,
 was  accepted  or  at  least  described  as
 reasonable  by  the  Cabinet  Secretary,
 that  the  assets  of  this  particular  con-
 cern  should  be  handed  over  for
 valuation  by  some  international  firm
 of  repute  and  on  that  valuation,  the
 assets  may  be  taken  over  by  the
 government  or  transferred  to  the
 government.  But,  instead  of  pro-
 ceeding  with  this  proposal,  the  Gov-
 ernment  of  India  was  further  annoy-
 ed  and  issued  another  ukase  which
 they  called  the  Scarce  Industrial
 Materials  (Control)  Order,  1965,  fix-
 ing  the  price  of  the  lead-metal  pro-
 ducts  of  the  Metal  Corporation  of
 India  at  almost  25  to  30  per  cent  of
 the  open  market  price.  Thus,  the
 Company’s  operations  were  brought
 to  a  standstill  by  starving  them  out
 of  their  legitimate  recurring  income
 that  could  enable  them  to  function.
 It  reminds  me  of  a  saying  by  Rudyard
 Kipling,  which  seems  to  be  justified
 amply  by  the  conduct  of  this  govern-
 ment.  Rudyard  Kipling  95  said,
 “the  bleating  of  sheep,  earmarked  for
 his  next  meal,  merely  irritates  the
 tiger”.  All  the  entreaties,  all  the
 representations,  and  the  reasonable
 offers  of  the  Metal  Corporation  of
 India,  when  they  were  repeatedly
 made  to  the  Government  of  India,
 merely  succeeded  in  irritating  them
 and  annoying  them  further.  They
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 toek  more  and  more  drastic  action  to
 starve  and  kill-the  Metal  Corporation.

 Then  there  follows  a  long  story  of
 control  order  after  control  order.  All
 these  control  orders  were  manifestly
 mala  fides  and  illegal  and  eventually
 obliged  the  Metal  Corporation  of
 India  to  close  its  business  for  the
 time  being.

 It  was  at  this  stage,  on  the  8th
 October,  1965,  that  the  Government
 of  India  notified  that  they  had  decid-
 ed  to  take  over  the  Metal  Corporation
 of  India  on  the  alleged  ground  that
 the  company  had  failed  to  meet  its
 loan  commitments.  The  true  posi-
 tion  was  and  remains  that  the  govern-
 ment  made  it  impossible,  through  its
 executive  high-handedness,  for  the
 company  to  conyert  its  easily  saleable
 commodities  into  cash  and  declined
 to  pay  legitimate  price-dues  receivable
 for  allocations  made  since  1954.  I
 have  papers  before  me  which  give
 approximate  computations  of  these
 dues  which,  if  they  had  been  paid  to
 the  company,  the  company  would  not
 only  have  been  solvent  but  would
 have  been  able  to  carry  out  its  ex-
 pansion  programmes  and  its  opera-
 tions  without  any  sort  of  burden  on
 the  Government  or  any  outside
 agency.

 It  was  this  position  which  forced
 this  private  enterprise  to  knock  at
 the  doors  of  the  High  Court  on  12th
 October,  1965,  by  way  of  8  writ
 petition,  challenging  the  price  fixa-
 tion  and  arbitrary  allocations  as
 utterly  illegal.  This  writ  petition  has
 been  admitted,  as  has  been  admitted
 in  this  House,  by  the  court  and  is
 fixed  for  hearing  some  time  in  early
 December,  1965.

 These  legal  proceedings,  and  10
 the  trumpeted  public  interest,  have
 given  rise  to  the  Metal  Corporation
 of  India  (Acquisition  of  Undertak-
 ing)  Ordinance,  1965,  No.  VI  of  1965,
 promulgated  in  the  sixteenth  year  of
 the  Republic  of  India.
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 Sir,  in  the  Statement  of  Objects  The  dara  is:
 and  R  ,  in  the  luding  para-
 graph,  the  hon.  Minister,  who  is  mov-  “The  company  had  taken
 ing  this  Bill,  has  claimed:

 “As  Parliament  was  not  in
 session,  the  undertaking  of  the
 Meta!  Corporation  of  India  was
 acquired  under  an  Ordinance,
 Tiamely,  the  Metal  Corporation  of
 India  (Acquisition  of  Undertak-
 ing)  Ordinance,  1965  (6  cf  1965).
 It  is  now  proposed  that  the  Ordi-
 nance  be  replaced  by  an  Act  of
 Parliament.”

 My  information  is  that  this  decision
 to  promulgate  an  Ordinance  was
 taken  by  the  Minister,  and  this  deci-
 sion  was  recorded  in  a
 file,  on  a  day  and  date  when  this
 Parliament  was  still  in  session,  I
 would  expect,  and  I]  would  request,
 the  hon.  Minister  to  answer  this  point
 with  regard  to  the  particular  facts  so
 that  this  House  may  know  as  to
 whether  it  is  being  treated  with  the
 due  respect  to  which  it  is  entitled.

 In  the  Statement  of
 Reasons,  eight  specific
 listed  as  justifications  for  bringing
 forth  this  Bill.  1  have  tried  10
 analyse  them.  The  first  one  is:

 Objects  and
 grounds  are

 “It  was  found  that  the  company
 would  require  about  Rs.  6  crores
 in  rupee  finance  and  Rs.  1  crore
 in  foreign  exchange  to  complete
 the  project.”
 This  fact  is  true.

 The  second  is:
 “It  was  also  found  that  the

 company  had  ordered  much  of
 the  equipment,  some  of  which
 had  arrived  and  was  awaiting
 erection;  some  was  lying  at  Bom-
 bay  Port  and  incurring  demurrage
 and  some  was  awaiting  shipment
 for  want  of  letter  of  credit,”

 The  13008  are  true,  but  the  reasons
 for  these  facts  are  as  1  have  already

 explained.

 government

 several  loans,  defaulted  in  the
 repayment  of  loans  and  in  meet-
 ing  the  payments  due  on  defer-
 red  loans  and  was  im  serious  finan-
 cial  difficulties.”

 The  facts  are  one-sided,  while  the
 other  side  of  the  case  I  have  already
 related  before  the  House.  The  fourth
 is:

 “Any  further  loan  to  the  com-
 pany  as  asked  for  by  it  was,  there-
 fore,  cansidered  inadvisable.”

 This,  if  1  might  say  so,  is  not  honest
 reasoning.

 The  fifth  is:

 “Besides,  the  company  was  un-
 able  to  raise  additional  equity  to
 match  the  loan  capital.”

 This,  Sir,  I  also  controvert  83  a  fact
 which  is  not  true.

 The  sixth  reason  given  is:

 “For  want  of  finances,  the  con-
 struction  work  on  the  scheme  had
 almost  come  to  a  standstill.”

 The  real  fact  is  that  it  was  want  of
 finances  and  this  want  was  caused  by
 the  oblique  actions  of  the  Government
 itself.

 The  seventh  reason  given  is:

 “Serious  shortages  of  zinc  metal
 developed  in  vital  sectors  of  De-
 fence  and  industry  following  the
 aggression  by  Pakistan  and  it  also
 became  apparent  that  imports  of
 this  metal  even  on  a  limited  scale
 may  not  be  possible.”
 This  is  true.

 The  final,  and  the  eighth,  reason
 given  Is:

 “Exploration  of  the  area  and
 the  development  thereof  would
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 require  large  investments.  The
 company  was  unable  to  complete
 even  the  limited  scheme  it  had
 undertaken  for  the  exploration  of
 the  deposits.”

 The  first  part  of  this  statement  is
 true,  while  the  second  part  as  well
 as  the  difficulties  to  which  it  refers
 were  the  deliberate  creation  of  the
 Government  itself.

 Sir,  the  information  which  I  possess
 seems  to  justify  me  in  alleging  that
 the  whole  of  this  story,  in  the  con-
 text  of  what  I  have  explained,  is  a
 forgery  of  socialism  and  public  con-
 trol  of  means  of  production.  It  is  a
 faithful  copy  of  socialism  but  a  for-
 gery  because  of  the  presence  in  it  of
 intent  to  deceive.

 I  request  the  Minister  to  answer  the
 following  questions  to  clear  his  posi-
 tion  before  this  House  can  grant  that
 this  Bill  has  been  presented  bona  fide.
 My  first  question  is:  why  was  Ordi-
 nance  issued  at  all  when  the  next  ses-
 sion  was  coming  on,  a  couple  of  weeks
 later,  the  3rd  November?  The  hon.
 Minister  has  explained  that  he  did  it
 because  he  wanted  to  accommodate  in
 some  way,  for  payment  of  bonus,
 wages  and  things  like  that,  to  the  em-
 ployees  of  the  corporation.  I  would
 like  to  know  whether  it  is  a  fact  that
 the  emplovees  were  being  paid  regu-
 larly  even  before  this  Ordinance  was
 issued.  Secondly,  though  the  control
 of  14th  September,  1965  has  been
 there,  but  has  even  a  metric  ton  of
 lead  or  zine  been  allocated  to  or  lift-
 ed  for  defence  purposes?  If  not,
 where  are  the  bona  fides  of  this  Con-
 trol]  Order?  Thirdly,  if  lead  and  zinc
 are  important  for  defence  purposes,
 are  not  copper  and  aluminium  equally
 s0?  Why  are  not  copper  and  आपान
 nium  companies  then  being  taken  over
 hy  the  Gover  ent?  Is  it  the
 latter  belong  to  persons  of  a  certain
 community,  while  M.C.1.  belongs  to  a
 minortty  community?  Fourthly,  why
 15  zine  electrolytic  smelter  under  in-
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 stallation  at  Karala  not  being  taken,
 over  if  zinc  must  be  nationalised  in
 public  interest?  Are  the  reasons  com-
 munal?  Fifthly,  is  the  new  proposed
 Corporation  going  to  be  wholly  Gov-
 ernment-owned,  or  after  acquiring
 controlling  interest,  the  Government
 Propose  to  offer  about  49  per  cent
 shares  to  public;  and,  if  so,  is  this  word
 “public”,  in  this  supposition,  going  to
 be  the  same  industrial  concern  of
 business  magnate  to  whom  I  had  made
 a  reference  in  the  beginning  of  my
 speech?  My  sixth  question  is,  why
 do  Government  propose  to  sink  about
 Rs.  20  crores  in  this  undertaking  when
 advance  of  the  Rs.  4  crore  loan  being
 ‘withheld  will  enable  the  existing  pri-
 vate  enterprise  to  go  into  fully  re-
 quired  operation?  Where  is  the  “pub-
 lic  interest”  in  this  proposal  to  natio-
 nalise?  My  seventh  and  last  question
 is,  will  Government  give  an  under-
 taking  that  it  will  sell  zinc  at  the  ridi-
 culously  low  price  that  they  have  been
 asking  the  M.C.I.  to  sell  under  duress
 of  control  orders?

 Lastly,  I  say  that  principles  of  valu.
 ation  set  out  in  the  Schedule  to  this
 Bill  are  highly  inequitous  in  the  fol-
 lowing  reapects:  (a)  They  take  no
 account  of  intangible  assets  and  initial
 losses:  (i)  Even  in  the  best  managed
 concerns,  including  those  in  the  pub-
 lic  sector,  there  are  always  consider-
 able  losses  in  the  initial  years;  (ii)
 Such  losses  in  the  initial  years  are  an
 ‘intangible’  asset,  being  the  price  one
 has  to  pay  to  establish  an  industry;
 (iii)  In  the  present  case  these  1055 = have  been  maximised  by  the  delibe-
 rate  action  of  Government  in  not  al-
 lowing  proper  prices  for  the  com-
 pany's  products;  and,  (b)  The  Sche-
 dule  lays  down  that  all  buildings,  and
 al]  erected  plant,  machinery  and
 equipment  ete,  shall  be  valued  as  cost
 less  depreciation  at  income-tax  rates.
 This  is  monstrous  because:  ह)  no
 mining  and  smelting  concern  can  ever
 earn  full  depreciation  in  the  initial
 vears;  (ii)  the  rates  of  depreciation
 for  purposes  of  income-tax  are  ex-
 cessively  high:  while  being  fair  over
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 a  long  period  of  years  they  do  not
 afford  an  equitable  basis  of  valuation
 in  the  short  term.

 Sir,  it  has  been  said  that  modern
 socialism  is  merely  inverted  greed.
 This  Bill  and  its  background  would
 seem  to  justify  this  quip.  I  oppose
 this  Bill  in  its  entirety.

 Shri  A,  C.  Guha:  Mr.  Deputy-
 Speaker,  Sir,  before  I  proceed  to  say
 anything  on  this  Bill,  I  should  reply
 to  one  point  made  by  Shri  Kapur
 Singh.  |  think  he  sees  communalism
 and  minority  community  in  every
 matter.  There  was  a  small  trouble  at
 Durgapur  and  there  he  saw  an  issue
 of  a  minority  community  because  4
 Sikh  was  also  killed.

 Shri  Kapur  Singh:  It  was  not  a
 amaj]  trouble.  Three  people  were
 mercilessly  killed.  You  cannot  say  it
 was  a  small  trouble  simply  because
 they  belonged  to  a  minority  commu-
 nity.

 Shri  #  a  Guha:  In  this  Bill  also
 he  has  brought  in  communal  matters
 (Interruptions).  I  also  held  my  opi-
 nion  on  this  matter.

 Shri  Kapur  Singh:  If  he  considers
 that  murdering  of  Sikhs  is  a  small
 matter,  then  I  protest.

 Shri  A,  ए.  Guha;  I  fecl,  and  1  re-
 quest  Shri  Kapur  Singh  to  consider,
 that  the  Sikhs  are  not  a  minority  com-
 munity  in  India.  They  are  a  reformist
 section  of  the  Hindu  society  and  every
 Hindu  considers  Guru  Nanak  and
 Guru  Gobind  ag  saints  belonging  to
 the  Hindu  society.

 Shri  Kapur  Singh:  You  murder
 them  and  then  say  that  they  are  great
 men.

 Shri  A.  C.  Guha:  It  will  be  better
 for  Shri  Kapur  Singh  to  be  realistic.

 Coming  to  the  Bill,  I  give  full  sup-
 port  to  the  intention  of  the  Bill.  I
 fee]  that  it  is  rather  belated.  Such  a
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 measure  should  have  come  much  ear-
 lier.  Then,  the  scope  of  the  Bil]  is
 very  much  limited.  While  India  is
 rich  in  coal  and  various  metals,  so  far
 as  non-ferrous  metals  are  concerned
 India  has  a  deficit.  Further,  these
 non-ferrous  metals  are  scarce  ang  of
 strategic  value.  Only  30  to  40  per
 cent  of  the  installed  capacity  of  some
 of  our  industries  are  being  utilized
 because  some  of  the  non-ferrous  me-
 tals  necessary  for  final  production  are
 not  available  to  those  industries.

 When  that  is  the  situation  ]  should
 say  that  the  Government  have  so  long
 been  toying  with  the  problem.  In
 1955  the  Non-Ferrougs  Metals  Control
 Order  was  issued  under,  I  think,  the
 Essential  Commodities  Act.  But,  then,
 it  was  extended  only  to  copper;  not  to
 zinc,  lead,  sulphur  or  other  non-
 ferrous  metals.  When  the  definition
 of  “non-ferrous  metal”  includes  all
 those  items,  why  this  Order  was  ex-
 tended  to  operate  only  on  copper  and
 not  on  zinc,  sulphur  or  lead?  These
 are  also  as  scarce  and  essential  as
 copper.

 Government  failed  ignobly  in  hav-
 ing  any  control  over  the  price  or  dis-
 tribution.  The  entire  distribution
 method  of  the  Government  was  illo-
 gical  and  irrational.  I  would  not  like
 to  go  into  these  matters  very  elabo-
 rately  now  but  I  should  record  my
 view  here  that  it  seems  that  there  has
 been  no  policy  for  the  Government  as
 regards  the  contro]  cither  on  price  or
 on  distribution  of  non-ferrous  metals.
 The  Scarce  Materials  Control  Order
 1965  has  been  passed  only  two  months
 ago.  T  hope  they  will  enforce  the  pre-
 visions  of  this  order  efficiently  and
 effectively  so  that  there  may  be  real
 control  over  the  price  and  distribution
 of  these  metals.

 Shri  Sanjiva  Reddy,  I  am  rather
 sorry  to  say,  while  introducing  the
 Bill  made  a  very  sma!!  speech,  cover-
 ing  only  some  of  the  reasons  for  the
 urgency  for  taking  over  the  Corpora.
 tion.  T  should  have  expected  him  to
 give  the  House  a  sort  of  resume  of
 the  policy  of  the  Government  in  the
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 matter  of  production,  distribution  and
 control  en  price  of  non-ferrous  metals.

 The  Third  Five  Year  Plan  has  given
 some  idea  of  the  development  of  non-
 ferrous  metals,  particularly,  copper,
 lead  and  zinc,  on  page  516  of  the  Plan.
 It  says:

 “Drilling  and  exploratory  min-
 ing  work  done  at  Khetri  (Rajas-
 than)  and  in  Sikkim  have  proved
 the  existence  of  about  28  million
 tons  of  copper  ore  (average  cop-
 per  content  0.8  per  cent)  in  the
 Khetri  area  and  about  0.35  million
 tons  of  ore  containing  on  an  ave-
 rage  6.24  per  cent  of  copper,  lead
 and  zine  in  Sikkim.”

 I  do  not  know  what  action  the  Gov-
 ernment  has  taken  for  the  exploration
 of  those  ores  after  locating  those  pre-
 cious  metals  in  Khetri  sng  Sikkim.

 On  page  470  of  the  plan  it  is  stat-
 ed:

 “The  smelter  and  the  electro-
 lytic  refinery  associated  with  the
 Khetri  and  Daribo  copper  mines
 for  an  annual  production  of  11,500
 tons  of  electrolytic  copper  are
 likely  to  be  established  by  the
 middle  of  1964.”

 उ  would  like  the  hon.  Minister  to  state
 to  this  House  how  far  this  target  has
 been  achieved.  So  far  as  my  know-
 ledge  goes,  the  only  source  of  copper
 for  the  Indian  Metal  Corporation  is
 a  unit  in  Ghatsila  somewhere  in  Bihar.
 I  do  not  think  any  copper  has  come
 out  of  the  Khetri  and  Daribo  projects
 which,  according  to  the  Third  Plan,
 were  scheduled  to  go  into  operation
 and  production  by  the  middle  of  1964.

 Coming  to  zinc,  the  annual  capacity
 of  the  Metal  Corporation  Plant  was
 16,000  tons,  It  is  also  equipped  to
 operate  a  by-preduct  sulphutic  acid
 plant  based  on  the  smelter  gases
 whith  will  be  used  for  the  manufac-
 ture  of  phosphatic  fertilisers.  I  do
 not  know  what  action  has  been  taken
 in  thie  regard.
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 Coming  to  the  Company  itself  I
 know  this  Company  has  not  been  able
 to  fulfil  the  task  that  has  been  entrust-
 ed  to  it.  Since  it  is  not  possible  for  a
 private  company  to  fulfil  that  task,  if
 the  Government  had  decided  to  leave
 it  to  the  private  company,  the  Gov-
 ernment  should  have  been  ready  to
 give  it  proper  protection  and  subsidy.
 No  metal  industry,  I  mean  any  basic
 industry  for  extraction  of  metal,  can
 be  successful  within  10  or  15  years
 without  proper  protection  by  the
 Government.  Even  during  the  British
 days  the  Tatas  were  getting  bounty
 from  the  British  Government.  I  re-
 collect  Shri  Motilal  Nehru  arguing  in
 the  Central  Assembly  from  this  Hall
 in  favour  of  extending  the  bounty  to
 Tatas  and  the  British  Government
 accepting  that  suggestion.  If  the  Gov-
 ernment  decided  to  leave  the  deve-
 lopment  of  zinc  and  lead,  so  useful
 for  the  industry,  to  a  private  com-
 pany  what  have  the  Government  done
 all  these  years  to  help  this  company
 to  go  into  full  production  and  become
 an  economic  and  viable  unit?

 In  the  Statement  of  Objects  and
 Reasons  attached  to  the  Bill,  in  the
 Minister's  speech  ang  also  in  the
 explanatory  statement  for  the  issue  of
 the  Ordinance,  laid  before  the  House,
 reasons  have  been  given  justifying
 the  issue  of  an  Ordinance.  It  is  stated
 that  this  Corporation  has  failed  to
 full  its  obligations.  The  Industrial
 Finance  Corporation  is  a  Government
 assisted  company  or  corporation  of
 the  Government.  I  do  not  thmk  the
 IFC  would  have  entered  into  such  big
 commitments  as  giving  a  loan  of
 about  Rs.  1  crore  and  guaranteeing
 some  deferred  payment  loan  of  about
 Ra,  5  crores  without  the  consent  of
 the  Government  of  India.  Did  the
 Government  then  not  envisage  what
 would  be  the  financial  consequences
 of  placing  an  order  with  a  French
 firm  for  imports  worth  Rs.  6  crores?
 Then,  the  Indian  Steel  ang  Iron  Pro-
 ducts  antered  this  company  as  @  part-
 ner  some  years  ago—!  think  in  1966—
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 with  the  knowledge  and  consent  of
 the  Government  of  India.  I  know  it
 for  a  fact.  Why  did  the  Government
 not  take  any  action  then?  Why  did
 the  Government  then  not  make  an
 estimate  as  to  whether  this  company
 with  its  small  capital  of  Rs.  2  crores
 or  Rs.  3  crores  would  be  able  to
 extract  zinc  and  lead  to  meet  even  a
 portion  of  the  requirements  of  our
 country?  This  is  a  grave  failure  on
 the  part  of  the  Government  on  such

 a  strategic  sector  of  our  industry.
 In  1950  our  production  of  copper. was  3,60,000  tons.  In  1964  it  rose  to

 4,41,000,  tons;  only  an  increase  of
 80,000.  tons  in  10  years.  In  the  case
 of  lead  it  was  2,000  tons  in  1950;  it
 rose  to  6,000  tons  in  1960.  In  the
 ease  of  zine  concentrates  our  produc-
 tion  was  2,000  tons  in  1950,  It  rose
 1०  10,000  tons  in  1960  but  the  capacity
 of  this  Corporation  was  much  more.
 Moreover,  for  years  this  Corporation
 was  allowed  to  send  zine  concentrates
 to  Japan  and  get  it  back  refined  as
 zine  sheets  from  Japan,  which  was  a
 huge  drain  ‘on  our  foreign  exchange.
 Why  was  it  allowed  and  why  early
 steps  were  not  taken  for  the  setting
 up  of  smelting  arrangements  for  the
 company  itself?

 Then,  another  poim  is  this.  It  is
 for  about  three  years  that  machineries
 from  the  French  collaborator  has
 started  coming.  Some  of  them  have
 come;  some  are  lying  in  the  Bombay
 Port  incurring  huge  demurrage;  some,
 I  think,  are  in  the  process  of  being
 despatched,  but  as  the  corporation
 could  not  find  sufficient  finance  the
 French  company  has  not  been  des-
 patching  them.  Are  we  to  expect  that
 Government  should  watch  the  situa-
 tion  for  three  years  when  during
 these  three  years  every  year  we  were
 losing  Ra.  3  crores  or  Ra.  4  crores
 worth  of  foreign  exchange  because  of
 the  non-production  of  since  which
 could  have  been  produced  by  this
 Corporation?  It  is  a  great  failure,  I
 ‘might  say.  There  is  something  wrong
 in  the  Administration.  I  do  not  know
 why  the  Government  of  India  Have
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 been  so  indifferent  about  the  develop- ment  of  this  company  and  of  this
 industry,  I  do  not  mind  about  owners
 of  this  company.  X,  Y  or  Z  may  be
 there  or  may  not  be  there,  1  feel
 that  this  sector  should  be  under  Gov-
 ernment  control;  not  only  this  one, but  other  non-ferrous  industries  also—
 whether  it  is  the  Ghatsila  Copper
 Corporation  or  any  other  smelting factory  started  in  Kerala  with  Cana-
 dian  collaboration  or  any  other  non-
 ferrous  metals  industry  started  either
 by  the  Birlas  or  by  the  J.  है.  Group
 or  by  any  other  group  with  any
 foreign  collaboration  for  the  produc-
 tion  of  aluminium.  All  these  should
 be  brought  under  the  control  of  Gov-
 ernment  and  should  be  developed  by
 Government.  If  it  is  a  decision  of
 Gove.nment  that  steel  should  be  8
 monopoly  of  Government,  why  should
 not  non-ferrous  industry  be  a  mono-
 poly  of  Government?  It  should  be
 realised  that  no  stcel  could  be  pro-
 duced  without  some  element  of  zinc.
 It  should  be  realised  that  for  the  pro-
 duction  of  steel  some  element  of
 tungsten  or  some  other  non-ferrous
 metal  is  necessary.  So,  if  the  Govern-
 ment  decides  that  steel  should  be  a
 monopoly  of  Government,  non-ferrous
 metals  also  should  be  a  monopoly  of
 Government  and  that  decision  should
 be  implemented  at  an  early  date.  We
 expect  that  this  Bill  may  be  only  the
 beginning  of  the  first  step  of  that
 process,

 About  this  company  Shri  Kapur
 Singh  said  many  things.  I  do  not
 like  to  enter  into  all  those  matters,
 but  one.thing  which  strikes  me  is  that
 this  company  was  asked  10  supply  its
 entire  producta  to  the  Tatas  and  Indian
 Iron  at  a  fixed  price  which  was  very
 much  below  the

 eae feo  = preval  in  India;  it  was  the
 atleg:  a  of  this  iP  that

 Po  fa suffermg  loss  on  that  sccount.  5
 also  been  questioned  through  their
 legal  advisers.  1  do  not  like  to  enter
 =

 that  question;  but,  why  instead mene ant  this  if  at  all
 the  Government  had  derided  to  leave
 the  produétidn  of  gihe  and  leed  to  a.



 3145  Metal

 (Shri  A.  ए.  Guha]
 private  company,  did  the  Government
 Put  each  handicaps  on  this  company
 by  fixing  a  minimum  and  uneconomic
 price  for  the  entire  products  of  zinc
 to  be  supplied  to  two  big  companies? I  think,  from  the  national  point  of
 view,  it  is  a  bad  economy;  from  the
 administrative  point  of  view,  it  was
 a  wrong  step  that  was  taken.

 I  do  not  like  to  believe  in  all  the
 gossip  current.  Generally,  I  do  not
 take  much  interest  now  in  the  pro-
 ceedings  of  the  House.  I  have  not  the
 time;  I  am  occupied  otherwise.  I
 have  not  seen  anybody  from  this  com-
 pany,—but  others  have  come  and
 casually  told  me  that  because  of  rome
 Pressure  of  big  industrial  magnates,
 somebody  in  the  Government  adminis-
 tration  has  put  all  these  handicaps  on
 this  company.  I  hope,  this  is  not  true.
 I  think,  the  Minister  will  try  to  clear
 all  these  allegations.  Why  was  the
 company  made  to  supply  the  entire
 products  of  its  zinc  to  two  big  indus-
 trial  concerns,  the  Tatas  and  Indian
 Iron,  at  a  price  which  was  uneconomi-
 eal  and  much  below  the  free  market
 price  in  India?

 Shri  Sanjiva  Reddy:
 world  market  price.

 Above  the

 Shri  A,  C.  Guha:  May  be;  but  we
 are  not  getting  many  things  here  at
 the  world  market  price.  Sir,  he  refers
 to  the  world  market.  The  cost  of  pro-
 duction  of  copper  in  the  world  mar-
 ket  is  below  £100,  but  the  London
 Metal  Exchange  and  the  USA  Com-
 modities  Exchange—these  two  bodies
 —control  the  entire  supply  of  non-
 ferrous  metals  though  the  cost  of  pro-
 duction  of  copper  is  less  than  £100,
 per  ton,  they  fixed  the  price  at  £230
 and  then  raised  it  to  £308.  The  free
 market  price  here  is  £500  per  tone
 of  copper;  30,  why  does  he  mention
 the  international  price  or  the  foreign
 market  price?  He  has  not  been  able  to
 enforce  the  international  price  here.
 We  should  consider  the  free  market
 price  as  prevailing  in  India  and  that
 price  has  been  prevailing  with  the
 connivance  of  the  Government.
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 The  Rajasthan  Government  and  the
 Industrial  Finance  Corporation  have
 great  financial  stakes  in  this  company.
 They  made  repeated  requests  to  Gov-
 ernment  to  revise  the  price.  The
 Tariff  Commission  submitted  a  report in  1962.  But  no  action  was  taken  either
 on  the  request  of  the  Industrial  Fin-
 ance  Corporation  or  of  the  Rajasthan
 Government  or  on  the  Tariff  Commis-
 sion’s  Report  of  1962.  Moreover,  in
 1963  the  Government  itself  set  up  a
 committee  to  report  on  the  price  fixa-
 tion  of  zinc.  This  committee  submit-
 ted  its  report  some  time  in  March
 1964  and  no  action  has  been  taken
 since  then.

 So,  late  in  the  day,  when  everything
 has  gone  wrong,  the  Government  has
 come  up  with  this  Ordinance  putting
 al]  the  balances  on  the  Corporation.
 There  has  been  enough  of  bungling  in
 non-ferrous  metals  production,  by
 torpedoing  of  the  development  pro-
 gramme  of  the  Third  Plan;  there  has
 been  chaos  in  the  distribution,  import,
 price  control  and  manufacture  of  zinc,
 lead  and  other  non-ferrous  metals  by
 the  Government,  I  hope  that  this  will
 be  the  first  step  for  the  full  control  of
 non-ferrous  metals  by  the  Govern-
 ment  of  India  a3  demanded  by  the
 Industrial  Policy  resolution.  I  do  not
 care  who  is  the  proprietor  or  who  may
 be  the  beneficiary.  They  will  be  given
 some  fair  price  or  fair  compensation
 according  to  our  Constitution.  That
 उं  assured;  I  do  not  worry  about  that.
 But  in  the  national  interest  ह  feel  that
 all  these  things  shoul.)  not  have  taken
 place  much  earlier.  This  company,  if
 at  all  it  was  entrusteq  with  the  charge
 of  developing  zinc  and  lead,  should
 have  been  given  proper  opportunity,
 proper  scope  and  proper  subsidy  to
 develop  these.  That  would  have  becn
 in  the  interest  of  the  nation.  Now  we
 are  faced  with  a  very  difficult  situa-
 tion  in  respect  of  zinc,  lead  and  sul-
 phur.  There  is  no  direct  source  of
 supply  of  indigenous  suipaur,  it  snuuld
 have  been  developed  ang  extracted
 from  pyrites.  I  read  out  from  the  Plan
 Report  that  the  target  was  s0  much;
 nothing  has  been  done  so  far.  So,  I
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 hope,  Government  will  now  arise  to
 the  situation  and  take  effective  steps
 80  that  these  non-ferrous  metals’  pro-
 duction,  distribution  and  price  control
 may  be  effectively  done.

 Shri  ‘Dafi:  Sir,  Shri  Kapur  Singh
 has  called  it  “the  result  of  invested
 greed”.

 Shri  Kapur  Singh:  All  socialism  is.

 Shri  Daji:  All  socialism  is,  accord-
 ing  to  him.  According  to  me,  this  is
 not  a  socialistic  measure  at  all,  nor  is
 it  a  ४  of  nationalisation;  it  is  a
 measure  of  vindictiveness  and  petti-
 ness,  it  is  a  measure  of  how  the  top
 monopolists  of  our  country,  the  Tatas
 and  Birlas,  alone  can  rule  the  Govern-
 ment  ang  do  have  the  preponderant
 influence  in  the  archives  of  the  Gov-
 ernment  of  India.

 Shri  Kapur  Singh:  Shame.
 Shri  Dajl:  One  of  the  réasons  which

 this  Ministry  has  trotted  out,  or  has
 been  led  to  trot  out,  is  that  this  com-
 pany  could  not  meet  its  commitments
 Tunning  into  a  few  lakhs  or  crores  of
 rupees.  I  would  like  to  know  what
 this  brave  Minister,  Don  Quixote  of  a
 Minister,  who  is  trying  to  tilt  at  this
 small  windmill,  has  done  to  realise
 10  crores  which  have  been  appro-
 priated  by  the  Tatas,  Rs.  10  crores  by
 TISCO  and  Rs.  5  crores  by  that
 engineering  company  which  makes
 certain  components  and  other  things.

 Shri  Hari  Vishnu  Kamath:  Sancho
 Panza  is  also  there.

 Shri  Daji:  You  do  not  touch  them;
 you  dare  not  touch  them.  What  have
 you  actually  done?  What  is  the  case?
 The  case  is  that  you  have  fixed  prices
 at  such  uneconomic  levels.

 Shri  Sanjiva  Reddy:  There  is  a  half-
 an-hour  debate.  They  have  given
 notice  of  that.  I  think,  Tata  loans
 coulg  be  discussed  separately  then.
 We  are  now  discussing  the  Metal  Cor-
 poration...  (Interruption).  1  am
 ony  saying  that  better  opportunity
 will  be  discussed  then;  I  have  no  ob-
 jection.
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 Shri  Hari  Vishno  Kamath:  The

 Speaker  has  rightly  ruled  that  rule
 352  will  not  come  in  our  way;  practi-
 cally  it  is  his  mandate  and  we  are  free to  infringe  that  rule  also.  We  are
 glad,  he  raised  that  point.

 Shri  Dafi:  One  of  the  ways  in  which
 Akbar's  wise  Prime  Minister  Birbal
 caught  a  thief  was  to  say  that  some
 cotton  was  sticking  up  in  the  beard  of
 the  thief  and  immediately  the  real
 thief  started  combing  his  beard.  So,
 85  soon  as  I  mentioned  the  name  of
 the  Tatas  and  the  non-recovery  of
 dues,  the  guilty  conscience  of  the
 Minister  pricked  up  and  he  jumped
 to  defend  the  Tatas.  What  more  open
 advocacy  of  the  Tatas  can  be  seen  than
 the  Minister  jumping  and  asking  me
 not  to  speak  about  the  Tatas?

 Shri  Sanjiva  Reddy:  I  only  aaiq  that
 there  is  going  to  be  a  separate  discus-
 sion  on  that.

 Shri  Dajl:  You  have  not  been  able
 to  realise  crores  of  rupees  given  to
 Tatas  and  JISCO.  When  the  Govern-
 ment  has  not  been  able  to  realise
 crores  of  rupees  from  them,  this  Com-
 pany  is  being  nationalised  because  1
 cannot  meet  its  commitment.  I  am
 not  against  nationalisation.  As  far  as
 I  am  concerned,  you  nationalise  all
 companies  including  TISCO  and
 TISCO.  But  under  the  cloak  of  natlo-
 nalisation,  vindictiveness  is  practised
 and  that  vindictiveness  has  got  to  be
 laid  back.

 What  has  been  done?  Absolutely
 uneconomic  price  was  fixed  for  the
 production  of  this  Company—3}  per
 cent  plus  the  landing  cost.  When  was
 that?  When  the  international  mar-
 ket  price  rose  and  the  ruling  market
 price  was  high,  at  that  time,  6  years
 old)  recommendation  of  the  Tariff
 Commission  was  brought  in.  If  34  (yer
 cent  plus  the  landing  cost  was  a  fair
 price,  why  not  apply  it  to  ball  bear-
 ings,  why  not  apply  it  to  automobile
 industry,  why  not  enforce  it  in  the
 case  of  all  such  commodities?  Why
 should  there  be  a  distinction?  And
 who  benefited  by  this  low  price?
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 [Shri  Daji]
 Again,  the  Tatas  and  the  IISCO,  the
 friends  of  the  Government,  to  whom
 the  Government  have  advanced  the
 interest-free  loan  of  Rs.  10  crores  and
 have  not  been  able  to  realise  that.  Be-
 cause  the  Government  by  repeated
 order  forced  them  to  make  deliveries
 to  IISCO  and  TISCO  at  this  reduced
 price,  the,  reduced  them  to  the  point

 -of  absolute  bankruptsy  and  unecuno-
 mic  working.  When  they  pointed  out
 continuously,  “This  is  an  uneconumic
 price  and  we  cannot  work  on  it”,  the

 Government  diq  not  hear  tnem  =  and
 they  allowed  that  concern  to  run  into
 difficulties.

 Then,  the  Minister  referred  to  the
 talks  with  the  Cabinet  Secretary,  the
 sub-Committee  and  the  Sec.ectary  of
 the  Mines  Department.  Let  me  in-
 from  him—he  may  not  be  knowing  it;
 I  want  to  give  him  the  benefit  of
 doubt  as  a  criminal  lawyer—that  one
 term  offered  to  this  Company  was,
 “You  take  Birla  into  partnership  or
 we  will  expropriate  you.”  It  is  be-
 cause  this  Company  did  not  agree  to
 kneel  down  before  Birla  and  did  not
 do  what  Mr.  Dharma  Vira  asked  them
 to  do  that  this  is  being  nationalised.
 If  a  smal]  entrepreneur  of  the  country
 tefuses  to  knuckle  down  to  the  knees
 of  Birla  and  Tatas,  the  real  owners  of
 this  Government,  he  is  expropriated.

 Shri  Hari  Vishnu  Kamath:  It  is  a
 serious  charge.

 Shri  Kapur  Singh:  Nevertheless,
 true.

 Shri  ‘Daji:  1  would  like  to  point  out
 one  thing  to  this  House.  I  do  not
 know  how  many  Members  of  the
 House  know  it.  There  ig  a  book  called
 the  Geological  Survey  of  India  of  1962
 published  in  14,  and  there  is  a
 volume  on  Copper,  and  the  Govern-
 ment  of  India  Survey  shows  that  the
 Indian  Copper  Corporation  apparently
 ewned  by  Birlas  is  being  managed  by

 mene  other  than  the  South  African
 foreign  ipanies,  the  bankers  of
 Rhodesia's  Prime  Minister,  Mr.  fan
 Smith,
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 Shri  Kapur  Singh:  Shame!
 Shri  Daji:  That  has  got  to  be  natio-

 nalised.  This  is  the  Government  pub- lication.

 Shri  Harl  Vishnu  Kamath:  The
 Government  should  quit  on  this  issue.

 Shri  Daji:  We  have  broken  up  con-
 nections  with  South  Africa  and  when
 you  want  to  champion  the  cause  of
 Africans  and  when  Chinese  gain  a
 diplomatic  victory  in  African  conti-
 nent,  you  bemoan  the  fact.  But  why
 should  not  China  steal  a  march  over
 such  a  Government  of  India?

 Let  him  not
 him  give  the

 Shri  Sanjiva  Reddy:
 get  cmotional.  Let
 facts.

 Shri  Daji:  I  will  read  it  out  from
 the  publication,  the  Geological  Survey
 of  India  of  1962  which  was  published
 in  1964.  In  the  volume  on  Copper,  on
 p.  55,  there  is  a  clear  mention  that  the
 Indian  Copper  Corporation's  technical
 managements  are  the  New  Consolidat-
 ed  Goldfields  South  Africa  Ltd.  It  is
 a  foreign  company  in  South  Africa
 belonging  to  the  bankers  of  the  Rho-
 desia's  Prime  Minister,  Mr.  Ian
 Smith  (Interruption).  Any-
 way,  it  is  a  South  African  company.

 Shri  Sanjiva  Reddy:  They  are  pro-
 ducing  it  in  India.

 Shri  ‘Daji:  Yes;  they  are  the  techni-
 cal  experts  of  the  Indian  Copper  Cor-
 poration.

 Shri  A.  C.  Guha:  He  is  referring  to
 the  Cepper  Corporation  of  India  of
 Ghatshila.  Originally,  it  was  owned
 by  a  British  Company.  But  I  do  not
 know  the  present  position.  I  also
 suggested  that  this  company  should  be
 nationalised  by  the  Government.

 ‘Bhrt  Daji:  Right;  thet  is  the  point.
 I  support  every  argument  thet  was
 advanced  by  Mr.  Guha,  Mr.  Guha
 really  made  a  very  outspoken  and
 food  speech.  He  has  reliewed  half  of
 Ty  task.
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 What  I  am  pointing  out  is  this.  The
 point  is  that  one  Company  is  being
 nationalised  in  the  name  of  defence
 requirements  and  national  defence
 while  another  Company  producing
 equally  strategic  material,  that  is,  cop-
 per,  which  is  also  required  for  our
 defence  and  which  is  owned  by  Birlas
 and  technically  managed  by  the  South
 African  company

 Shri  A.C,  Guha:  Which  has  also  not
 developed  according  to  the  target.

 Shri  Daji:  ....is  being  left  out.
 ‘This  is  what  we  call  vindictiveness.
 Again,  another  private  company  has
 been  allowed  in  Kerala.  What  is  the
 Policy  of  the  Government?  It  is  by
 collaboration  with  Canadian  and  Bri-
 tish  consultation,  You  allow  that  to
 go  on;  you  allow  the  Indian  Copper
 Corporation  to  go  on  though  its  techni-
 cal  collaborators  and  adviscrs  are  a
 South  African  company  and  you  na-
 tionalise  this  Company.  And  you  say
 this  is  socialism.  This  is  not  only  a
 mockery  of  socialism  but  this  is  आअ
 Prostitution  of  socialism.  It  is  by
 such  acts  ag  these  that  this  Govern-
 ment  plays  into  the  hands  of  the
 Swatantrities  and  allows  them  to  hold
 up  the  very  concept  of  socialism  to
 ridicule.

 Shri  Sanjiva  Reddy:  Shri  Kapur
 Singh  is  getting  the  reply.  He  is  re-
 ‘plying  to  him.

 Shri  फब:  1  want  to  know  whether article  14  permits  the  action  of  the ‘Government  or  not.  That  is  the  point. Therefore,  this  Bill  raises  the  entire
 question,  as  has  been  rightly  done  by my  friend,  Mr.  Guha,  of  the  culpable guilt  of  this  Government  in  not  deve-
 loping  our  non-ferrous  metal  industry in  our  country  despite  three  succes- sive  Five  Year  Plans.  You  have  mise-
 rebly  failed;  you  have  absolutely
 faileg  in  this  matter.  The  Pakistani
 attack  helped  by  America  and  England
 has  been  really a

 blessing  in
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 crores  in  the  Fourth  Plan.  Even  if
 this  Rs.  250  crores  plan  materialisea

 at  the  end  of  the  Fourth  Plan,  we
 shall  be  hardly  able  to  meet  just  50
 per  cent  of  our  requirements.  With
 the  growing  engineering  industry,
 with  the  growing  defence  industry  and
 without  a  non-ferrous  industry  in  our
 country,  how  can  we  be  self-reliunt
 in  the  matters  of  defence?  Uptill  now
 the  Government  has  been  culpable
 and  has  left  the  entire  question  of
 non-ferrous  metal  trade  in  the  hands
 of  American  ang  British  vesteg  inte-
 rests  who  have  been  able  to  mani-
 pulated  the  prices  towafds  our  disad-
 vantage,  as  rightly  pointed  out  by  Mr.
 Guha.  When  the  cost  of  production
 was  only  100  pounds,  the  selling  price
 was  320  pounds.  The  Government
 slept  over  it,  did  nothing  and  it  only
 tinkered  with  the  prublem—a  efl-
 nery  here,  a  smelter  there;  a  small
 mine  here  and  there  and  all  that.  The
 schemes  laid  down  in  the  Five  Year
 Plan  have  not  materialised.  |  want
 the  explanation  of  the  Goverrment,
 Shoulg  this  House  not,  at  this  critical
 juncture  in  India’s  history,  when
 everyone  is  shouting  about  food  self-
 sufficiency  and  defence  self-sufficiency
 —miss  a  meal  a  week  and  grow  whvat
 in  the  flower  pot—know  where  are
 you  going  to  grow  non-ferrous
 metals?  Where?  Will  it  be  in  the
 orchards  of  the  Government  of  India
 or  in  Birla’s  house?  This  Bill  does
 not  solve  the  problem  it  seeks  to
 solve.  It  talks  of  ethics,  but  the  whole
 thing  stinks;  the  action  of  the  Gov-
 ernment  stinks:  the  steps  taken  by
 the  Government  stink  because  before
 thea  High  Court,  Government  gave  an
 undertaking  through  their  counsel,  क
 solemn  undertaking  at  the  bar  of  the
 High  Court,  that  before  the  20th  Oc-
 tober,  they  would  lift  all  the  accumu-
 lated  stock  of  this  Company.  This
 wag  done  in  respect  of  the  stay  appli-
 cation  moved  by  this  Company.  The
 stay  application  was  rejected  by  the
 High  Court  on  the  affidavit  filed  by

 Now,  the  Department  has  started
 thinking  of  a  crash  programme for  the development  of  non-ferrous  metals
 ‘and  it  is  thinking  of  alloting  Rs.  250

 the  Secretary  endorseq  by  the  1
 of  the  Government  that  the  stocks  to
 the  tone  of  1100  tonnes,  accumulated
 by  the  Company,  would  be  lifted  be-
 ore  Mth  October  since  they  were
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 {Shri  Daji]
 required  for  Defence  purposes.  The
 stay  application  was  rejected  and  on the  24th  you  bring  this  Ordinance  and take  it  over,  Do  we  understand  that, when  the  affidavit  was  filed  the  Gov-
 ernment  had  no  schemes  of  passing this  Ordinance?  Was  this  Ordinance
 cooked  up  within  seven  days?  We Want  an  explanation.  Why  was  this
 affidavit  filed?  Who  was  the  officer who  filed  this  affidavit  and  who  was
 the  legal  officer  who  gave  this  solemn
 undertaking  to  the  High  Court?  How  is it  that  upto  the  3rd  November,  not  a
 grain  of  stock  was  lifted  or  moved and  not  a  single  order  was  passed,  Do
 We  allow  or  will  this  House  allow  the
 officials  of  the  Government  to  play ducks  and  drakes  with  our  justice
 also?  Do  we  understand  that  the
 Government  is  using  no  equitable
 principle  while  appearing  before  the
 High  Court  and  filing  writ  petitions vis-a-vis  private  citizens?  Only  the
 other  day  we  were  told  that  the  Fin-
 ance  Secretary,  Shri  Bhoctalingam,
 Was  going  about  in  America  pronounc-
 ing  a  policy  which  was  against  the
 policy  of  the  Government.  Now  here
 is  a  Secretary  who  files  a  false  affida-
 vit  before  the  High  Court  ang  here  the
 House  is  asked  to  endorse  the  Ordi-
 nance  which  in  lieu  of  the  affidavit
 filed  before  the  High  Court.  This  is
 called  nationalisation  and  socialism.
 If  this  is  nationalisation  and  socialism,
 I  cannot  say  what  brand  it  is;  it  is  a
 bullock-cart  brand.  Therefore,  the
 whole  question  of  non-ferrous  metal
 should  be  looked  into,  This  is  not
 enough.  This  explanation  of  the  Gov-
 ernment,  this  lame  explanation  of  the
 Government  that  the  mines  were  cloz-
 ing  down  and  the  workers  were  being
 made  ynemployeg  and  so  that  Govern-
 ment  had  moved  in,  is  not  at  all  con-
 vincing.  On  this  again  we  have  com-
 plained  so  many  times  to  the  Minister.
 J  may  even  say  that  the  workers  em-
 ployed  by  the  Indian  Bureau  of  Mines,
 which  is  a  Government  concern,  have
 not  been  paid  wages  for  more  than
 three  months  continuously.  I  have
 already  given  in  writing  a  complaint
 to  this  very  Minister  and  have  2150
 met  and  complained  to  the  Deputy
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 Minister; yet  they  have  not  been  paid. If  the  mine  workers,  who  are  working
 in  the  jungles  are  not  paid  their
 wages  for  three  months  continuously,
 how  can  they  eat  or  purchase  their
 rations?  Nothing  was  done  there.
 Now  it  ig  said  that  this  Company  was
 not  able  to  pay  wages  and,  thercfore,
 the  Gover  is  tionalising.  i
 do  not  think  that  the  nationalised  in-
 dustries  are  paying  their  workers  re-
 gularly.  Public  sector  is  the  worst
 guilty  employer  because  the  Labour
 Department  is  also  paralysed;  the
 Labour  Department  cannot  do  any-
 thing  with  the  public  sector  em-
 ployees.  So  do  not  tell  us  this  thing
 or  bamboozle  us  with  this.  Tell  us.
 the  real  reason.

 First  of  all  prices  are  manipulated
 so  that  the  company  crashes;  wnen  the
 company  crashes,  they  are  called  and
 asked  to  take  a  senior  partner;  when
 they  refuse,  it  is  nationalised.  There-
 fore,  this  is  State  monopoly  capitalism
 working  in  the  service  of  the  mono-
 polists  of  our  country.  Is  it  in  the  in-
 terest  of  Tatas  that  you  give  them
 zinc  at  any  economic  price?  Is  it  in
 the  interest  of  Birlas  who  want  to
 become  a  zink  in  addition  to  copper
 king?  If  not  directly  to  Birlas,  it
 goes  to  them  through  the  Birlas’  Gov-
 ernment.  This  is  not  the  way  for  the
 honest  industrial  development  of  our
 country.  Therefore,  this  crime,  cul-
 pable  crime,  on  our  non-ferrous  metal
 industry  has  to  be  put  an  end  to.
 There  should  be  bold  plans  to  develop
 the  industry  as  a  whole  by  taking  it
 away  from  the  imperialist  stronghold,
 both  in  the  matter  of  supply  and
 prices.

 This  is  one  of  the  ways  uf  nco-
 colonialism,  ie,  supply  us  materials
 at  exorbitant  prices  and  take  away
 the  materials  at  lower  prices.  This  is
 how  our  adverse  balance  of  payments
 arises.  This  is  how  the  foreign  ex-
 change  difficulty  arises.  If  you  want
 to  mect  that,  you  have  got  to  take  a
 bold  programme  of  lifting  the  entire
 thing  out  of  the  grip  of  the  Anglo-
 American  monopolists  and  also  their
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 local  satraps  who  are  building  small
 smelters  in  Kerala,  here,  there  and
 everywhere,  with  the  help  of  South
 African,  American,  Canadian  and
 Rhodesian  technical  collaboration.
 Really  a  national  non-ferrous  metal
 industry  ig  the  need  for  the  hour.
 Therefore,  take  over  the  entire  indus-
 try,  the  whole  thing,  and  develop  it  as
 a  national  industry  for  our  Defences
 and  for  our  growing  engineering  in-
 dustry,  for  making  India  self-suffici-
 ent.  We  shall  proudly  march  forward
 as  a  free,  strong  nation.  But  do  not
 ‘give  those  arguments  of  crippling  one
 industry  and  say  that  this  is  socialism.

 Mr.  Deputy-Speaker:  Shri  H.  C.
 Mathur.

 Shri  Hari  Vishnu  Kamath:  Before
 Mr.  Mathur  starts  speaking,  may  1
 request  you  to  direct  the  Minister  to
 ascertain,  before  he  replies  to  the  de-
 bate,  whether  the  allegation  made  by
 my  hon.  friend,  Shri  Daji,  with  regard
 to  South  African  ang  Rhodesian  parti-
 cipation,  and  make  8  statement  in  this
 House,  because  it  is  a  very  serious
 matter?  The  other  day  the  Minister
 of  External  Affairs  said  that  Govern-
 ment  would  apply  economic  sanctions
 against  Rhodesia,  but  here  we  are
 helping  them  to  perpetuate  the  sla-
 very  of  Africans.

 Shri  Harish  Chandra  Mathur  (Jal-
 ore):  We  just  heard  two  flery  speeches
 from  the  Opposition  benches  making
 serious  allegations  and  it  is  really  very
 difficult  to  match  their  eloquence  or
 the  enviable  advocacy  of  Shri  Daiji.
 It  is  for  the  Minister  to  answer.  I
 hold  no  brief  regarding  serious  allega-
 tions  that  have  been  made.  My
 estecmed  friend,  Shri  Guha,  made  a
 really  authentic,  a  matter-of-fact
 speech  to  every  word  of  which  1  am  in
 complete  agreement.  If  you  sift  all
 that  has  been  said,  whether  it  was  by
 Mr.  Daji  or  by  Mr.  Guha  the  a‘lega-
 tions  apart,  the  motives,  apart,  we  will come  to  one  definite  point  ie.  that  it
 is  in  the  national  interest  10  take
 over  this  Corporation.

 Without  entering  into  any  ethics  of
 public  sector  verses  private  sector,  I
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 should  say,  this  Government  has  अन
 ready  a  clear-cut  and  well  defined
 policy.  We  do  want  the  public  sector
 in  a  big  way  so  far  as  basic  indust- Ties  are  concerned.  I  do  venture  te
 submit  that,  if  any  hon.  member  of
 this  House  would  care  to  pay  a  visit
 to  this  mining  area,  even  if  he  is  an avowed  supporter  of  the  private  sec-
 tor,  he  will  return  with  no  other  re-
 commendation  but  one  that  it  is  ex-
 pedient  in  the  national  interest  to  take
 over  this  Corporation  and  work  it.  I
 had  occasions  to  visit  this  area  twice
 anxious  as  we  were  to  sce  that  some-
 thing  comes  out,  but  there  hag  been  a
 complete  stalemate  for  a  long  time.  It
 is  in  Udaipur  in  Rajasthan;  it  is  one
 of  the  very  vital  sectors  of  our  indus-
 try.  Whether  it  is  Defence  or  indus-
 trialisation,  there  are  two  very  im-
 portant  projects  in  Rajasthan—one  is
 the  copper  project  at  Khetri.  I  do  not
 know  how  far  I  am  correctly  inform-
 ed,  but  my  friend,  Shri  Daji,  will  pos-
 sibly  be  a  little  happy  to  know  that
 where  Birla  was  interested  (in  Khet-
 ti)  and  was  making  certain  efforts  to
 retain  it,  it  was  taken  over  by  the
 Government  much  earlier;  it  is  a  pub-
 lic  sector  project  now.  I  had  spoken
 to  the  Minister  about  it  many  a  time,
 and  I  had  also  been  putting  quite  a
 few  questions  here.  It  was  not  only
 our  people  here  but  even  those  people
 from  outside,  those  foreign  collabora-
 tors  who  could  be  of  any  assistance
 to  us  were  not  very  much  interested
 in  this  project,  and  they  raised  so
 many  questions  and  queries  and  made
 certain  suggestions  which  just  pra-
 longed  the  investigation  stage,  and  we
 never  got  going  as  ॥  result  of  it.  Cer-
 tain  parties  from  the  USA  were
 interested  in  the  copper  project.  as
 you  possibly  know,  but  until  and
 unless  the  Minister  took  an  active
 personal  interest  and  was  guaded  by
 Parliament  and  by  some  of  us,  nothing
 happened,  and  now  with  the  French
 collaboration,  something  is  making  a
 move.  T  think  the  fate  of  the  zine
 smelter  and  tw  zine  mines  was  a
 little  worse.  Nothing  has  been  done
 at  all  ang  there  has  been  a  complete
 stalemate  for  such  a  long  time.
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 I  do  not  see  why  the  hon,  Minister
 should  have  been  apologetic  before
 this  House  or  before  anybody  else  for
 having  taken  over  this  project.  If
 anything,  he  can  only  be  accused  of
 the  very  belated  action  which  he  has
 taken  in  this  matter.  We  have  been
 asking  questions  of  the  Rajasthan
 Government  who  have  interest  in  this
 and  we  have  also  been  asking  ques-
 tions  of  the  Central  Government.  I
 do  not  know  the  inner  story,  whether
 it  was  in  the  interests  of  Birlas  that
 things  were  prolonged  or  not.  But
 I  think  that  it  was  absolutely
 not  within  the  competence  of  the
 company  to  have  progressed  at  all
 even  if  we  had  advanced  a  loan  of
 some  crores  of  rupees  to  them,  which
 was  not  being  given  by  any  sound
 financial  institutions;  even  with  the
 loan  they  could  not  have  gone  ahead.

 Further,  the  trouble  between  the
 corporation  and  the  Government  was
 not  s0  much  on  the  question  of  tak-
 ing  over,  As  a  matter  of  fact,  those
 Proprietors—if  1  have  been  wrongly
 informed,  my  hon,  friend  who  has  a
 much  better  brief  and  a  much  better
 acquaintance  may  correct  me—were
 not  against  the  concern  being  taken
 over.  For  a  long  time  that  is  what
 I  have  been  learning  from  those  who
 are  in  the  highest  authority  and  who
 are  concerned  with  it.  The  only  qucs-
 tion  was  about  the  terms  on  which
 this  corporation  was  to  be  taken
 over.  So  far  as  the  parties  were  con-
 cerned,  they  wanted  certain  definite
 terms  and  a  certain  return  and  3  cer-
 tain  compensation  for  certain  amounts
 which  were  considered  to  be  infruc-
 tuous  and  wasteful  expenditure  by
 the  governmental  agencies.  Therefore,
 there  were  certain  protracted  nego-
 tiations  about  it,  and  nothing  could
 be  done.  When  the  urgency  and  the
 need  for  it  was  felt,  the  corporation
 had  to  be  taken  over.  If  we  do
 away  with  the  passions  and  if  we  do
 away  with  everything  extraneous
 particularly  to  this  corporation,  I  am
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 Sure  We  shall  agree  that  the  step
 taken  by  Government  was  the  right
 step.  As  for  the  complaints  and  the
 allegati  made,  perhaps  they  may

 be  correct  and  they  may  be  looked
 into;  it  may  be  that  we  may  have  to
 go  a  step  further.  But  so  far  as  the
 question  of  taking  over  of  this  cor-
 poration  ig  concerned,  there  is  no  need
 for  Government  to  be  apologetic
 about  it.  They  can  only  be  accused
 of  the  belated  action  which  they
 took.  It  is  absolutely  in  the  national
 interest  that  Government  have  taken
 over  this  corporation.

 Shri  Daji:  They  are  apologetic  be-
 cause  they  are  taking  over  only  this
 corporation,

 Shri  Harish  Chandra  Mathur:  I
 had  given  a  very  good  example  ear-
 lier,  which  should  satisfy  my  hon.
 friend.  I  do  not  want  to  go  beyond
 my  State;  Birlas  are  from  Rajasthan.
 But  fortunately  they  have  not  been
 able  to  take  this  over,  and  they  have
 been  driven  out  of  Khetri  also.

 Shrt  Hari  Vishnu  Kamath:  They
 are  operating  all  over  the  country,

 Shri  Harish  Chandra  Mathur:  They
 have  been  driven  out  from  there.
 Perhaps  they  may  be  operating  elsc-
 where;  I  do  not  know,  I  am  not  in-
 terested  in  it.  Buty  think  the  House
 ought  to  give  its  fullest  support  to
 the  taking  over  of  this  corporation.
 That  is  my  plea  with  the  House  and
 the  House  should  support  it  because
 it  was  in  the  national  interest.

 1  would  like  to  submit  to  the  hon.
 Minister  that  we  have  generally  a
 sorry  and  sag  experience  when  these
 companies  are  taken  over  as  public
 sector  projects,  Certain  personal
 equations  and  personal  interests  go

 a  long  way,  I  would,  therefore,  urge the  hon.  Minister  that  he
 should  really  have  sound  men  and
 the  right  men  at  the  right  place  and
 see  that  we  get  going  in  a  real  man-
 ner.  There  must  be  people  who  know
 the  subject  and  who  have  a  drive  and
 imagination.  We  have  already  lost  a
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 considerable  amount  of  time  on  this
 project.  The  crying  need  of  the  coun-
 ‘try  today  is  that  something  must  be
 done  about  it  urgently,  and  we  shall
 be  happy  if  the  hon.  Minister  in  the
 course  of  his  reply  assures  us  of  how
 the  administration  is  going  to  be  run
 to  the  satisfaction  of  the  country,

 t  मनु  लिमये  (मेंधार):  उपाध्यक्ष
 महोदय,  यह  जो  विधेयक  हमारे  सामने
 आगा  है  उस  के  पीछे  जो  बातें  हैं  भोर  खास
 कर  यह  निजी  क्षेत्र  और  सार्वजनिक  क्षेत्र  का
 जो  मसला  है  उस  के  बारे  में  मैं  कुछ  कहना
 चाहता  डूं  ny

 अभी  एक  माननीय  सदस्य  ने  मिसाल
 दी  कि  कई  कम्पनियां  हैं,  सरकारी  कम्पनियां
 औ  हैं,  जो  अपने  मजूर  को  अजहर  नहीं  दे
 सकती  हैं  ।  इस  सम्बन्ध  में  बम्बई  का  एक
 बड़े  सूती  मिलों  के  भुप  की  आत  मैं  करना
 चाहता हूं  ।  इन्द्र  मिल्स  ने  एक  तारीख  को
 अपने  जो  कारकुन  हैं  उन  को  तनख्वाह  नहीं
 दी  और  दस  तारीक  को  मजबूरों  को  जो
 तनख्वाह  देनी  चाहिए  थ्री  वह  नहीं  दी  a
 22000  मजदूर  हैं घौर  उन के  ऊपर  एक
 लाख  लोग  करीब  क़रीब  निर्भर  करते हैं  ।
 हम  लोग  एक  अर्से  से  यहां  मांग  कर  रो  हैं  कि
 इस  पर  बहस  की  जाय  और  इन्द्र  मिल्स
 को  सरकार  द्वारा  अपने  हाथ  में  ले  लिया
 जाय  ।  एक  दफ़ा  उन  मिलों  को  ले  लिया  गया
 था  और  जो  कि  बादे  में  चलती  थी  व्यवस्था
 ठीक  न  होने  के  कारण,  बंद  इंतजाम  के
 कारण  और  उन  को  ठीक  स्थिति में  लाया
 गया  |  जब  इंतज़ाम  टीक  किया  गया  तो  नफा
 होमे  लगा  और  फिर  निजी  क्षेत्र  में  इन  मिलों
 को  वे  दिया  गया  ।  फिर  उन्होंने  सारा  मामला
 चौपट कर  दिया  कमिशन  वगैरह  a7  ।
 सरकार  इंद्र  मिलों  के  बारे  में  कोई  कार्यवाही
 करने  के  लिए  केदार  नही  है  बार-बार  लोगों
 से  कहा  जाता  है  कि  इस  को  जल्दी  मे  लो
 ताकि  मजदूरों  को  जो  तकलीफ़ है  वह  द्र
 होनेकी यहां  हम  देख  रहे हैं  कि  तरहतरह
 के  कारण  बरा.  कर  इस  पुत्र  कम्पनी  के

 4
 राष्ट्रीकरण की  ब्रज की जा की  जा  रही  है  ।
 अब  जहां  तक  राष्ट्रीयकरण का  सवाल  है  मैं
 यह  बिलकुल  साफ़  कर  देना  चाहता  हूं  कि
 जब  तक  नियंत्रित  निजी  क्षेत्र  भोर  सीमित
 सार्वजनिक क्षेत्र  का  यह  सिलसिला  चलता
 रहेगा  मिश्रित  अर्थ  व्यवस्था  वाला,  तब  तक
 यह  देश  चौपट  होता  चला  जायेगा  a  क्योंकि  यह
 मिश्रित  बं  व्यवस्था  और  कांग्रेसी  समाजवाद
 क्या  है?  यह  नकाब  अब  उतर  गयी  है  कौर
 एक  गंदा  नौकरशाही  और  पूंजीवादी  बेहरा
 हमारे  सामने  आया  है।  इसलिए  निजी  क्षेत्र
 और  सार्वजनिक क्षेत्र  के  बारे  में  अब  यह
 लोक-सभा  फैसला  करें  1  चौथी  पंचवर्षीय
 योजना  में  और  पांचवी  पंचवर्षीय  योजना  मैं,
 जल्द  से  जल्द,  जितने  बड़े  उद्योग  हैं  उन  का
 राष्ट्रीकरण  किया  जाये  ।  क्योंकि  टाटा,
 बिडला  जैसे  वे-अडे  उद्योगपतियों के  हाथ  में
 अब  तक  बड़े  कारखाने  रहेगे,  अड़ी  पूंजी
 रहेगी  तब  तक  सरकारी  अप्टाबार  कभी
 ख़त्म  नहीं  हो  पायेगा  ।  इसलिए मैं  आहत
 हं  कि  निजी  क्षेत्र  के  बारे  में  और  सार्वजनिक
 क्षेत्र  के  बारे  में  एक  नई  नीति  सरकार  अपनाये
 और  दो  पंचवर्षीय  योजनाओं  के  सदर  यह
 जितने  अडे  उद्योगपति  हैं  और  जिसने  अड़े

 उद्योग  हैं  उनका  तत्काल  राष्ट्रीयकरण कर
 लें  ,

 आज  इन  को  2  रह  की  सहूलियतें
 दी  आती है  ।  इसको  अर  डिस्को के  मर्जों  के
 बारे  में  सवाल  पूछे  गय  ।  हमारे  सामने  यह
 माननीय  मंत्री  श्री  संजीव  रेड्डी  आये  हैं  जो
 कि  एक  के  बाद  एक,  दो  सुआव  ऐसे  लाये
 जिससे  पता  बनता  है  कि  सरकार  की  समाज-
 वाद  सम्बन्धी  नीति  तो  एक  बहाना  है  ।
 असन  में  पूंजीपतियों  के  हाथ  में  यह  सरकार
 बैल  रही  है  ।  मेरा  मंत्री  महोदय  &  निवेदन
 हैकि  इस  कम्पनी  का  अगर  बह  राष्ट्रीयकरण
 करना  चाहते  हैं  तो  बकर  बारें  लेकिन  साथ-
 साथ  यह  जो  टाटा,  बिड़ला  और  कमरे  जा
 बड़े-बड़े  पूंजीपति है  उनकी  कम्पनियां को  भी
 निकास हाथ  में  सै  सें  ।
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 [  aft  मधु  लिम  ]
 दूसरी  आत  मैं  आपसे  निवेदन  करना

 आहत  हैं  कि  केवल  कुछ  कम्पनियों  का
 राष्ट्रीकरण करने  से  समाजवाद  नहीं  आने

 बाला  है  समाजवाद  का  मतलब  समानता
 सौतो  जव  तक  निजी  क्षेत्र  में  और  सार्वजनिक
 क्षेत्र  में  सम्पत्ति  के  केन्द्रीयकरण पर,  आमदनी
 ओर  खर्चे  पर  जब  तक  रोक  नहीं  लगाई  जाती
 है  तब  तक  कुछ  नहीं  होने  वाला  है  t  क्या
 समाजवाद  में  एक  जो  प्राथमिक  स्कूल  का
 मास्टर है  वह  60-70  रुपये  कमाये, जो
 आड,  चलाने  वाला  भंगी  है,  मेहतर  है  वह

 50  रुपये  कमाये  और  निजी  क्षेत्र  में  ऐसे
 लोग  हों  जिनकी  कि  एक  दिन  की  आमदनी
 एक  लाख  या  डेढ़  लाख  से  ज्यादा हो?
 अभी  इसको  के  बारे  में  ले  लीजिये  ।  इनके
 मैनेजिंग एजेंट  हैं  मालिन  ऐंड  बने और  उस,
 के  एक  हिस्सेदार  ओरन मुकर्जी साहब  हैं
 तो  इन  को  आप  देखिये  कि  मैनेजिंग  एजेंसी
 का  कितना  कमिशन  मिलता  है?  इसलिए
 यह  सारी  जो  बातें  हैं  उन  से  इस  बात  का  पता
 चलना  है  कि  केवल  राष्ट्रीयकरण से  और
 वह  भी  सीमित  राष्ट्रीयकरण से  समस्या  हल
 नहीं  होगी,  बल्कि  साथ-साथ  सरकार  को
 आमदनी  और  चे  पर  भी  रोक  लगानी
 पड़ेगी ।

 इन  दिनों  राष्ट्रीकरण  के  नाम  पर,
 सार्वजनिक  क्षेत्र  के  नाम  पर,  नौकरशाही

 का  विस्तार  बड़े  पैमाने  पर  हो  रहा  है  t  कुछ
 दिनों  के  पहले  मैं  ने  वित्त  मंत्री  से  एक  सवाल
 के  दारा  यह  जानकारी  मांगी  थी  कि  15
 अगस्त,  1947  से  अब  तक  सचिवालय में
 सचित,  संयुक्त  सचिव,  अतिरिकत  सचिव,
 अवर  सचिव  भारी  अधिकारियों  की
 संस्था म  कितनी  अठोतरी हुई  है  ।  उन्होंने
 जो  आकड़े  दिये  है,  उनसे  पता  चलता हैं  कि
 इन  अठारह  सालों  म  उन  अधिकारियों की
 संस्था  में  सादे  तीन  गुना  इजाफा
 हुआ  है  ।  इस  के  साथ
 हो  उन्होंन  यह  भी  साफ़  किया  है  कि  उन
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 अधिकारियों  के  समान,  तत्सम,  अफ़सरों
 का  शुमार  इसमें  हम  ने  नहीं  किया  है  |

 उपाध्यक्ष  महोदय:  वह  अलग  बात  है  tT
 ओ  मधु  लिमये:  सार्वजनिक  क्षेत्र  में

 विभिन्न  कम्पनियां  बन  रही  हैं  ।  उन  में
 जितने  सरकारी  अफ़सर  हैं,  उन  की  तनख़्वाहों,
 भत्तों,  कम्पनी  के  खर्च  पर  जो  वे  इधर-उधर
 घूमते  हैं  और  मौज-मस्ती  करते  हैं,  उन  पर
 जब  तक  रोक  नहीं  लगाई  जाती  है,  तब  तक
 केवल  इस  सीमित  राष्ट्रीयकरण  के  विधेयक
 से  कोई  फ़ायदा  नहीं  होगा  ।  इस  के  पीछे
 बुनियादी  नीति  के  जो  सवाल  हैं,  उन  के  बारे  में
 मंत्री  महोदय  अपनी  कोई  नीति  कट  करें  ।

 Shri  Alvares  (Panjim):  Mr,  Deputy-
 Speaker,  it  would  be  an  over-
 simplification  to  confine  ourselves  to
 the  fact  that  Government  have  step-
 ped  into  this  trade  and  attempted  to
 nationalise  it.  The  mere  fact  of  tak-
 ing  over  the  Metal  Corporation  of
 India  into  the  public  sector  does  not
 guarantee  its  use  for  the  people  on
 the  lines  that  any  public  sector  cor-
 poration  15  expected  to  do,  If  the
 main  administration  of  the  public  sec-
 tor  corporation  is  left  to  Government,
 then  the  working  of  the  Metal  Cor-
 poration  of  India,  before  its  take  over,
 goes  to  prove  that  even  government
 participation  or  government  control,
 even  though:  of  a  limited  character,
 can  make  nonsense  of  public  sector
 enterprises.  Therefore  while  we  must
 say  that  in  the  taking  over  of  the
 Metal  Corporation  of  India,  Govern-
 ment  have  initiated  a  policy  to  control
 the  production  and  distribution  of
 non-ferrous  metals  in  this  country—to
 that  extent,  thia  is  a  welcome  mea-
 sure—we  do  hope  that  through  the
 working  of  the  corporation  as  a  public
 sector  corporation,  dealing  with  such
 important  and  strategic  base  metals
 as  zinc  and  lead,  there  would  be
 Introduced  some  rational  and  proper
 distribution  system  in  order  that  these
 scarce  metals  may  be  made  available
 to  the  industries  that  need  them  most.

 But  what  is  of  importance  at  this
 stage  is  the  manner  in  which  this
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 entire  scheme,  which  is  known  as  the
 Metal  Corporation  of  India,  was
 bungled  from  the  beginning.  In  the
 Provisions  of  the  Bill,  you  will  come
 across  acluuse  whereby  Govern-
 ment  will  refer  toa  tribunal
 the  method  by  which  com-
 pensation  is  to  be  paid,  Let  me  take
 this  question  of  payment  of  compen-
 sation  for  those  who  have  bought
 equity  capital  in  this  Corporation.
 Government  will  pay  them  at  the
 present  market  value.  What  is  that
 value?  How  will  that  be  determined?
 Anybody  knows  that  the  market
 value  will  be  determined  by  the  per-
 formance  of  the  company.  Who  is
 responsible  for  the  performance

 aot  this  company?  We  have
 that  the  Tariff frre  on  evidence ron  r  ded  a  certain

 rate  for  the  supply  of  zinc  and  lead
 to  the  market.  But  on  account  of  9
 government  order,  the  rate  was  re-
 duced  to  such  an  extent  that  in  one
 single  transaction  the  Metal  Corpora-
 tion  of  India  lost  Ra,  3  crores,  This
 has  been  repeated  everywhere.  Not
 only  has  Shri  Daji  said  that  this
 scarce  metal  was  supplieq  to  certain
 companies  at  a  certain  rate  which  was
 not  recommendeg  by  the  Tariff  Com-
 mission,  but  the  Government  of  India
 at  one  stage  tricd  to  control  the  com-
 pany  by  buying  up  the  shares  of  the
 Indian  Wire  and  Steel  Products  com-
 pany—or  by  whatever  name  it  is  cal-
 led.  It  is  made  out  in  the  petition
 that  the  Indian  Wire  and  Steel  Pro-
 ducts  Co.  owned  45  per  cent  of  the
 shores  of  the  Metal  Corporation  of
 India.  Now,  J  want  to  ask  Govern-
 ment:  having  known  that  a  certain
 other  company  called  the  Indian
 Wire  and  Steel  Products  Co.  owned
 45  per  cent  of  the  shares  of  the  Metal
 Corporation  of  India,  why  did  Govern-
 ment  have  to  go  out  to  purchase  the
 Indian  Wire  and  Steel  Products  Co.
 rather  than  directly  purchase  the  re-
 maining  55  per  cent  of  the  shares  In
 the  open  market?  On  the  one  hand
 Government  agree  that  monopolism  is
 growing  in  the,  country;  on  the  other,
 they  are  trying  to  buy  up  a  monopoly
 got  a  monopoly  ho'ding  in  the  Metal
 Corporation  of  India,  thereby  en-
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 couraging  monopolistic
 in  the  country.
 wanted,  they  could  have  surely
 B0ne  tothe  market  and  purchased
 the  remaining  55  per  cent  of
 the  shares.  ]  am  sure  that  then  this
 transaction  woulq  have  come  about
 easier  than  because  of  the  rejection
 by  the  Indian  Wire  and  Steel  Pro-
 ducts  Co,  of  Government's  offer.

 tendencies
 If  Government

 Now,  the  entire  working  of  this
 company  must  come  in  for  a  little
 ecrutiny,  This  company  has  been
 functioning  for  some  years.  It  has
 also  been  given  loans  to  a  very  larger
 extent,  by  the  Industrial  Finance  Cor-
 poration  of  India,  While  during  all
 this  period,  the  company  made  no
 Progress,  what  was  the  Company  Law
 Administration  doing  in  regard  to  this
 particular  aspect?  Were  not  the
 transactiong  og  this  company  scrutinis-
 ed  by  the  Company  Law  Administra-
 tion?  Does  not  the  Company  Law
 Board  scrutinise  all  applications  or
 keep  a  note  of  all  applications  made
 from  time  to  time  to  the  IFC  or  other
 corporations?  Does  not  the  company
 law  administration,  jn  giving  licence
 for  the  production  of  lead  and  zinc,
 keep  a  statistical  survey  of  the  pro-
 gress  the  company  has  made,  the
 losses  it  has  incurred,  the  demand  it
 is  making  and  the  protection  it  has
 sought?  If  the  company  law  ad-
 ministration  had  been  wide  awake
 during  all  this  period,  I  am  sure  that
 the  present  situation  would  never
 have  come  about.  After  all,  in  the
 present  context  of  planning,  all  ap
 Plications  for  equities  are  first  vetted
 by  the  Government  of  India,  Subse-
 quently  also,  when  a  company  wants
 to  raise  fresh  loans  by  way  of  equity
 capitol,  it  is  again  the  Depart-
 ment  of  Economic  Affairs  that  must
 give  the  clearance.  This  company
 had  repestedly  applied  for  raising
 extra  capital,  If  Government  had
 either  agreed  or  rejected  the  applica-
 tion  for  increase  of  capital  by  issue
 of  equities,  why  did  Government  not
 go  into  the  working  of  the  company?
 If  it  did,  and  In  one  instance  rejected
 the  application,  what  did  a  Govern-
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 {Shri  Alvares]
 ment  do  for  the  last  5-6  years  in  res-
 pect  of  a  company  charged  with  the
 responsibility  of  producing  lead  and
 zinc,  two  vital  strategic  materials
 both  for  defence  and  for  the  indus-
 trial  development  of  the  country?
 This  question  must  be  answered  be-
 fore  we  accord  our  support  to  this
 Bill,  because  essentially  this  state  of
 affairs  could  have  been  avoided  if  the
 company  law  administration,  if  the
 representatives  of  the  Government  of
 India,  if  the  representatives  of  the
 Government  of  Rajasthan  had  been
 More  vigilant  and  taken  a  little  in-
 terest  in  the  progress  of  this  com-
 pany.  As  a  matter  of  fact,  it  is  ob-
 vious  that  a  number  of  political  pre-
 ssures  have  been  brought  to  bear  on
 the  working  of  this  company,  When
 we  have  the  Rajasthan  Government
 owning  10  per  cent  of  the  shares,
 when  the  Cabinet  Secretary  himself
 had  something  to  say  in  regard  to  the
 price  and  in  regard  to  the  issue  of
 share  capital,  I  cannot  understand
 how  this  company  was  allowed  to  go
 on  from  1958  to  1964  wilh  a  state  of
 affairs  in  which  no  private  sector
 company  woulg  ever  be  allowed  to
 exist.  If  that  is  so,  if  the  House
 makes  this  assessment  that  the  Gov-
 ernment  of  India  was  partly  respon-
 sible  for  this  state  of  affairs  the  share-
 holders  are  bound  to  ask  the  question.
 If  the  government  could  control  the
 affairs  of  the  company  at  various
 stages,  should  jt  not  accept  the  liabl-
 lity  for  the  drop  in  the  share  value,
 market  value.  This  is  a  test  case  for
 the  future  investors  who  invest
 Money  as  capital  in  new  companies
 and  they  will  be  guided  by  this.  No
 company,  as  I  said  earlier,  could  is-
 sue  equity  shares  in  the  market  घान
 less  the  povernment  vets  the  appli-
 cation  and  gives  the  green  signal.  If
 in  such  circumstances  of  very  tight
 eanital  market,  investors  come  for-
 ward  and  Invest  their  savings,  it  be-
 comes  the  resvonsibility  of  the  gov-
 ernment  of  'ndia  to  a  very  large  सज
 tent  to  make  all  efforts  to  see  that
 the  invettors’  money  is  safe  and
 the  company  does  not  to  go  to  the
 dogs  or  Hquidagion,  Here  is  a  case
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 in  point;  the  company  =  raised
 capital  at  one  time  and  another
 time  and  a  big  loan  was  given  to  it
 by  the  IFC  which  is  a  Government  of
 Indig  undertaking.  I  cannot  under=
 stand  why  neither  the  representative
 of  the  Rajasthan  government  or  the
 Central  government  nor  the  IFC,
 which  a'ways  secure  the  loan  in  some
 manner  or  the  other,  did  not  exercise
 the  vigilance  necessary  or  give  pr-
 tection  to  the  capita)  jnvested  by  the
 public  of  this  country.  Therefore,
 when  the  government  is  taking  over
 this  concern  and  goes  to  arbitration,
 I  hope  it  will  be  able  to  pay  all  those
 equity  shareholders  their  full  paid  up
 capital  becaues  the  primary  respon-
 sibility  of  maintaining  the  viability
 of  this  company  and  of  the  issue  of
 shate  capital  and  of  product'on  and
 pricing  ig  all  that  of  the  government
 and  it  escape  its  responsibi~
 lity  for  this  state  of  affairs  in  which
 this  Corporation  finds  itself.  There-
 fore,  while  we  welcome  the  taking
 over  this  Metal  Corporation  of  India
 as  a  move  in  the  direction  of  firm
 control  over  the  non-ferrous  metale
 in  the  country,  we  must  at  the  same
 time  demand  that  the  government  be
 censured  for  bringing  a  state  of  af-
 fairs  in  the  company  whos.  capital
 value  was  over  Rs.  ह  crores.  The  in-
 vestors  must  be  protected  in  the  bar-
 win  and  the  government  should  set
 up  a  commission  not  merely  to  find
 out  what  js  to  be  done  in  the  future
 but  also  to  investigate  what  share  of
 guilt  is  to  be  put  on  the  Rajasthan
 officials  and  what  share,  on  the  gov-
 ernment  of  Indig  and  the  trustees  of
 the  TFC  for  the  mess  in  which  this
 company  ig  now  in.

 d  fo  Go  सोच  (सिंहभूम)  :  उपान
 यक  महोदय, मैं  बहे  उद्योगों के राष्ट्रीय- के  राष्ट्रीय-
 करण  का  हिमायती  हूं  ।  यह  भण्डा  बात  है
 विदेश  के  हित  में  हम  लोग  राष्ट्रीयकरण
 कुछ  चीजों  का  कर  रहे  हैं।  लेकिन  जैसा  कि
 और  भी  माननीय  सदस्यों  ने  कहा  है  कि
 सही  मानों  मैं  राष्ट्रीकरण करने  से  प्यार
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 लाभ  की  आशा  हो,  तभी  राष्ट्रीकरण
 किया  जाना  चाहिये  भगाया  नहीं  ।  इस
 कैस  में  कहा  गया  है  कि  जहां  तक  पूजी
 इक्ट्ठा  करने  की  आत  थी,  उस  को  यह
 इकट्ठा  नहीं  कर  सकी  और  साय  ही  जो  भी
 पूजी  कर्ज  में  इसने  ली  थी  उस  का  यह
 रीपेमेंट  नहीं  कर  सकी  ।  इन  तथा  अन्य

 कई  कारणों  से  जिन  को  यह  पूरा  नहीं  कर
 सकी  पिछले  21  बचों से, से,  इसलिए वहू
 राष्ट्रीयकरण करने  जा  रहे  हैं  ।  एक  तरफ
 तो  यह  कहा  जा  रहा  है  और  दूसरी  तरफ
 जैसे  माननीय  दाजी  ने  कहा  है  टाटा  और
 इसको  जैसी  बड़ी  कम्पनियां  हैं  जिन्हों  ने
 करोड़ों  रुपया  सरकार  से  लिया  हुआ  है  और
 जिस  का  आज  तक  वे  सूद  भी  ब्रदर.  नहीं  कर
 पाई  हैं  तो  क्यों  नहीं  उन  के  साथ  भी  उसी
 तरीके  से  पेश  आते  हैं  ।  अभी  हाल  ही  में
 मंत्री  महोदय  जमशेदपुर गए  थे  और  मैं
 समझता  हूं  कि  जमशेदपुर  में  अपना  अधिकतर
 समय  उन्होंने  टाटा  कम्पनी  के  अधिकारियों
 केसाथ  गुज़ारा  था  ।  मैं  उन  से  जानना  चाहता
 हूं  कि  अपने  जमशेदपुर  के  इस  दौरे  के  समय
 क्या  होंने  इस  सम्बन्ध  में  कोई  बातचीत
 की  थी  या  नहीं  की  थी?  जज  हम  राष्ट्रीय-
 करण  की  आत  करते  हैं  और  कहते  हैं  कि
 कम्पनियां  गलती  करती  हैं  कई  मामलों  मैं
 वहां  हम  को  यह  भी  देखना  चाहिये  कि
 सरकार  के  विभागों  से  भी  गलतियां  होती  हैं
 भा  नहीं,  सरकारी  विभाग  भी  गलतियां  करते
 हैं  या  नहीं  करते  हैं।

 माइनिंग  एक्ट  के  अन्तर्गत  अगर  कोई
 माइनिंग  लीज़  लेना  चाहता  है  तो  उस  को
 उसके  लिए  दरख्वास्त  देनी  होती  है।  दरख्वास्त
 देने  के  नो  महीने  के  भीतर  यदि  उस  परं
 बिचार  नहीं  होता  है  और  उस  को  लीज
 नहीं  मिल  जाती  है  तो  उस  के  बाद  वह  दर-
 श्वा स्त  रह  समभी  जाती  है।  अगर  एक  बार
 द्रपास्त  रह  ही  जाए  इस  तरह  मे  और
 लौज  लेने  वाली  कम्पनी  चाहे  कि  उस  की
 बरख्वास्त  थर  फिर  से  विचार  हो  नो  उसे
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 रिन्यूअल  पेटीशन  देनी  पड़ती  है  भौर  फिर
 से  असा  देना  पडता  है।  इस  तरह  से  कई
 लीज  मांगने  यानी  कम्पनियों  को  लगातार
 लीज़  के  लिए  पैसे  देने  पडते  हैं  और  एक
 अत्याचार  की  जड  पैदा  हो  जाती  है  ।  उनकी
 दरख्यास्तों पर  विवार  ही  नहीं  होता  है  कौर
 लोगों  को  रिन्यूअल  के  लिए  दरख़ास्तें  देनी
 पड़ती  हैं  भौर  से  भी  साय  में  देने  पडते  हैं  ।

 मैं  एक  मिसाल  जानता  हूं  -  एक  कम्पनी  ने
 लाइम  स्टोन  की  लीज़  के  लिए  बिहार  में
 पलामु  मिल  में  दरख्वास्त  दी  ।  दरख़्वास्त

 पर  यह  कहा  गया  कि  इस  पर  विचार  नहीं
 हो  सकता  है  क्योंकि  सरकार  स्वयं  एनालेसिस
 कर  रही  है,  स्वयं  इस  को  एने सै टिकली देख
 रही  है  कि  वह  स्वयं  इस  जीत  को  लिया  न
 लें,  स्वतः  इस  को  करें  या  न  करें  |  क्या  सरकार
 इतना  भी  नहीं  समक्ष  पाती  है  कि  जब  उम  के

 आमने  मोज  की  जात  भाए  उत  से  पहले  हो बह  उस  पर  विचार कर  ले

 उपाध्यक्ष  महोदय  :  यह  लग  वात
 है।

 औ  ge  ao  सोप :  मैं  रहे कह  रहो
 हूं  कि  भाप  यह  देखें  कि  सरकार  के  कामे
 करने  के  ढंग  क्या  हैं,  उस  के  काम  करने  का
 सिद्धान्त क्या  है  ।

 उपाध्यक्ष महोदय  :  यह  माइनिंग  लीज
 के  बारे  में  बिल  नहीं  है

 औ  Fo  wo  dia:  सरकार  के  काम
 करने  के  तरीके  पर  हम  विचार  कर  रो  हैं
 मैं यह  कह  रहा  हैं  कि  सीज  के  लिए  दरख़्वास्त

 भाने  से  पहले  ही  सरकार  को  यह  सोच  नेना
 चाहिये  कि  वह  स्वयं  उसको  करेगी  या  नहीं
 ऑपमिसास  मैंने  दी  है  यह  इसी  के  गारे  में  है
 लीज़  वालों  को  कई  रिड्यूस  दरख़्वास्तों
 के  बाद  कहा  कि  बह  स्वयं  एनेलाइजर  करेंगी
 भर  देखेगी कि  भाया  उस  एनेमेंसिम के
 नतीजे  ऐसे  आते  हैं  या  नहीं  कि  सरकार  कै
 लायक  लेने  की  वह  चीज  है  या  नहीं  धौर
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 [श्री  ह०  च०  सोच]

 अगर  होगी  तो  सरकार  ले  लेगी  I  क्या  सरकार  पुर्व चार  डो  ।  सरकार  फै  लीज  देने  का  जो
 को  इतनी  भी  अक्ल  नहीं  है  कि  वह  स्वयं  ही  ढंग  है  उस  को  आप  देखें  ।  लीज़  करने  का
 पहले  से  इस  पर  विचार  कर  से  ?  पहले  से  ही
 यह  इस  पर  स्वयं  विचार  क्यों  नहीं  कर
 नेती  है  ।  पाटियों  को  बेमतलब  व्यय  परेशान
 करना  कहां  तक  न्यायसंगत है  ?

 आई  सी०  सी०  कारपोरेशन के  बारे
 अं  भी  कहा  गया  है  ।  इसके  राष्ट्रीयकरण
 की  भी  मांग  की  गई  है  मैं  इससे  सहमत  हूं  ।
 आई०  सी०  सी०  ऐसा  एक  कारपोरेशन
 है  जिस  का  अविलम्ब  राष्ट्रीकरण होना
 चाहिये  1  अभी  कहा  गया  है  कि  राष्ट्र
 हित  में  किसी  चीक  का  राष्ट्रीकरण जरूरी
 हो  तो  वह  किया  जाता  है  ।  यदि  ऐसी  कोई
 चीज  है  जिस  का  कि  राष्ट्रीय  दिल  में  राष्ट्रीय
 करण  किया  जा  सकता  हो  t  तो  मैं  कहूंगा
 कि  आई०  ी०  सी०  कारपोरेशन है  जिसका
 राष्ट्रीय  हित  में  राष्ट्रीकरण किया  जाना
 चाहिये  और  अविलम्ब  किया  जाना  चाहिये  ।
 उस  में  काम  करने  का  जो  ढंग  है  उस  को
 विशेष  जांच  कर  आप  देखें  ।  कितनी  कम्प-
 मियां  हमारे  यहां  हैं  जो  कि  कायनाइट  के
 मामले  में  काम  कर  रही  हैं  ?  भाई०  सी०
 सी०  के  इन्दर  तमाम  चोरियां  होती  हैं  और

 बहुत  धांधली  चल  रही  है  ny  कायनाइट  ऐसा
 खनिज  पद्य  है  दो  कि  हिन्दुस्तान  में  सिफ
 अद्धा  मिलता  है  ।  इसका  उपयोग  ब्लास्ट
 फरनेस  वगेरह  में  किया  आता  है  ।  यह  बहुत
 ही  बहुमूल्य  खनिज  पदार्थ  है  ।  ऐसे
 बहुमूल्य  खनिज  पदार्थ  का  अगर  राष्ट्रीय
 हित  में  उपयोग  हो  सकता  है  तो  उस  का  एक
 ही  तरीका  है,  राष्ट्रीकरण कर  दिया  जाए  1

 तक  और  लैड  के  बारे  में  जिन  कारणों
 मे  भाप  यह  कर  रहे  हैं  मैं  चाहता  हं  कि  इस
 पर  आप  को  फिर  से  विचार  करना  चाहिये
 और  जिन  चीज़ों  के  बारे  में  मैंने  अभी  कहा
 et  उन  पर  भी  विचार  करना  चाहिये  t
 बिहार  में  लाइम  स्टोन  की  लीज  के  सम्बन्ध
 में  जो  धांधली  भाई  जा  रही  है  उस  पर

 जो ढंग  हैऔर  हर  नी  महीने  के  बाद  लीज
 की  जो  दरख्वास्त  है  वह  रह  सभी  जाती  है

 यह  नहीं  होना  चाहिये  ।  अविलम्ब  उचित
 संशोधन  किया  जाना  चाहिये  ।  लीज़  की
 दरख्वास्त  तब  तक  रह  नहीं  सभी  जायेगी
 जब  तक  सरकार  इस  पर  पूर्ण  विचार  नहीं
 करती है  ।  बार  बार  इर्ख्वास्त  रिन्यूअल
 नहीं  कराईं  जाये  ।

 इन  आंतों  के  साथ  चूकि  आप  राष्ट्र
 के  हित  में  इस  का  राष्ट्रीयकरण करना
 चाहते  हैं  इसलिए  मैं  इस  बिल  का  समर्थन
 करता हं  I

 उपाध्यक्ष महोदय  :  श्री  अनर्जी  ।

 भो  युद्धवीरसिंह सिह  (महेन्दरी)  :  उठा-
 ध्यक्ष  महोदय,  मेने  नाम  दे  रखा  है  लेकिन
 मुझ  को  बडे  हुए  एक  घंटा  हो  गया  है  1

 उपाध्यक्ष महोदय  :  माननीय  सदस्य  बैठ
 जायें,  उन  की  पाटों  के  मेम्बर  बोल  चुके  हैं  ।

 भी  युद्धवीर  सिह:  कोन  बोस  चुका
 है।  कोई  महीं  बोला  है  t

 Shri  Hari  Vishnu  Kamath:  Nobody
 from  his  party,  that  is  Jan  Sangh,
 has  spoken.

 Mr,  Deputy-Speaker:  Very  well;  I
 have  now  called  Shri  Banerjee.

 Shri  ss.  M.  Banerjee:  Mr.  Deputy-
 Speaker,  Sir,  I  oppose  this  Bill  on
 two  or  three  grounds.  Even  at  the
 time  when  this  Bill  was  to  be  intro-
 duced  in  this  House,  I  rose  on  a  point
 of  order  and  raised  my  objection  on
 two  grounds.

 Mr.  Deputy-Speaker:  The  point
 of  order  is  over.  He  may  now  speak
 on  the  Bill.
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 Shri  5.  M.  Banerjee:  I  have  been
 maked  by  the  Speaker  to  state  those
 points  during  my  speech.

 I  still  feel  that  the  Ordinance  was
 brought  at  a  time  when  it  was  known
 to  the  hon.  Minister  and  the  Huuse
 that  the  Lok  Sabha  was  going  to
 meet  on  the  3rd  November,  1965.  In
 respect  of  this  Ordinance,  jf  I  have
 beard  the  hon,  Minister  correctly,  he
 saiq  that  this  company,  the  Metal
 Corporation  of  India  Limited,  did  aot
 pay  wages  to  its  workers  for  two
 months.  If  this  is  an  offence—and  it
 is  oan  offence,  no  doubt  about
 it—may  I  tell  the  hon.  Minister
 that  in  Kanpur  itself,  Muir  Milla
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 to  the  managing  directors  of  this
 concern  but  even  to  the  Chicf  Minis-
 ter  of  Hajasthan  that  the  affairs  of  this
 company  will  be  improved  and  Gov-
 ernment  will  give  proper  financial  aid
 to  this  company  through  the  various
 agencies.  1  really  want  to  koow
 what  is  behind  thig  whole  thing,

 Two  things,  zinc  and  lead,  are  need-
 ed  for  defence  and  armament  pur-
 poses,  If  that  is  so,  what  happened
 after  the  promulgation  of  the  control
 order  of  19651  The  idea  was  to  freeze
 or  to  take  over  the  entire  stock  on
 the  ground  that  these  two  things  were
 needed  for  the  purpose  of  defence  and
 ar  ts.  1  would  like  to  know Lamited  headed  by  the  big  Singhani

 have  not  paid  wages  to  the  workers
 éor  the  last  three  and  a  half  months,
 and  gill  not  even  an  investigation  has
 been  conducted  and  no  instructions
 have  been  issued  even  after  the  assu-
 fance  that  Rs,  40  lakhs  wil!  be  given
 for  working  capital  to  Singhanias  to
 reopen  that  mill.

 I  support  nationalisation,  ang  I
 would  have  been  exteremely  happy,  द
 would  have  given  my  unconditional
 support  to  this  Bill,  and  I  would  have
 feally  congratulated  the  hon.  Minis-
 ter  had  I  known  that  they  want  to
 ostionalise  all  undertakings  produc-
 ing  non-ferrous  metals,

 औ  प्रकार  लास  बैरवा  :  उपाध्यक्ष
 महोदय,  हाउस  में  कोरम  नहीं  है।

 Mr,  Deputy-Speaker:  The  Bell  is
 being  rung—Now  we  have  quorum.
 @brj  Banerjee  may  continue.

 Shri  8,  M.  Banerjee:  1  was  submit-
 ting  that  I  would  have  been  the  hap-
 plest  person  haq  I  known  that  this
 Gove:nment  would  nationalise  81]  the
 non-ferrous  metal  undertakings.  My
 friend  Shri  Daji  has  very  correc'ly
 brought  the  question  of  the  other
 corporation  which  is  headed  by  a  big
 industrialist.  If  the  affairs  of  this
 Metal  Corporation  of  India  Limited
 are  so  bed,  I  would  like  to  know  why
 it  was  not  taken  over  long  ago,  why
 gegotiations  were  going  on,  and  why
 aegurances  bave  been  given  not  only

 whether  it  is  a  fact  that  after  this
 contro]  order  wag  issued  in  Septem-
 ber,  1965,  even  afer  that,  not  an
 ounce  of  zinc  or  lead  has  been  lifted
 from  this  place  for  the  purpose  of
 defence.  I¢  that  is  so,  what  was  the the  need  of  issuing  this  contro]  ordert
 Is  ॥  to  fix  prices?  And  in  the  court
 of  law  the  writ  petition  was  opposed
 by  Government  on  the  g:ound  that
 this  was  needed  for  the  emergency, to  meet  our  defence  needs,  and  be-
 cause  of  the  abnormal  conditions  pre-
 valling  in  the  country  the  chances  of
 import  were  dwindling.  This  wes
 one  of  the  grounds  on  which  it  war
 opposed.  So  I  want  to  know  from
 the  hon.  Minister,  and  I  want  a  cate-
 gorical  answer  whether  it  is  9  fact
 that  nothing  has  been  lifted,  whether zine  or  lead,  for  the  purpose  of  defen-

 $e,  tnd  if  bed  what  Is  the  reason  for

 Then,  my  second  point  js  about  this
 particular  Corporation,

 भी  कार  लाल  बरवा :  उपाध्यक्ष  महोदय, सदन  में  कोरम  नहीं  है।
 Mr.  Deputy-Speaker:  The  Bell  is

 being  rung—Now  there  is  =  quorum. Members  who  come  in  must  sit  at least  for  some  time;  they  should  not

 ora
 dmmediately  the  proceedings

 Shri  Banerjee may  continua
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 Shri  5.  क्ष.  Banerjee:  The  second
 point  is,  I  want  to  know  from  the
 hon.  Minister  whether  a  new  corpora-
 tion  is  being  formed  by  the  Govern-
 ment  with  the  registered  office  in
 Rajasthan  and,  if  so,  what  will]  be  the
 composition  of  this  corporation.  I
 want  to  know  this  only  because I  feel
 that  some  big  industrialist,  who  was
 after  this  corporation,  who  wanted  to
 get  in  but  who  dig  not  get  g  place,
 and  who  wag  instrumental  in  bringing
 this  o-dinance  or  the  pressurised  the
 Government—it  pay  not  be  the  hon.
 Minister,  but  ©  the  governmental
 machinery—is.  aed

 to  be  includeg  in
 the  corporatio  1  want  to  know
 whe'her  he  is  going  to  be  included
 in  It,  or,  if  somebody  is  going  to  be
 included  in  this  corporation  and  this
 corporation  is  not  going  to  be  run
 cent  per  cent  by  Government  agen-
 cies.  I  ‘do  not  know  why  this  ardi-
 nance  was  brought  or  why  this  Bill  is
 before  this  House.  That  ig  why  I  was
 opposing  this.  O'herwise,  the  object
 is  laudable.

 But  now,  the  hon.  Minister  has
 stated  in  his  opening  speech  that  the
 affairs  of  this  company  wefe  10  the
 doidrums  since  1944,  if  I  have  heard
 him  correctly.  What  steps  were  taken
 to  improve  and  give  them  the  tech-
 nical  knowhow  or  financial  —assis-
 tance,  or  to  take  over  this  company
 in  1957  or  in  1958  or  even  in  1959.
 when  they  wanted  more  money  from
 the  Gove-nment  through  the  Finance
 Corporation?  Is  it  a

 a4
 that  the
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 facturing  non-ferrous  metals  were
 nationalised.  But  why  this  particu-
 lar  company  has  been  singled  out?
 This  teminds  me  of  a  story  in  this
 House,  when  we  raised  the  question  of
 lang  acquisition  ordinance.  I  remem-
 ber  one  industrialist  was  to  be  helped
 by  this  Government  and  just  to  ac-
 quire  the  land  of  a  private  citizen, an ordinance  was  brought  to  Parliament
 and  Parliament  was  approached  for
 it,  and  the  dates  were  known;  we
 discussed  it  for  seven  days  1  this
 House,  and  the  hon,  Shri  SB  ह.  Patil,
 the  then  Minister  of  Foog  and  Agri-
 ture,  had  to  amend  the  Bill  in  many
 ways.  The  Attorney-General  was
 brought  into  this  House.  He  was
 consulted  and  1  am  sure  he  had  to
 accept  many  amendments  moved
 either  by  the  Opposition  or  by  the
 Congress  groups.  Opposition  to  this
 particu’ar  Bill  is  coming  not  from
 us,  and  not  On  a  parochial  basis  and
 ngt  on  other  cansiderations  but  from
 all  quarters,  whether  from  the  Trea-
 sury  Benches  or  from  the  Opposition,
 because  we  feel  that  the  object  may
 be  jaudable  but  yet,  this  is  being
 done  because  of  the  pressure  of  some
 agencies.  |  would,  Therefore,  request
 the  hon.  Minister  to  allay  our  fears
 ang  to  clarify  certain  things  and  es-
 pecially  those  two  points  which  I  rais-
 ed,  namely,  whether  an  ounce  of  zinc
 or  lead  was  used  for  defence  pur-
 poses  after  the  control  order  was
 passed  and  stocks  seized,  and  then,
 whether  the  corporation  is  being  form-
 eq  and,  if  so,  what  will  be  its  com-

 Panning  Commi  ded  a
 loan?  Is  it  8  fact  that  a  technical
 c  ittee  was  appointed,  ang  what

 ds  the  report  of  that  committee?  Ip
 it  a  fact  that  whether  one  of  the
 members  gave  a  note  of  dissent  and.
 if  so,  I  would  like  this  House  to  know
 what  were  the  notes  of  dissent  and
 why  a  dissenting  note  was  given  by
 one  of  the  members.  Today,  when
 our  country  is  moving  fast  towards
 raising  the  industrial  output,  and  when
 the  defence  of  the  country  is  of  vMal
 importance  to  us,  and  if  non-ferrous
 metals  are  not  so  much  available  in
 our  country.  then  it  is  high  time  chat
 all  these  projects  which  are  manu-

 iti  These  are  the  two  points
 which,  agitate  my  mind.  and  I  fee]  that
 unless  these  things  are  replied  to,  it
 will  be  difficult  for  me  to  lend  my
 support  to  this  Bill.

 I  shall  refer  to.one  more  point  and
 I  sha'l  have  done.  Iam  told  ऐक,
 there  is  some  correspondence  between
 the  Chief  Minister  of  Rajasthan  and
 the  hon.  Minister  in  this  matter,  If
 it  is  not  strictly  confidential.  a  copy.
 of,  that  correspondence  should  be  laid
 on  the  Table  of  the  House,  so  that
 We  may  know  why  the  Chief  Minister
 of,  Rajasthan  lent  his  support  ‘o  this
 corporation  which  was  to  be  taken
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 over  by  the  Central  Government  or
 by  the  Government  of  India  by
 an  ordinance.  In  this  case  I  find  that
 there  is  some  contradiction  between
 the  Stale  Government  ang  the  Cen-
 tral  Government.  I  do  not  know
 who  is  wrong  or  who  is  right,  but  was
 the  fact  that  this  ordinance  was  to  be
 brought  known  to  the  Chief  Minister
 of  Rajesthan  who  lent  his  support  and
 who  had  all  appreciation  for  this
 Zawar  mine  and  other  things?  1  do
 not  know  what  is  happening.  I  would
 Tequest  the  hon.  Minister  to  kindly
 clarify  this.

 When  I  oppose  this  Bill,  I  should
 not  be  misunderstood  that  I  am  oppos-
 ing  nationalisation.  I  stand  for
 national  sation,  but  at  the  same  time, 1  stand  for  nationalisation  for  a  good
 purpose.  What  should  be  the  basis?
 It  should  be  done  with  a  move  to  help
 the  people,  help  the  public  and  not
 to  have  another  corporation  and  have

 ‘some  group  of  pensioners  on  top  of
 it  and  then  give  a  bad  name  to  the
 institution  as  has  been  given  in  the
 past,

 आऔभ्ौकर लख  बैरवा:  उपाध्यक्ष  महोदय,
 हाउस  में  कोरम  नहीं  है।

 Mr.  BDeputy-Speaker:  The  Bell  is
 be'ng  rung—Yes;  now  there  is  quorum.
 The  hon.  Member,  Shri  Yudhvir  Singh

 Shri  8.  M.  Banerjee:  Sir,  I  should
 not  be  misunderstood  if  I  leave  now:
 T  have  to  go  at  3  p.m

 आ  पद् शोर  सिह:  उपाध्यक्ष  महोदय,
 बह  जो  बिल  हमारे  सामने  भाया  है,  इसके
 ऊपर  दो  तीन  घंटों  में  जितनी  चर्चाएं  हुर
 हैं  उन  में  थलग  अलग  मेम्बरों  के  द्वारा  बहुत
 से  ऐसे  पहलों  पर  विचार  किया  गया  है
 जिन  का  सम्बन्ध  सरकार  की  अपनी  मूस
 नीति के  साथ है  t

 wet  तक  इस  कारपोरेशन के  राष्ट्रीय-
 करण का  सवाल  है,  जहां  तक  इस  बात  का
 अशन  है  कि  इस  का  सारा  का  सारा  इन्तिज़ाम
 रकार  अपने  हाथ  में  से  ले,  इस  बारे  में  शायद

 ह
 किसी  आदमी  का  विरोध  नहीं  हो  सकता  |
 लेकिन  राज  जो  मजेदार  आत  देखने  में  भाई
 और  जो  इस  बहस  की  सब  से  गम्भीर  बात  है,
 उस  ने  इस  सदन  को  ही  नहीं,  इस  बहस  को
 चलाने  वले  मंत्री  महोदय  को  भी  तिलमिला
 दिया  होगा  ।  यह  बात  वह  गम्भीर  आरोप
 हैलो  श्री  होमी  हाजी  ने  इस  चीज़  का  राष्ट्रीय
 करण  करने  के  सन्दर्भ  में  लगाया  है  ।  वह
 ऐसी  बीज  है  कि  उस  को  सुनने  के  बाद  जी

 मूल  प्रश्न  है  राष्ट्रीयकरण करने  का  वह  सो
 समाप्त  हो  जाता  है  भर  दूसरी  आतें  दिमाग
 में  आती  हैं  1  इसलिए  मेरा  सरकार  से  निवेदन
 है  कि  सरकार  इम  मामले  में  अपनी  नीति
 को  स्पष्ट  करे  |  मेयर  महिला  ने  यह  आरोप
 लगाया  है  कि  सरकार  कि-नहीं  राजनीतिक
 दबावों  के  कारण  यह  राष्ट्रीयकरण  कर
 रही  है,  कौर  उन  दबावों  में  एक  दवाव  जिस
 के  कारण  यह  राष्ट्रीकरण  किया  गया  यह
 था  किस  के  इन्दर  बिजला  भागीदार  बनना
 आते  थे  भोर  चूंकि  बिड़ला  को  पार्टनर  नहीं
 बनाया  गया  इसलिये  सरकार  ने  इस  कार-
 परेशान  का  राष्ट्रीयकरण  किया  है  ।  यह
 किसी  मंत्री के  खिलाफ  बड़ा.  गम्भीर  भांप
 है।

 मुझे  याद  आती  है  उर  समय  की  जज  कि
 मंत्री  महोदय  ने  अपनी  बह  की  स्पीच  की  थी  ny
 जब  उन्होंने  अपनी  मंत्रालय  की  मांगा  पर  बोलते
 हुए  स्पीच  की  थी  तो  उन्होंने  कहा  था  कि  वह
 तो  asi  में  हन  चलाने  बामे  किसान  हैं,  वह
 लहे,  भार  खदानों  आदि  के  बारे  में  भपरिष्वित
 हैं।तो  आज  इन  मामलं  में  जिन  में  जे  भारी-
 चित  हैं,  उन  पर  या  उनके  मंत्रालय  पर  भारत
 लगाया  गया  है।  उनको  अब  बतलाना  चाहिए
 कि  स  बारे  में  सरकार  की  अपनी  स्थिति  क्या
 है  t  यह  माननीय  सदस्य  निराधार  आरोप
 लगा  रहे  हैं  या  जो  यह  कहते  हैं  उसमें  कोई
 तथ्य  है,  इसका  मंत्री  महोदय  अपने  उसर  में
 स्पष्टीकरण करें  ।

 अपनी  आत  को  सबूत  करने  के  विचार
 से  भावनाओं  के  बढ़ाव में  भी  होमी  हाजी,
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 [#  युद्धवीर] |
 बौ  कि  कम्युनिस्ट  पार्टी  के  सदस्य  हैं,  राष्ट्रीय-
 करण  की  भी  बुलायी  कर  गए।  मेरे  स्याल  में
 शायद यह  पहली  बार  है  जब  कि  किसी  कम्युनिस्ट
 सदस्य  ने  दुर्गा  में  राष्ट्रीयकरण  की  बुराई  की
 होगी  ।  अगर  कोई  देसा  आदमी  जो  कि
 फी  सोसाइटी  चाहता  है  वह  राष्ट्रीयकरण  का
 विरोध  करता  तो  उसे  समझा  जा
 सकता  था,  लेकिन  कम्युनिस्ट सदस्य  की  यह
 बात  समझ  में  नही  आती  1  लेकिन  उन्होंने  यह
 कहा  हैकि  चूंकि  और  भी  सारे  आदमियों  के
 काम  का  राष्ट्रीयकरण नहीं  किया  गया,  इस
 लिये  इसका  भी  जो  राष्ट्रीयकरण  किया  जा
 रहा  है,  वह  दोषपूर्ण है,  वह  बुरा  है  t

 मैं  सारी  बातें सुन  कर  बहुत  हैरान हं  ।
 इस  बिल  के  उद्देश्य पत्र  में  इसका  झाबजैक्ट
 बह  बताया  गया  है  कि  चूकि  ये  दोनों  चीजें
 भय  रूप  से  प्रतिरक्षा  के  कामो  में  काम
 आती  हैं  और  चूकि  ज  लोग  इस  काम  को  चला
 थे  वे  काफी  पैसा  देने  के  बावजूद  भी
 इसका  मच्छी  तरह  से  इन्तजाम  नही  कर  पाए,
 सलिए  सरकार  को  यह  सारा  काम  अपने  हाथ
 थें  लेने  के  लिये  यह  कारपोरेशन  बनाना  पड़ा  |
 हां  तक  इस  कारपोरेशन  को  बनाने  का  सवाल
 है,  अपनी  प्न्दरून  पौर  प्रतिरक्षा की  आवश्य-
 कताओं  को  पूरा  करने  के  लिए,  इसका  तो  मैं
 ग्य वित गत  रूप  से  पार्टी  की  भार  से  काई  विरोध
 नहीं  करता  ।  आप  इका  राष्ट्रीयकरण
 कीजिए।  जो  कम्पनी  इस  काम  को  चला  रही
 भी  ag  इसको  अच्छी  तरह  से  नहीं  चला  सकती
 थी  इसलिए  सरकार  इसको  अपने  हाथ  में  लेना
 चाहती  है  ।  लेकिन  केवल  चलाने  का  ही
 बन  नही  है,  बसकि  इस  बिल  से  यह  स्पष्ट  हो
 आता  है  कि  इस  कारपोरेशन  के  दवारा  इन
 चौजों का लेशमात्र का  लेशमात्र  भी  उत्पादन नहीं  हुआ  ।
 उस  वक्त  मैं  समक्षता  हूं  कि  सरकार  को  पूरा
 वक्  होता  है  सरकार को  यह  पूरा  अधिकार
 है  कि  वह  उस  का  राष्ट्रीयकरण करे  ।  उस
 संजो  कुछ  भी  साथ  प्रतिरक्षा  कार्गो  के  लिए
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 हो  चाहे  बह  दूसरे  कार्यों  कै  वास्ते  हो  सरकार
 उस  का  पूरा  पूरा  उपयोग  कर  सके  1

 एक  बड़ा  अच्छा  उदाहरण  मे  इस  मामले
 में  याद  आता  है  ।  मेरे  अपने  निर्वाचन-क्षेत्र
 के  पास  खेतरी  का  इलाका  पड़ता  है।  जब  तक
 खेतरी  के  अन्दर  यह  जो  तांबे  का  काम  था
 खुदाई का  या  उसको  शुद्ध  करने  का  काम  था
 जब  तक वह  प्राइवेट  हाथों  में  रहा  उस  काम
 में  बिल्कुल  उन्नति  नहीं  हो  पाई  लेकिन  जब  से
 सरकार ने  उस  क्राम  को  बनने हाथ  में
 लिया  है  तो  काम  में  कुछ  प्रगति  हो  पाई  है,
 कुछ  उन्नति  हो  पाई  है  लेकिन  यहां  पर  मैं  इतना
 अवश्य  कहना  चाहूंगा  कि  जितने  वायदे
 सरकार  ने  उस  कारपोरेशन को  भपने  हाथ  में
 लेते  समय  किये,  उस  को  बनाते  समय  किये
 थे  वह  सारे  के  सारे  वायदे  परे  नहीं  हुए
 अलबत्ता  जब  वह  काम  प्राइवेट  आदमियों  के
 हाथ  में  या  और  भव  जब  से  सरकार वे
 इसे  अपने  हाथ  में  लिया  है  मामूली  सा  अन्तर
 वहां  पर  भाया  है।  कुछ  अन्तर  जरूर  भाया  है।
 इसलिए  मैं  सरकार  से  यह  कहना  चाहता  हूं  कि
 अगर  इस  मैटल  कारपोरेशन आफ  इंडिया  के
 सम्बन्ध  में  भी  पहले  वाले  खेतरी  के  कारपोरेशन
 बनाने  के  समय  किये  गये  वायदों  की  तरह  से
 बेकार  साबित  होते  हैं  तो  इस  से  लोगों  के
 दिलों में  इस  के  प्रति  शक  पैदा  होगा  और

 वह  शक  भागे  फैल  जायगा  जिस  का  कि  ता भाव
 री  दाजी  के  भाषण  से  मिलता  है।  दाजी  साहेब
 ने  बतलाना  कि  जो  सरकार  की  अपनी  कम्पनियां
 हैं;  अपनी  कारपोरेशन हैं,  सरकार  के  काबू
 के  अन्दर  जितनी  संस्थाएं हैं  वह  भपने  कामों
 को  कितनी  ईमानदारी से  अंजाम  देती  हैं  .
 उस  के  और  बहुत  सारे  उदाहरण  भी  उन्होंने
 आप  के  सामने  रखे  ।  इस  सारे  के  सारे
 संदर्भ  में  यह  जो  कारपोरेशन  बन  रही  है  उस
 कामों  स्वागत  करता  हूं  लेकिन  मैं  चाहूंगा
 कि  इन  के  यारे  में  जो  शक  जाहिर  किये  गये
 ह  उनके  बारे  में  वे  उत्तर  दें।  इसका  उत्तर  भी
 मंत्र  महोदय  टें  ओ  कि  सरकार ने  स  सारे



 अ  Metal

 काम  के  करने  के  वास्ते  आर्डिनेंस का  सहारा
 लिया  ।  आखिर  पार्लियामेंट  15-20  दिन
 के  अन्दर  मिलने  वाली  थी  इस  का  पता  मंत्री
 महोदय को  अच्छी तरह  था  फिर  यह  घ्रेलीडेंट
 से  मिल  कर  आर्डिनेंस  का  सहारा  यों  लिया
 गया।  कहीं  ऐमा  तो  नहीं  है  किवह  अपने
 को  किसान  कहने  वाले  गरीब  मंत्री  इस  सारे
 मामले  के  अन्दर  बेकार  में  फंस  रहे  हों  ?
 कहीं  ऐसा  तो  नहीं  है  कि  यह  बेचारे  किसान
 मंत्री  सेक्रेटरियों  के  जाल  में  इतने  फंस  गये  कि
 उन  के  इशारे  पर  व  यह  हरकतें  कर  अंडें?
 सैक्रेटरी  या  ऊर  कुछ  बडे  आदमियों
 का  एक  ऐसा  तालमेल होगया  हो  जिस  की  कि
 वजह  से  यह  खालो  पैडी  और  गेहूं को  जानने
 बाले  किसान  मंत्री  की  समझ  में  यह  सारी  है कनी-
 कल  ब्  न  भाई  हों  भोर  अपने  सेक्रेटरियों
 के  इशारे  पर  यह  सब  काम  कर  बैठ  हों  ?
 मैं  चाहूंगा  कि  बे  अपने  उत्तर  में  इस  सारे  मामले
 को  स्पष्ट करें  और  सदन  को  यह  बतायें कि
 पह  जो  आरोप  इन  के  ऊपर  लगाया  गया  है
 उस  के  अन्दर  कहां  तक  सच्चाई  है  ।  इन  शब्दों
 के  साथ  यह  जो  मैटल  कारपोरेशन भाफ
 इंडिया  बना  है  मैं  सरकार  के  इस  कदम  का
 श्याम  करता  हुं  कौर  इसी  प्रकार  की  भोर
 बहुत  सारी  चीजें  जो  कि  प्रतिरक्षा के  काम  के
 अन्दर  भाती  हैं,  नौन  फैरस  मेटल्स  की  जैसे
 अवन  में  चर्चा  हुई  है,  एंडी  जो  भी  सारी  संस्थायें
 हैं उन को  सरकार  अपने  काबू  में  से  ताकि
 हमारा  प्रतिशत  सम्बन्धी  कार्य  शिथिल न
 होने  पाने  -  जो  कि  आइलेट  भादमियों  के  हाय  में
 होने  से  हो  जाता  है  7  जरूरत  इस  बात  को
 देखने  की  है  कि  देश  में  इस  तरीके  से  सरकार
 इन  कामों  को  चलाये  कौर  नियंत्रण  रक्खे  ताकि
 उस  के  काम  में  किसी  तरह  को  कील  न  भाने
 पाव  और  प्रतिरक्षा  सम्बन्धी  सामान  तथा  अन्य
 आवश्यक  सामानों की  सप्लाई  में  धीमापन
 बनाने  पावे  1  इन  श्म्दों  के  साथ  मैं  यह  जो
 कारपोरेशन अन  रही  है  उस  का  स्वागत  करता
 g!
 Shri ie  ए.  Borooah  (Sibeagar):  Sir,
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 progressive  expansion  of  the  public
 sector.  To  start  a  new  venture  in  the
 Public  sector  is  one  thing,  but  to
 acquire  a  private  sector  undestaking
 which  is  existing  now  is  a  diffe-ent
 thing.  In  the  latter,  the  government
 should  be  more  cautious.  We  should
 gee  that  the  new  undertakings  do  not
 suffer  losses,  because  there  is  already
 a  lot  of  criticism  against  the  publica
 sector,  We  have  invested  to  the
 extent  of  Ra.  1,780  crores  up  till  now
 in  the  public  sector,  which  is  giving
 a  return  of  a  little  over  Rs.  2  crores
 a  year.

 The  Committee  on  Public  Under-
 takings  has  also  remarked  that  the
 expenditure  in  the  public  sector  Is  a
 bit  too  much.  In  certain  cases;  more
 than  40  per  cent  of  the  expenditure
 is  on  townships  only.  So  many  things
 have  been  said  by  them;—I  do  not
 want  to  enter  into  those  dctails—
 which  are  responsible  for  the  unsa-
 tisfactory  performanca  of  most  of
 our  public  sector  undertakings,

 In  this  context,  we  have  to  see  how
 the  government  fares  In  taking  over
 this  Metal  Corporation.  Generally,
 private  sector  undertakings  are  takem
 over  by  the  government  for  three
 r  1.  Mi  2.  A  los
 ing  concern,  unable  to  discharge  ite
 obligations  to  the  workers  and  unable
 to  ensure  production.  3.  Failure  to
 raise  equity  capital.  So  far  as  the
 mismanagement  of  the  company  is
 concerned,  not  much  was  said  by  the
 Minister  in  his  opening  speech.  Even
 in  the  Statement  of  Objects  and
 Reasons,  not  much  has  been  said
 about  mismanagement.  Refarding
 the  second  reason,  the  company  has
 not  gone  into  production  as  yet.
 So,  the  question  of  profitability
 does  not  arise  at  this  stage
 Regarding  the  third  reason,  fal'ure  ta
 raise  equity  capital  to  match  the  loans,
 this  is  not  very  clear,  because  it  18
 said  in  the  statement—and  the  minis-
 ter  also  sald  in  his  speech—that  the
 pald-up  capital  of  the  is

 T  am  one  of  those  who  believe  in  the  Rs.  2.70  crores.  Generally the  rate
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 “(Shri  रू  ए.  Borooah]
 of  equity  to  loan  is  of  the  order  of
 20  :  0.  That  is  to  say,  to  get  aloan
 of  Rs,  80  lakhs,  there  should  be  a
 capital  of  Rs.  20  lakhs.  But  this  is
 not  always  the  case.  There  are  many
 indust  ies  in  the  private  sector  which
 geannot  raise  this  much  of  capital  and
 even  then  they  are  getting  loans.  We
 do  not  understand  why  this  particular
 company  was  mot  given  that  loan  in
 time.

 थी  झंकार  लाल  बेतवा:  उपाध्यक्ष
 महोदय,  सदन  में  :स  समय  गण-पूर्ति  नीं  है।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.

 Shri  P.  C.  Borooah:  Having  regard
 ‘to  the  priority  nature  of  this  indus-
 try,  the  government  should  have
 given  the  loan  to  this  company  also
 on  an  easy  insta'ment  system,  as  they
 have  given  to  TISCO  and  qIsco.
 Had  they  given  the  loan  to  this  un--
 dertaking  in  1963  or  1964,  production
 cou'd  have  been  sta  ted  by  now  and
 the  company  cou'd  have  avoided  much

 .of  its  demurrages,  depreciation  losses
 and  50  pena‘ties  for  default  in  re-
 payments.  The  total  expenditure
 that  the  government  will  incur  by
 way  of  compensation,  repayment  of
 the  olg  loans  of  the  company,  re-
 pairs  of  machinery,  payment  of  de-
 murrages  and  penalties  for  default  in
 repayments,  sa'arles  of  the  Adminis-
 tractor,  Tribunal,  ete—all  these  will
 exceed  the  amount  of  Rs.  7  crores
 loan  for  which  the  company  was  cla-
 mouring  for  a  long  time.

 15  hrs.
 However.  Sir,  the  Government  have

 finally  decided  to  take  over  this  com-
 pany.  We  have  nothing  to  siy  now.
 Let  us  wish  that  the  company
 runs  well.  In  doing  5४०
 I  have  to  mtke  a  few  suggestions.
 Firstly,  the  Bosrd  of  Directors  should
 be  associated  with  specialists  in  the
 field.  Second'y,  official  elements
 should  not  be  more  than  30  per  cent
 in  the  Board.  Thi-dly,  the  Chairman
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 of  the  Boarg  should  be  ॥  non-officiat
 empert.  Fourthly,  over-staffing  should

 be  avoided.  Fifthly,  accountability shoud  be  enforced.  And  lastly, the  executive  staff  should  be  associa- ted  as  shareholders  and  allowed  to
 hold  a  percentage  of  the  posts  of
 directors  so  that  incentive  to  efficien-
 cy  is  ensured.  These  are  a  few  suze
 gestions,  Sir,  and  I  hope  the  hon
 Minister  will  take  them  into  consi-
 deration.  With  these  words,  I  sup-
 port  the  Bill.

 Some  hon.  Members  rose—
 Mr.  Deputy-Speaker:  Shri.  Saraf.

 Shri  Shinkre  (Marmagoa):  Sir,  may I  register  my  protest,  I  think  our  group
 deserves  much  better  attention....

 Shri  Sham  Lal  Saraf  Qamnu  and
 Kashmir):  Congress  members  have
 not  spoken  at  all.

 Shri  Shinkre:  That  is  because  they did  not  want  to  speak.
 Shri  Sham  Lal  Saraf:

 tely  wrong,
 It  is  ubsolu-

 Shri  Shinkre:  If  you  say,  Sir,  that
 only  by  snaking  noise  one  can  get  क
 chance....

 Shri  Sham  Lal  Saraf:  Sir,  1  protest
 at  his  saying  that.  It  must  be  at  least
 2:2  if  not  ah

 Mr,  Deputy-Speaker:  1  am  sorry,
 whoever  catches  my  eye  gets  tlie
 chance,

 Shri  Shinkre:  If  that  is  the  conven-
 tion,  we  shall  follow  that.  But  it  hus
 not  been  followed  hitherto.

 Mr.  Deputy-Speaker:  Nobody  has
 raised  any  objection,  I  am  repily
 wonder-struck  as  to  how  the  hon
 Member  can  raise  this  objection.  1
 have  called  Shri  Saraf,

 Shri  Sham  Lal  Saraf:  Sir,  1  rise  to
 Iend  my  support  to  the  Bill  moved
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 by  the  hon.  Minister  of  Mines.  Be-
 fore  I  speak  on  some  of  13  aspects,  I
 woud  like  to  place  a  little  but  of  my
 Qwo  experience  before  tne  hon,  Muni-
 ster,  Ln  tne  survey  reports  of  the
 Geologicai  Survey  of  India  and  in
 the  survey  reports  from  some  of  the
 States  who  have  their  own  organis-
 ed  department  of  Geology  and  min-
 ing—l  can  speak  of  my  State,  the
 State  of  Jammu  and  Kashmir  a of  non-ferrous  metals  have  been  men-
 tioned.  As  early  as  190-61,  the  State
 of  Jammu  and  Kashmir  Depart-
 ment  of  Mines  and  Geology  have  re-
 ported  in  their  survey  reports  about
 nickel,  lead  and  copper.  Having  seen
 that,  |  personally,  at  that  time,  had
 dis-ussed  with  the  Indian  Bureau  of,
 Mines  on  the  subject—in  fact,  they.
 were  holding  a  very  important  con-
 ference  where  I  too  had  the  oppor-
 tunity  to  participate—asking  them
 to  take  upon  themselves—to  have

 a  little  more  intensive  survey  of  non-
 ferrous  metals.  But  till  now  it  has
 not  been  done.  What  I  woud  like  te
 ask  in  this  connection  is,  whether  in
 Piaces  where  the  presense  of.  these
 Metals  have  been  reported  in  the  sur
 vey.  reports  of  the  department  of
 Geology  and  Mining  of  the  State  con-
 cerned,  intensive  surveys  have  been
 dong  or  not.  1  would  request  the
 Minister,  while  replying  to  the  debate,

 to.  take  the  House  into  confidence  and
 tell.  us  whether  according  to  tne  sure
 ‘vey  reports  received  by  him,  accord-
 ing  to  his  experience  and  knowledge,
 ihtensive  surveys  have  bean  under-
 faken  in  these  placas  and  to  what  ex-
 tent  these  areas  where  non-ferroul
 metals  have  been  found  have  been
 teported  upon  so  that  we  can  bank
 upon  future  progress  and  future  deve-
 lepment.

 The  second  aspect  is  this.  Parti-
 eularly,  in  the  Second  Yive  Year
 Pian  period  a  tempo  arose  ali  over
 the  country  or  a  tempo  was  set  in
 the  indusiries,  particularly,  in
 the  small  scale  industries—I  know
 that  there  is  hardly  a  State  in  the
 country  where  small  scale  industries.
 have  not  been  set  up,  like  engineering.
 industries,  metal  industries.etc..  Most
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 of  these  are  industries  wnere  copper, in  part.cula.,  ang  zinc  and  lead  as
 Well  have  been  needed  most.  Tuci<,
 dentally,  the  hon.  Minister  of  Indust-
 ries  is  also  present  in  the  House,  and
 I  hope  he  will  bear  me  out  as  to  what
 the  position  is.  As  J  said,  once  the
 tempo  shot  very  high,  but  today,  I

 am  very  sorry  to  say,  that  tcuipo  is
 Belting  down  mainly  for  the  reason
 that  for  electrical]  Industries,  for  शान
 gineer.ng  industries  and  such  other
 industvies,  in  all  the  sectors.  there  is
 Paucity  of  these  non-ferrous  metals.

 The  question,  therefore,  arises  ap
 to  what  sieps  Goviroment  have  taken
 so  far  in  order  to  make  these  meials
 available  within  the  country.  It  ja
 quite  good  that  we  import  them.  The
 question  is  whether  the  imported,
 metal  also  is  being  adequately  made
 available  to  the  people.  My  hon,
 friends  have  already  covered  the
 subject  in  one  ar  two  metters.  For
 instance,  today,  although  non-fer-
 rous  metals,  particularly  copper,  are
 imported  into  the  country,  the  ques-
 tion  ig  whether  it  is  being  distribut-
 ed.  according  to  the  needs  of  the  ine
 dustries.  whether  it  is  being  dis-
 tributed  in  proportion  to  the  needs
 of  the  large-scale  industries,
 medium-scale  industries  and  small-
 seale  industries.  1  is  not.  I  would
 say,  there  also  the  influence  of  certain
 groups  and  certain.  individual's  may
 be  working.  When  that  is  the
 position  it  is  high  time  both  the
 ministers,  the  minister  in  charge  of
 mines  ang  the  minister  in  charge  of
 industries,  put  their  heads  together
 and  see  how  this  question  can  be
 solved.  I  personally  feel  that  the
 industry  is  suffering  very  much  for
 want  of  non-ferrous  metals  and  also
 due  to  the  fact  that  what  little  is
 available  not  properly  distributed.

 Then  comes  the  price  factor,  When
 the  last  Finance  Bill  was  on  13  anvil
 in  this  House,  I  spoke  with  all  the

 hasis  at  my  co  d,  that  rais-
 ing  the  tariff.  walls  co  high.  as  was
 done  jast  time,  will  start  a  boomerang
 upon  what  little  progress  has  been
 achieved  whether  in  handicraft,  small
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 industries  or  other  things.  What  is
 the  position  today?  1  would  request the  hon.  Minister  for  small  scale  in-
 dustries  to  go  up  to  Moradabad,  which
 is  only  100  miles  from  here,  ang  see
 for  himself  what  is  the  pos.tion  with
 regard  to  these  small  indust.ies,  par-
 ticularly  the  brass  and  copper  indus-
 trices.  The  brass  industry  wiuen  has
 been  earning,  I  should  aay,  about  Ra.
 2  crores  to  Rs.  3  crores  forcign  ex-
 change  annually  by  exports,  that  is
 being  hit  very  hard  mainly  for  the
 reason  that  copper  is  not  adequately
 available  and,  secondly,  for  whatever
 little  is  available  the  price  is  very
 high.

 Sir,  as  has  been  made  out  here,
 personally,  I  belleve  in  a  mixed  eco-
 nomy,  I  believe  in  a  limiteq  State  sec-
 tor.  But  there  are  two  things.  The
 Government  must  think  pretty  well  in
 advance  as  to  what  type  of  industries
 they  propose  to  take  up  in  the  public
 se.tor.  As  far  as  the  policy  laid  down
 by  thi;  august  House  is  concerned,  it
 is  absolutely  clear  and  there  is  no
 ambiguity  about  it  as  faras  I  have  un-
 derstood  it.  But  in  implementing  that
 policy  the  Government  has  10  pay  its
 attention.  In  certain  case:,  ]  must
 say,  frankly,  that  attention  has  not
 been  paid.  Therefore,  it  is  time  that
 they  make  up  their  mind  and  make  it
 absolutely  clear  as  to  in  what  spheres
 they  want  to  come  in  and  take  things
 in  their  own  hands,  Keeping  that  in
 view,  the  question  that  arises  is  whe-
 ther  at  the  time  when  this  corpora-
 tion  was  floated  they  were  given  all
 faci  Mies.  Firstly,  personally  speaking,
 knowing  as  I  do  how  very  badly  non-
 ferrous  metals  are  needed  in  the
 country,  I  should  say  that  this  indus-
 try  should  certainly  have  been  taken
 from  its  very  inception  in  the  hands
 of  the  Government.  They  cid  not
 do  that  and  they  created  a  private
 corporation  for  this  industry.  I  with
 it  had  been  dealt  with  and  handled
 More  carefully.  An  impression  has
 been  created  that  it  had  been  handl-
 ed  in  a  shabby  manner.  1  hope  the
 hon.  Minister,  while  replying  to  the
 debate,  will  kindly  make  it  clear  how
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 it  hag  been  handled.  Shri  Daji  gene- Tated  some  heat  as  well  in  his  speech, but  from  what  light  he  has  beer  able
 ty  throw  during  his  speech,  1  perso-
 Maly  feel  that  it  will  be  incumbent
 Upon  the  Government  and  the  hon
 Minister  to  throw  some  more  light  on
 it  so  that  misgivings,  if  any,  appear-

 ing  in  any  quarter  may  be  doue  away with  in  no  time.
 I  want  to  make  a  mention  atout

 sulphur  also.  Sulphur  is  very  much
 available  in  Ladakh  I  donot  know what  Government  is  doing  about  it
 Tt  is  high  time  that  full  surveys  and
 inensive  surveys  ate  conducted  and
 the  results  made  known.  I  hape  the
 Minister  will  explain  the  position  te
 the  House.  At  the  samg  time,  while
 giving  full  support  to  the  Bill  I  will
 say  that  when  the  Bill  is  passed  the
 Government  should  ba  in  a  position to  set  up  its  own  corporation  in  क
 Manner  that  will  deliver  the  goods

 Shri  Shinkre:  Mr.  Deputy-Speaker,
 Sir,  almos:  all  the  relevant,  pertinent and  valid  points  arising  out  of  this
 Bill  have  already  been  made  and  some
 of  them  have  been  made  very  torce-
 fully.  Still,  I  would  permit  myself  to
 stress  one  or  two  points.  But,  before
 that,  I  would  like  to  make  it  perfec:ly clear  that  I  am  entirely  with  the  Gov-
 ernment, as  far  as  this  Bill  is  con-
 cerned,  because  in  principle  I  am  for
 the  nationalisation  of  the  principal  and
 key  indus  ries,  At  the  same  time,  t
 would  also  make  it  perfectly  and
 abundantly  clear  that  I  am  not  at  all
 satisfied  with  the  performance  of  the
 public  sector  undertakings,  as  we  find
 them  in  our  country  today.  I  feel  that
 as  long  33  we  are  not  able  to  produce
 in  this  country  a  bureaucracy  with  के
 proper  sense  of  perspective  of  national
 interests  all  talk  of  public  undertak-
 ings  and  natlona‘isation  of  key  indus
 tries  will  be  idle  talk  and  we  will  see
 no  fruitful  results  derived  therefrom
 for  the  welfare  of  the  country.

 As  far  aa  my  information  goes  the
 Corporation  had  approached  the  Gov-
 ernment  somewhere  in  1962  or  1963
 with  a  request  to  appropriate or  ex-
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 propriate  jt,  or  take  jt  over  and  the
 Government  had  already  in  principle
 taken  the  decision  in  1963  that  this
 Corporation  must  be  taken  over  by
 the  Government  as  the  financial  are
 ingency  and  the  difficulties  that  it
 was  facing  at  that  time  could  not  be
 overcome  by  it  through  jis  own  elforts.
 What  I  wonder  is  if  they  took  this  de-
 cision  in  principle  in  1963,  what  made
 them  wait  all  these  long  years?  It
 is  here  that  some  of  the  observations
 made  by  my  hon.  frieng  become  very
 relevant,  Athough  some  Members
 have  already  spoken  in  that  line,  I
 would  request  the  hon.  Minister  to
 give  the  House  proper  satisfaction  as
 to  whether  there  was  some  such  ex-
 traneous  element  which  prayed  and
 forced  ihe  hands  of  Government  to
 delay  the  matters  in  such  a  manner
 that  the  Corporation  would  be  comp-
 letely  helpless,  or  the  Government
 worked  in  such  a  way  as  to  force  the
 Corporation  io  surrender  and  surren-
 der  in  a  very  miserable  manner  ह0
 that  Government  could  take  it  over
 on  their  own  terms.
 from  the  hon.  Minister  proper  expla-
 nation  to  the  satisfaction  of  this
 House.  He,  as  we  know,  is  a  compa-
 ratively  new-comer  to  this  Ministry
 and  whatever  allegations,  although
 they  are  very  serlous  ones  that  have
 been  made  in  this  House,  they  may
 not  strictly  reflect  on  him  or  strictly
 attach  at  his  doors.

 Shri  Alvares;  The  allegations  are
 against  the  Government.

 Shri  Shinkre:  So,  1  hope  he  will
 not  figh.  shy  to  investigate  properly
 the  causes  of  those  serious  allegations

 ri
 give  the  House  proper  satisfac-

 tion.

 According  to  Government's  own
 admission  they  have  lost  more  than
 Rs.  9  crores  in  foreign  exchange  by
 delaying  the  taking  over  of  this  Cor-
 Pora‘ion;  1  am  speaking  subject  to
 correction.  Since  they  had  slready
 made  up  their  mind  and  taken  a  de- cision  in  principle  to  take  over  the

 I  would  expect
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 corporation,  the  capital  required  at
 that  stage  for  .ake  over  wouwlu  have
 been  much  less  than  what  is  antici-
 Pated  today.  Now  it  is  anicipaied
 to  be  of  the  tune  of  Rs.  20
 crores,  At  that  ume  it  would  huve
 been  about  Hs.  6  crores.  1.  should
 be  properly  clarifled  to  this  Howe
 as  to  who  ig  responsible  for  this  de-
 lay  and  for  this  extra  loss  to  the  pub-
 lic  exchequer.

 There  are  one  of  two  provisions  of
 this  Bill  which,  to  my  mind,  perhaps
 Tequire  some  further  clarilication.

 One  of  them  is  paragraph 2  of  ihe Schedule  attacheq  to  the  Bill  which
 says  that  the  compensution  will  pe
 paid  on  the  basis  of  the  market  value
 of  the  land  or  building.  I  am  not
 quite  sure  whe.her  this  is  the  best
 method  of  paying  compensation  to
 the  parties  concerned,  or  the  Corpo-
 ration  concerned,  because  the  market
 value  of  land  and  buildings,  at  least
 in  this  country  and  especially  in  the
 industrial  areas,  is  contingent  upon
 and  subject  to  various  foctors.  Some-
 times  it  may  bring  to  the  Govern-
 ment  huge  losses;  sometimes  it  might
 bring  to  the  parties  concerned  huge
 losses.  What  happens  is  this.  After
 the  Corporation  has  shown  losses  over
 several  years  the  market  value  of
 land  and  buildings  in  those  far  of
 industrial  areas  would  have  dwindled
 to  such  a  depth  that  the  market  value
 may  mean  nothing.  Then,  when  Gov-
 ernment  are  taking  over  an  under-
 taking  the  market  value  may  go  to
 such  heights  that  it  can  reach  any
 limit.  It  is  the  common  experience  in
 this  country  that  the  price  of  land
 near  industrial  undertokings  of  the
 Government  goes  up  very  high.  Even
 in  Goa,  between  liberation  and  today,
 within  three  or  four  years  the  price
 o?  land  has  risen  upward  five  or  six
 fold.  The  price  of  land  in  Gor  even
 at  the  time  of  the  liberation  was  not
 low;  1  was  quite  hinh,  Barring  a  few
 urban  places  in  Bombay,  Calcutta  and
 Dethi,  the  urban  centres  of  Gon  had
 the  highest  price  for  land.  Still,  the
 prices  soared  up  4,  5  or  6  times.  A
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 similiar  thing  can  happen  elsewhere
 too.  Therefore,  I  would  suggest  to
 the  hon.  Minister  that  the  market
 value  may  not  be  the  right  method
 of  ascertaining  or  assessing  the  com-
 pensation  payable  against  land  and
 buildings.  Some  different  method
 should  be  dev-sed  so  that  there  will
 not  be  any  1053  to  either  side.  Both
 the  parties  should  be  treated  on  a
 completely  fair  basis.

 As  I  said  earlier,  all  that  is  perti- nent  and  valid  regarding  this  Bill  has
 been  already  said.  I  would  only ¢taution  the  hon.  Minister  by  once
 agan  indulging  in  repetition  that  only
 for  the  sake  of  the  princip'e  of
 nationalisation  do  not  run  after
 nationalisation  at  random.  See  to  it
 that  in  this  Corporation  at  least  the
 country  does  not  again  gather  the
 same  experience  which  made  even  far
 more  advanced  people,  people  in  the
 know,  to  say  this  is  no  socialisation,
 this  is  no  soclalism,  this  is  simple
 ‘capitalism  of  the  State.  With  these
 words  of  caution,  I  support  the  Bill,

 Mr.  Deputy-Speaker:  Shri  Radhelal
 Vyas.

 Shri  Alvares:  At  what  time  will  the
 hon.  Minister  reply?

 Mr.  Deputy-Speaker:
 mpeech  of  Shri  Radhelal  Vyas  is  over.

 at  राजे  लाल  व्यास  (उज्जैन):
 उपाध्यक्ष  महोदय,  जो  विधेयक हमारे  सामने
 आया है,  इस  का  मैं  हृदय  से  समर्थन  करता  हैं  T
 मैं  समझता  हूँ  फि  भारत  सरकार को  इस  बारे
 में  बहुत  पहले  कदम  उठाना  चाहिए  था  ।

 यह  कदम  वहन  देरी  से  उठाया  गया  है।  अच्छा
 होगा कि  उस  कदम  को  बढत  पहले  उठा
 लिया  जाता  ।  लेकन  जो  हुमा  है,  अच्छा
 हुआ है  1

 हमें  भच्छी  तरह  से  मालूम  है  कि  हमारे
 देश को  ओर  हमारे  देश  को  ही  नहीं  अटकी
 पूरे  बारिश  साआज्य  को  ताम्बे,  जस्ते  भोर
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 सीसे  की  आवश्यकताओं की  पति  के  लिए
 बर्मा  पर  ही  निभंर  करना  पड़ता  था  ।  द्वितीय
 महायुद्ध में  जब  बर्मा  श्रीश  सामान्य से
 निकल  कर  जापानियों के  कब्जे  में  चला  गया
 तो  पहली  बार  अंग्रेजों  ने  यह  सोचा  कि  जिसे
 और  सीसे  की आवश्यकताओं की  पूर्ति के  लिए
 हम  को  जावर  माइंस  लेनी  चाहियें  और  उम्र
 जमाने में  अंग्रजों  ने  डग  के  लिए  कार्यवाई
 शख्फरदी थी  ।  इस  बारे  में  कुछ  आगे
 कदम  भी  उठाये  गये  थे  ।  यह  सोचा गया  था
 कि  इस  के  सिये  जो  बिजली  चाहिए  उस  का
 सर्वे हो।  सर्वे भी  हुआ  था।  जहां  तक  बिजली
 का  सम्बन्ध  है  वे  इस  नतीजे  पर  पहुंचे  थे  कि
 कम्बल से  ही  हमें  बिजली मिल  सकती  है।
 आज  जो  गांधी  सागर  डम  बना  है  और  जहां
 बिजली  उत्पन्न  होती  है...

 ी  ऑक:र  लाल  बैरवा  :  उपाध्यक्ष
 महोदय,  हाउस में  गणपूर्ति नहीं  है  ।

 उपाध्यक्ष  महव  :  घंटो  बजाई  जा

 रही  है।  अब  कोरम  हो  गया  है।  माननीय
 स्वस्थ  अपना  भाषण  जारो  रखें  ।

 बी  सबे लाल  ब्यास:  उपाध्यक्ष  महोदय,
 मैं  निवेदन  कर  रहा  था  कि  जब  जापान  ने
 धर्मा  पर  कब्जा  किया  उस  समय  इसकी  योजना
 बनाई  थो  और  उस  समय  बिजली  उत्पादन
 फै  बारे  में  भी  सोचा  गया  था  ।  परन्तु  उसके
 आदि  अंग्रेजों  ने  फिर  बर्मा  पर  कब्जा  कर  लिया
 भोर  उन्होंने  जो  योजना  उन्के  दिमाग  में
 थी  उसे  समाप्त  कर  दिया  ।  हम  तो  यह
 समझते थे  कि  जसे  ही  देश  स्वतन्त्र हुआ,
 आदत  सरकार  को  जावरा  माइन्स  को  ले
 कर  वहां  काम  शरू  कर  देना  चाहिये  था,
 परन्तु  दुर्भाग्य  से  एक  ऐमी  कम्पनी  के  हाथ
 भें  यह  काम  था  जो  उसको  चला  नहीं  सकी,
 जिसके  पास  न  तो  पैसे  की  व्यवस्था  यी  और  न
 दुसरा  प्रबन्ध  ही  ढंक  था  ।  इतने  सालों  तके
 इसकी  वजह  से  इस  देश  को  और  इस  देश  की

 जनता  को  काफी  नुकसान  उठाना  पड़ा  ।
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 अभी  मुसे  पहल  मेरे  मित्र  श्री  सराफ

 मे  बतलाया  कि  तांबे  भर  जस्ते  के  ऊपर  ही
 हमारे  देश  का  एक  मुल्य  लग  दद्,  निर्भर
 करता  है  अब  त  तांबे  प्रखर  पीतल  के  बर्तन
 बनाने  वाले  लोग  ।  आज  देश  के  अन्दर
 होते  कोने  में  छंटे  रहे  आर  मीर  गरीब
 सभी  लोग  बर्तनों  का  उपयोग  करते  हैं  ।

 पिछले  नफे  जो  डस  की  वृद्धि  हुई  उस  से

 इसके  भाव  बहुत  बढ़  गये  हैं  >  साव  ही  हम
 देखते  हैं  कि  मध्य  प्रदेश  में  दौर,  उज्जैन
 भोर  रतलाम  में  बर्तन  बनाने  के  काफी  लघु
 उद्योग हैं  तथा  ्य वित गत रूप  से  भी  लोग
 _सारे  का  काम  करते  हैं  t  बह  लोग  राहत
 दिन  चिल्लाते  हैं  कि  उनको  न  लाम्बा  मिलता  है
 भोर  न  जस्ता  मिलता  है  t  बे  अच्दी  मुसीबत  में
 पडे  डार  हैं।  जो  कारखाने  चल  गां  हैं  यह  पूरी
 कैपेसिटी  तो  क्या  आधी  कैपेसिटी  तक  भी
 काम  नहीं  कर  सकते  हैं  क्य  कीजो  रा  मैटीरियल
 मिलना  चाद्ययि  वह  उपलब्ध  न्हीं  हो  पा  रहा
 है  ny  यहां  मैं  माननीय  मंत्री  महोदय  की
 नोटिस  में  यह  भी  लाना  चाहता  हूं  कि  अगर
 सारे  देश  को  देखा  जाये  तो  जो  नान  फेरस
 मेटल्स  हैं  उनका  मध्य  अंदेश  को  बहुत  कम
 कोटा  मिलता  है  ।  मैं  सिर्फ  इस  उद्योग  के
 सम्बन्ध  में  हो  यह  नहीं  कटना  चाहता  हूँ,
 दूसरो  चीजों  के  जितने  उद्योग  बंब  बाद  में
 खोले  गये  हैं  उनके  सम्बन्ध  में  भी  जितना
 कोटा  दूसरे  प्रदेशों  को  मिलता  है  उतना
 मध्य  प्रदेश  को  नहीं  मिलता  है  ।

 औ  क  ना  लिवर  (बगहा)  ः
 शब  जगहों  पर  कम  मिलता  है।

 भी  राधेलाल  ब्यास:  मैं  कहता  हूं  कि
 धारे  देश  में  कमी  है  लेकिन  भागों को
 देखेंगे  तो  पता  चेर  कि  इती  साल  नहीं
 बल्कि पिछसे  सालों  में  दसरे  प्रदेशों  को
 थो  कोटा  मिला  है  उसमें  मध्य  प्रदेश  के  साथ
 कितना  अन्याय  किया  गया  है।  आप  दिल्ली
 को  ही  से  खोजिये  t  दिल्ली  को  पांच  छः  साल
 पहले  कितना  कोटा  था  मर  अब  नितना  है
 और  मध्य  प्रदेश  के  लिये  पहले  कितना  कोटा
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 था  और  प्र्  कितना है  ।  मेरे  पारा  भाड़े
 मजूद  है  लेकिन  समय  नहीं  है  कि  मैं  उन को
 भाप  के  सामने  रख  सकूं  कि  हमारी  “टेट
 गवर्नमेंट  के  साथ  नान  फेरस
 मेरा  के  सम्बन्ध  में  कितना  झग्याय  ह  रहा
 है।

 जो  कदम  रेखीय  सर्कार  ने  ऊब  उठ  या
 है उसका मैं  क्या गत  कर्ता हँ  सेविन  मे  एक
 निवेदन  जरूर  करना  है।  जसे  हमारा  ब्रूस
 पब्लिक  सेक्टर  इंडस्ट्रीज  है,  जों. बाप्प॑  कन
 काम  करते  हैं,  जो  पिछला  भनभन  है  इस
 विषय  में  उस  से  पता  घन्टा  है  कि  उन  में
 काम  बरच्छा  नहीं  हो  रहा  है  ।  जे  र्था
 हैं,  जो  वल  जनता  के  काम  के  ही  न्हीं
 अध्कि  जिनमें  रक्षा  का  काम  भी  हं  है,
 अनके  बारे में  बड़ी  तत्परता  से  काम  कने
 की  दुरूरत  है  ।  उनका  एुच्थिनिपड्रेंशन  भी
 एफिशिएंट  हना  चाहिये  ।  हमारे  राज्य  में
 हैवी  इलेविट्रवर्स  है  पास  में  ।  उब  से

 यह  काम  हुआ  है  तब  से  उसमें  5  करंड  ठ

 का  नुक़सान हो  चका  है  ।  शहरी रक  दर्से
 खुले  नहीं  हैं,  बनना  सामान  मंगा  भिदा  ग्या
 है  ।  इतना  स्टाक  है  जिस  के  पास  काम
 नहीं है।  इससे  वहां  पर  नुक़सान  होता  है।
 मशीन  टूल्स  फैक्टरी  में  सो  कुछ  अच्छा  काम
 हुआ  है  लेकिन  ae  में  अररभ्भिक  स्थिति
 में  उसमें  कितना  नुकसान  झा  t  इस  पर
 ध्यान  देने  की  जरूरत  है  ।  आज  जमीन

 र्ल्स  इंडस्ट्री  में  काफी  काम  हुआ  है  t
 ऐसी  ही  परवा  सब  जगह  चलनी  चाहिये
 में  सफलता  हूं  कि  हमारी  इंडस्ट्री  अछे

 हाथों  में  हो  ताकि  बह  तरक़्की  कं  भर  अच्छा
 काम  करं  ।  वे  हमारे  देश  की  जनता  की
 आवश्यकताओं  की  पूर्ति  म  करे  बल्कि  जो
 हमारे रक्षा  के  कार्य  हैं  उन  में  उन  से  काफ़ी
 सहयोग मिल  सके  ।

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का
 समर्थन  करता  हूं  ।

 AGRAHAYANA  2,  1887
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 संत  Sanfiva  Reddy:  Mr.  Deputy-
 Speaker,  Sir,  very  useful  suggestions
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 have  been  made  by  hon.  friends  who
 participated  in  the  debate.  Of  course, Shri  Daji  was  very  emotional.  He
 need  not  have  been  emotional.  He
 could  have  placed  the  same  points  a
 little  more  appealing  to  be  reasonable.
 I  hope,  if  I  pay  him  the  same  compli-
 ment  as  he  paid  to  me,  he  would  not
 gel  angry.  His  speech  contained  a
 ton  of  emotion  and  an  ounce  of  sub-
 stance.  That  is  normally  the  case,
 Therefore  there  would  not  be  much
 of  a  point  for  anybody  to  reply.  It
 was  just  slander,  unverified  allega-
 tions  against  the  Cabinet  Secretary
 and  against  another  Secretary;  every-
 body  else  is  an  agent  of  Tata  and
 Birla  and  himself  is  the  agent  of
 Russia  only.  These  are  allegations
 whch  are  really  unfortunate  and
 should  not  be  made  on  the  floor  of
 the  House.

 Shri  आज:  It  is  better  to  be  that
 than  be  the  agent  of  Tatas  and  Birlas.

 Shri  Sanjiva  Reddy:  I  know  that.
 When  he  makes  an  allegation  against
 the  Cabinet  Secretary,  I  wonder  if  it
 is  really  fair  to  him,  unless  it  is  veri-
 fied  by  Shri  Daji  and  he  could  sub-
 stantiate  it  before  the  Prime  Minis-
 ter.  I  do  not  want  him  to  go  to  a
 court  or  do  anything  of  that  kind.  If
 an  allegation  has  some  substance  m
 it,  it  can  certainly  be  taken  before
 the  Prime  Minister  and  the  Prime
 Minister  certainly  would  not  have  him
 as  the  Cabinet  Secretary  even  for  one
 hour  if  even  a  small  percentage  of  it
 is  proved.

 An  hon.  Member:  He  is  not  aware
 of  the  procedure.

 Shri  Sanjiva  Reddy:  Then,  he  said
 all  sorts  of  things.  He  could  have
 been  a  litte  more  charitable,  at  least
 in  using  abusive  language.  If  he
 wants  to  abuse—Don  Quixote  and
 other  things—I  can  use  the  same  lan-
 gunge  but  it  does  not  help  anybody.
 If  Shri  Daji,  a  great  Communist  leader
 should  say  that,  the  other  side  also
 has  the  privilege  of  using  the  same
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 language  and,  I  am  sure,  he  will  be
 offended.  But  we  do  no.  want  to  do
 that;  we  want  to  be  a  little  more  dig-
 nified  than  the  hon.  Member.

 He  was  so  vehemently  arguing  ia
 favour  of  thig  industry  in  the  private
 sector.  I  myself  and  .he  Government
 and  the  Cabinet  were  not  anxious  to
 take  it  over.  Only  when  we  felt
 help.ess.  We  did  that.  It  is  not
 the  Cabinet  Secretary  but  a  big  con-
 ference  was  held  in  the  Finance  Minis-
 ter's  room  83  to  how  best  to  help  him,
 whether  we  could  give  him  loans,  He
 has  not  repaid  the  instalments,  even
 interest.  The  banks  would  not  pay
 him.  I;  is  not  only  the  Government;
 nobody  is  in  a  position  to  pay  the
 amount  because  already  so  much
 amount  has  been  given  to  him  and
 even  the  instalments  have  not  been
 paig  by  him.  He  has  obtained  Rs.  1
 crore  from  the  IFC.  a  guarantee  for
 Rs,  4,25,00,000  has  been  given  by  the
 IFC.  If  you  read  the  full  list  of  de-
 faults  and  loans  that  he  has  taken,
 you  will  find  that  Rs.  106  crores  ‘s
 necessary  now.

 An  hon.  Member:  Were  they  secur-
 ed  loans?
 15.29  brs.

 [Serr  SowAvANE  in  the  Chair]

 Shri  Sanjiv,  Reddy:  Yes,  till  now.
 Anyway,  that  is  not  the  relevant
 point.  The  poin:  js  that  we  are  short
 of  non-ferrous  metals  in  the  country.
 I  do  not  know  who  he  is.  .I  may
 honest ऊ  tell  you  here  that  I  have
 absolutely  nothing  to  do  with  this
 gentleman  who  is  ‘he  Managing  Dir-
 ector  of  the  Metal  Corporation.  I  have
 not  seen  them  nor  have  I  any  chance
 of  seeing  them  in  future.  I  am  not
 interested.  We  are  interested  in  pro-
 ducing  non-ferrous  metals.  Where  is
 the  zinc  in  this  country?  It  is  on'y  a
 amall  quantity  that  is  available  in  the
 country.  Mr.  Daji  was  talking
 about  some  private  sector  company  if
 Kerala.  There  is  rig  mine  in  Kerala.

 Shri  Daji:  I  sald  about  copper.
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 Shri  Sanjiva  Eeddy:  I  am  coming
 to  that.  We  are  here  talking  about
 zinc.  We  want  to  import  concentrates
 from  other  countries  ang  smelt  them
 in  our  country  so  that  50  per  cent  of the  foreign  exchange  could  be  saved.
 That  is  what  is  being  attempted,  whe.
 ther  it  is  the  Polish  collaboration  in
 Vizag  or  somebody  else’s  collabora-
 tion  in  Kerala.  We  want  to  save  for-
 elgn  exchange  by  importing  concentra-
 tes  from  other  countries  and  smelting
 them  in  our  country.  Even  then,
 how  much  are  we  producing?  It  is
 only  18,000  tonnes,

 My  friends  are  thinking  that  it  is
 just  to  benefit  the  Tatas  and  Birlas
 that  it  is  really  being  given  to  them.
 The  two  steel  factories  which  are  pro-
 ducing.  sheets  in  the  country  are
 Rourkela  and  the  Tatas.  The  zinc  is
 used  for  sheets  and  pipes  which  are
 being  produced.  You  can  use  zine  for
 buckets  also.  But  we  are  not  in  the
 fortunate  position  of  using  this  useful
 and  costly  material  for  buckets.  We
 can  use  this  only  for  industrial  pur-
 poses  आत  defence  purposes.  It  is
 given  to  the  Tatas  not  for  something
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 find  out  the  quantity  of  zinc  ore,  the
 economics  of  it  and  all  that.  If  it  is
 proved  successful  then  later  on  we
 can  take  up  the  mining  operation  and
 the  smelting  operation.  That  means,
 it  will  take  a  few  years  more.  The
 aerial  survey  will  take  a  year  or  go
 and  after  the  acrial  survey,  further
 searching  of  the  material,  whether  it
 is  in  big  quantity  or  commercial  quan-
 tity,  will  take  some  more  time.  50
 many  other  preparations  are  to  be
 made  before  we  can  sink  crores  of
 rupees  in  a  smelter.  ‘In  the  field  of
 aluminium,  I  think,  we  will  be  self-
 sufficient  in  the  coming  few  months
 because  we  are  taking  up,  apart  from
 the  private  sector,  two  big  projects
 in  the  public  sector  also,  that  is,  Koyna
 and  Korba.  But  in  respect  of  zinc,
 lead  and  copper,  we  will  continue  to
 be  in  short  supply  for  the  coming
 few  years.  Anyway,  the  Government
 is  aware  of  the  shortage  and  we  will
 take  steps  to  see  that  we  will  some-
 how  or  other  tide  over  this  difficulty
 either  in  the  Fourth  Plan  or  in  the
 Fifth  Plan.  We  will  put  all  our
 efforts.  As  regards  the  finance,  the

 C  ission  and  the  Fi to  profit  by  but  for  thing  which
 the  Government  wants  for  defence
 purposes.  Zinc  sheets  are  scarce  in
 India.  I  am  not  able  to  meet  even
 10  per  cent  demand  from  the  States.
 Almost  90  per  cent  of  the  sheets  are
 used  fordefence  purposes.  Therefore,
 the  small  quantity  of  zinc  that  is
 allotted  to  the  Tatas—it  is  not  for  the
 private  sector  to  make  any  profits—is
 because  they  woulg  supply  these
 aheets  and  pipes  for  meeting  the  de-
 fence  needs.  Our  stimate  will  be  round
 about  1,25,000  tonmes  of  zinc  even  if
 we  take  all  steps  and  with  importing
 concenrates  from  other  countries  and
 smelting  them  in  our  own  country,  it
 will  be  _वफ़ाएँ89011.  40,000  to  50,000
 tonnes.  The  rest  of  it  will  have  to  be
 imported.

 We  Hive  taken  steps  to  see  that
 aerial  surveys  are  conducted  in  the
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 Minister  have  assured  ug  that  for  non-
 ferrous  metals  production,  there  will
 be  no  shortage  of  funds.

 Then,  Mr.  Dajl  made  another  alle-
 gation.  He  referred  to  something
 which  I  really  did  not  know.  I  just
 now  got  the  information  from  the
 office.  He  mentioned  about  the  Indian
 Copper  Corporation  being  man-
 aged  with  the  Rhodesian  capital  by
 the  South  Africans  and  that  all  the
 condemned  people,  according  to  him,
 in  the  world  are  in  this  Company.  But
 the  information  that  I  have  got  ि  that
 97  per  cent  of  fhe  shares  of  this  Com-
 pany  are  Indian.  This  is  the  poaltion
 ag  it  is  today.  प  am  ony  talking of the  facts,  I  do  not  know  anything
 about  the  allegation  that  he  made  that
 the  South  Africans,  the  Rhodesian

 If  an  =  aerial
 survey  reveals  fhe  possibility  of  zinc
 oe  in  gome  places,  then  we  will  have
 to  undertake  boaring  operations  to

 1866(Ai)  LS—8.

 ing  India.  It  is  not  as  if  we  brought
 all  of  them  by  ship  yesterday  morning
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 and  landed  them  ४]  here  to  destroy
 our  country.  97  per  cent  of  the  shares
 are  Indian.  And  there  are  some  Eng-
 Jish  consultants—not  that  the  Conso-
 lidated  Goldfields  South  Africa  Ltd.
 which  he  mentioned—to  this  Company
 wherein  97  per  cent  of  the  shares  are
 Indian.  I  hope)  he  will  verify  it.  This
 is  the  information  I  have.

 Shri  Daji:  I  read  it  from  the  Geolo-
 gical  Survey  of  India  which  is  the
 Government  publication.

 Shri  Sanjiva  Reddy:  It  may  be  an
 old  Bulletin.

 Shri  Daji:
 Shri-Sanjiva  Reddy;  1  am  giving  the

 correct  information,  He  may  verify
 it  and  let  me  know  if  there  is  any-
 thing  wrong  wiih  the  information  that
 r  am  giving.  I  am  one  with  Mr.  Daji
 that  no  Rohdesian  ang  no  South  Afri-
 ean  can  have  any  share  in  a  Company
 here.  Those  people  condemned  by  the
 world  public  opinion  cannot  be  allow.
 ed  to  pay  any  part  in  this  country.
 He  may  verify  the  facts  that  I  have
 given  and  if  the  facts  are  wrong,  we
 shall  certainly  see  that  it  is  not  so.

 It  is  published  ‘in  1964.

 Then,  Mr.  Daji  said  that  because
 this  Company  refused  to  give  any
 shares  to  Birla  that  this  Company  is
 being  nationalised.  This  is  the  first
 time  I  am  hearing  that.  Neither  the
 Birlas  have  asked  for  the  shares  in
 this  Company  nor  has  anybody  pro-
 posed  it  to  this  Company.

 Shri  Kapur  Singh:  You  are  not  well-
 informed.

 Shri  Sanjiva  Reddy:  Quite  possibly.
 1  am  pot  aware  of  what  has  happened
 behing  the  scene  or  something  else
 which  may  have  happened  of  which
 Mr.  Kapur  Singh  is  aware.  May  be
 he  is  very  well  fed  by  the  Company
 in  the  sense  that  he  gets  all  the  in-
 formation  from  the  Company.

 Shri  Kapur  Singh:  Besides  me,
 many  others  also  know  it.
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 Shri  Sanjiva  Reddy:  May  be.  The:
 Company  is  not  very  effective  in  pro-
 ducing  zinc  but  is  very  effective  In.
 producing  enough  material  for  you.
 The  allegations  made  are  not  correct.

 An  hon,  Member:  It  15  all  concoct-
 ed.

 Shri  Sanjiva  Reddy:
 cocted, '

 Shri  Dajl;  When  the  Minister  does
 not  know  it,  how  can  he  say  that  it
 is  all  concocted.  -

 May  be  con-

 Shri  Sanjiva  Reddy:  That  is  why  I
 say  I  do  not  know  it.  That  is  not
 ‘rue  to  my  satisfaction...  .(Interrup- tion).  Some  other  Member  suggested
 the  word  ‘concocted’  and  not  that  I
 used  that  word.

 Shri  Kapur  Singh:  Is  it  very  grace-
 ful  णा  the  part  of  the  hon.  Mimister
 to  Suggest  that  those  who  have  op-
 posed  the-Bill  have  been  briefed  by
 the  Company  concerned?

 Shri  Sanjiva  Reddy:  1  am  not  say-
 ing  that.  About  the  Birlas,  some  al-
 legations  were  made.  Somebody  may
 have  given.the  information  to  the  hon.
 Member.  For  instance,  Khetri  copper
 project  was  s.arted  by  the  Birlas.
 When  we  found  that  it  was  not  giving
 the  proper  results,  the  Government
 took  it  over.  In  the  field  of  non-fer-
 rous  metals,  we  want  resuits.  There-
 fore,  we  are  prepared  to  take  it  over.
 There  are  some  Companies  which  pro-
 duce  aluminium  and  they  are  working
 satisfactorily,  Now,  I  would  not  sink
 my  Yioney  there  but  I  would  sink  the
 mone,  in  a  new  pubic  sector  project
 which  can  give  additional  results,  THere
 are  some  companies  in  the  private
 sector  which  are  producing  aluminium,
 I  would  not  sink  the  money  by  taking
 over  these  companies.  1  woud  put
 the  money  where  we  can  produce
 much  more.  Therefore,  in  the  Fourth
 Plan,  We  are  taking  over  Khetri,and
 Korba  projects  in  the  public  sector.
 It  is  mot  our  intention  that  everybody
 shoud  be  covered  overnight.  We  are
 for  the  mixed  It  is  mt: OnTy .
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 ed  by  the  Government.  The  Govern-
 ment's  policy  is  quite  cear  that  it  is
 for  mixed  economy.  There  is  n0  use
 taking  over  everything.  If  things  are
 being  produced  in  the  private  sector,
 we  allow  them  to  be  produced.  We
 use  a  little  capital  that  we  have  for
 putting  up  new  projects  so  that  the
 country  may  become  self-sufficient.

 With  regard  to  aluminium,  in  the
 coming  four  or  five  years  we  hope
 not  only  to  become  self-sufficicnt  but

 want  this  aluminium  to  take  over
 the  functions  of  copper  and  other
 metals  also,  if  possible.

 Shri  Guha  spoke  about  the  price,  i.e.
 why  the  price  was  kept  controlled.
 Same  o-her  members  also  mentioned
 about  it.  If  the  price  of  scarce  mate-
 rial  is  net  controlled,  what  wil]  hap-
 pen?  The  olg  ma:ket  price  was  round
 about  Rs.  1,300  to  1,400  per  tonne  and
 then  the  Tariff  Commission  recom-
 mended  Rs.  1,500  and  odd  as  the  price
 that  could  be  given  here  taking  into
 consideration  the  transport  charges
 and  all  that.  If,  suppose,  a  free  mar-
 ket  is  allowed,  zinc  wi!l  not  goto  zinc
 sheets;  zinc  will  not  go  for  pipes:  it
 will  go  to  the  small  market  for  buck-
 ‘ets  and  all  that  I  wonder  if  my
 friend,  Mr.  Daji,  will  agree  to  this.
 Nobody  will  agree  to  this.  Therefore,
 giving  them  a  free  price  when  the
 material  is  so  scarce  or  giving  them
 even  a  chance  to  sell  a'  8  free  market
 rate  would  be  disastrous  to  the  coun-
 try  and  no  defence  production  would
 be  possible  if  this  is  allowed.  There-
 fore,  we  had  to  control.  The  Tariff
 Commission,  taking  into  consideration
 all  aspects,  fixed  a  particular  price
 and  we  did  not  reduce  it  even  by  one
 tupee.  Some  of  the  hon.  members
 said  that  the  Govetnment  had  reduc-
 ed  it;  it  is  not  correct:  we  did  not  re-
 duce  it  even  by  one  rupee.  For  lead
 they  were  allowed  to  sel)  in  a  free
 ket  and  because  of  that,  they  could
 sell  it  at  the  rate  of  Rs.  4000  per:
 tonne  while  the  import  price  was
 Rs.  1200  or  so.  If  the  same  is  allowed
 in  respect  of  zine  also,  our  Defence
 industries  would  stand  to  lose.  If  you
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 want  to  alloW  free  market,  naturally
 you  will  have  to  allow  imports  also.

 Shri  Kapur  Singh:  Would  the  Gov-
 ernment  contro!  the  price  at  this  level
 when  they  themselves  manufacture
 this  commodity?

 Shri  Sanjiva  Reddy:  Most  certainly.
 When  Government  produces,  we  will
 no  increase  the  price  so  high  that  the
 Defence  industries  will  suffer,  We
 have  not  yet  sarted  producing.  Let
 us  produce  and  see.  This  18,000  is  nof
 going  to  solve  our  problem;  we  shalk
 have  to  produce  1,50,000  tonnes.  There
 is  no  zinc  which  is  in  the  Govern-
 ment's  hands  today.  th  is  either  im-
 ported  or  the  little  quantity  that  you
 produce,  i.c.,  3,000  to  4,000  tonnes.

 Anyway  it  is  not  our  intention  to
 injure  the  company.  We  do  not  take
 over  a  company  to  wound  somebody's
 feelings,  ie.  just  because  they  are
 Sikhs  or  uf  some  other  community.
 Shri  Kapur  Singh  should  avojq  mak-
 ing  these  allegations,  Some  members
 said  that  Congres;  businessmen  influ-
 enced  the  Government  and  all  that.
 These  are  allegations  which  are  not
 going  to  add  to  the  strength  of  unity
 in  the  country  between  various
 communities,  I  do  not  think’  that,
 when  we  considered  it  in  the  Cabinet,
 the  consideration  that  they  were
 Sikhe  ever  came  before  us.

 Shri  Kapur  Singh;  1  can  hardly  be
 expected  to  avoid  facts  which  glare
 in  *he  fare,

 all- Shrj  Sanjiva  Reddy:  That  i.
 right.

 I  must  thank  Mr,  Mathur  for  hav-
 ing  ™aode  some  constructive,  sugge?-
 tions.  He  and  other  friends  wanted  to
 know  how  the  administration  would
 be  run.  We  are  thinking  of  having
 a  separate  corporation  for  this.  I
 was  originally  thinking  whether  the
 NDMC  could  take  over  his  b  cause
 they  were  in  charge  of  copper  and
 other  metals,  but  ह  was  advised  that
 they  had  enough  work  and  that  they
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 might  not  pay  much  attention  to  it  if
 it  wag  given  to  them.  Therefore,  we
 are  thinking  of  having  8  separate  cor-
 poration  for  this,  so  that  particuar
 attention  could  be  given  to  develop
 these  mines.

 Mr.  Banerjee  is  not  here.  I  would
 like  to  tell  him  that  every  ounce  of
 it  is  for  Defence—for  sheets,  pipes
 and all  that.  It  is  not  gifted to  Tatas
 or  Birlas  for  their  private  use  or  for
 making  some  profits.  It  is  given  only
 for  Defence.

 We  ate  passing  through  a  very  cri-
 tical  period.  This  non-ferrous  metal
 is  going  to  play  a  very  important
 part  in  our  Defence  industries  in
 future.  Therefore,  we  should  try  to
 produce  as  much  gs  possible.  Let  me
 make  it  clear  that,  whether  in  the
 public  sector  or  in  the  private  sector,
 we  should  try  to  locate  the  avail-
 ability  of  this  raw  material  in  our
 country  and  try  ¢0  produce  as  much
 as  possible.  I  would  appeal  to  all  my
 friends  to  give  their  co-operation  and
 I  woulg  try  to  do  my  best  with  the
 willing  co-operation  of  my  friends.

 About  compensation,  about  the  esti-
 mate  of  the  land  value,  Shri  Shinkre
 should  know  that  there  will  be  a
 judge;  if  they  are  aggrieved,  they  can
 represent;  it  is  not  as  if  compensation
 will  be  denied  to  them;  Government
 will  not  grudge  giving  a  few  lakhs
 of  rupees.

 Shri  Shinke:  Govermment  may  be
 a  loser  then.

 Shri  Sanijiva  Reddy:  In  the  Bill  it
 ig  mentioned  that  g  person  competent
 to  be  a  judge  will  be  the  judge.
 Therefore,  no  injustice  will  be  done
 either  to  the  Government  or  to  the
 Company;  it  will  be  a  fair  compensa-
 tion  to  both  the  sides.

 Le  bie] House  ६०  pass  this  Bill  i
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 tainly  make  an  attempt  to  satisfy  them
 to  the  extent  possible.

 Shri  Vidya  Charan  Shukla  (Maha-
 samund):  I  would  like  to  know  whe-
 ther,  while  deciding  the  question  of
 compensation,  the  judge  would  be  re-
 quired  to  take  into  consideration  the
 quantum  of  loss  that  this  Company
 has  caused  to  the  nation  by  delaying
 this  project  for  such  g  long  time;  they
 have  beep  sitting  tight  over  this  pro-
 ject  for  ten  years  and  this  should  be
 one  of  the  considerations  before  de-
 ciding  on  the  quantum  of  compensa-
 tion  that  should  be  paid.

 Dr.  1.  M.  Singhvi  (Jodhpur):  I
 would  like  to  put  two  questions.  One
 of  them  is  whether  the  Government
 realise  and  are  prepared  to  tell  us
 that,  as  a  matter  of  fact,  they  have
 themselves  been  largely  responsible
 for  delaying  the  acquisition  of  this
 company.  In  1960  it  became  evident
 to  them  that  this  Company  could  not,
 on  its  own,  undertake  the  establish-
 ment  of  zink  smelter,  In  1963  they inted  a  C  ittee  In  March,
 1964,  the  Committee,  headeg  by  the
 Director-General  of  Technical  De-
 velopment,  had  given  them  the  re-
 port  that,  without  Rs.  600  lakhs,  this
 project  could  not  come  to  fruition.
 Even  so  this  project  was  delayed  and
 I  am  told  that,  on  a  rough  calcula-
 tion,  as  much  as  Rs.  9  crores  of  fore-
 ign  exchange  have  been  lost  by  the
 Government  of  India  in  this  connec-
 tion.

 Secondly,  I  would  like  the  hom
 Minister  to  tell  us  as  to  what  was  the
 position  in  respect  of  the  proceedings
 in  the  court  of  law  which  was,  in  the
 first  place,  to  object  to  the  notification
 regarding  the  price  and  then  second-
 ly  with  regard  to  the  Ordinance,  What
 is  the  position  in  respect  of  these

 and  quickly.  If  there  is  any  atlas
 tion,  I  am  prepared  to  hear  that  and
 the  members  may  bring  it  to  my
 notice  before  hand;  I  do  not  say  that
 I  wil;  satisfy  them,  but  I  ghall  cer-

 di  ngs?
 Shri  Sanjiva  Reddy:  This  point  was

 already  raised  by  one  of  the  hon.
 members.  It  is  pending  in  the  Court;
 the  Court  is  going  to  hear  them  in
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 the  first  week  of  December;  1  have
 already  given  the  date.

 About  the  delay,  I  admit  that  there
 has  been  some  delay.  It  was  because
 we  wanted  to  negotiate  and  come  to
 some  terms  with  them,  Therefore,  we
 had  a  conference  with  Secretaries  and
 their  representatives.  The  only  time
 I  met  them  was  in  the  Finance  Minis-
 ter's  room  when  there  was  a  meeting
 with  आ  the  representatives.  Later
 on,  we  left  it  to  the  Secretaries  to
 deal  with  them.  There  was  some
 delay  because  we  wanted  to  do  it
 smoothly.

 Dr.  उ.  M.  Singhvi:  How  much
 foreign  exchange  was  lost?

 Shri  Sanjiva  Reddy:  About  Ra,  9
 crores.

 Shri  N.  Dandeker  (Gonda):  This
 particular  explanation  about  the  delay
 gives  rise  to  one  or  two  other  im-
 portant  questions.  In  the  Schedule,
 about  the  valuation,  I  find  that  nothing is  to  be  paid  for  intangible  assets.
 This  poor  company  working  over  the
 years—and  Government  could  have
 taken  it  over  in  1960  or  1961  or  1962
 or  1964  or  whatever  it  is—has  losses
 mounting  up,  a  lot  of  its  borrowed
 money  going  down  the  drain,  and  I
 see  that  for  keeping  itself  alive  they
 have  ineurred  these  losses.  छाता
 nothing  is  to  be  paid  for  this  because
 they  are  intangible  assets.

 I  also  see  that  the  depreciable
 assests  are  to  be  valued  on  the  basis of  the  original  cost  less  d  tion
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 delay,  seems  to  me  to  be  an  incredible
 approach  to  the  problem  of  valuation.

 Shri  Radhelal  Vyas;  That  can  be
 considered  when  the  clauses  are  taken
 up.

 Shri  Sanjiva  Reddy:  I  have  nothing
 more  to  add.  After  all,  compensation
 wil]  be  paid  in  the  same  manner  as
 was  paid  to  the  insurance  companies
 which  were  taken  over  when  the  LIC
 was  formed  or  to  the  other  corpora-
 tions  which  were  taken  over.  The
 delay  is  not  because  Government  did
 not  want  to  take  it  over  earlier,  but
 we  wanted  to  carry  the  corporation
 also  with  us,  and  the  delay  occurred

 the  negotiati  were  unend-
 ing,  and  ultimately  we  were  forced  to
 take  this  decision.

 Mr,  Chairman;  The  question  is:
 “That  the  Bill  to  provide  for  the

 acquisition  of  the  undertaking  of
 the  Metal  Corporation  of  India
 Limited  for  the  purpose  of  enabl-
 ing  the  Central  Government  in  the
 public  interest  to  exploit,  to  the
 fullest  extent  possible,  zine  and
 lead  deposits  in  and  around  the
 Zawar  area  in  the  State  of
 Rajasthan  and  to  utilise  those
 minerals  in  such  manner  as  to
 subserve  the  common  good,  be
 taken  into  consideration.”.

 The  motion  was  adopted.
 Chairman:  There a  to  the  cl

 The  question  is:
 “That  clauses  2  to  17  and  the

 Mr.  are  no

 according  to  the  income-tax  rates.  It
 would  be  monstrous  to  value  these
 assets  like  thet  when  the  delay  was  of
 Government's  making.  Depereciation
 at  the  income-tax  rates  on  the
 written-down-value  system  over  a
 short  period  is  an  inequitable  basis
 for  the  valuation  of  a  concern  which
 is  taken  over,  It  is  a  fact  that  when
 depreciation  is  taken  over  a  long
 period  of  time  it  makes  no  difference,
 whether  you  have  it  on  the  straight-
 line  method  or  on  the  written-down-
 value  method.  The  written-down-
 value  in  the  short  run,  after  all  this

 Schedule
 stand  part  of  the  Bill".

 The  motion  was  adopted.
 Clauses  2  to  17,  and  the  Schedule

 were  added  to  the  Bill.
 Clause  1,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.
 Shri  Sanjiva  Reddy:  I  beg  to  move:

 “That  the  Bill  be  passed”.
 Mr.  Chak  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 ——


